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ORIGINAL APPLICATION NO. 606 OF 2018

IN THE MATTER OF:

Compliance of Municipal Solid Waste Management Rules, 2016.

SECOND QUARTERLY REPORT ON BEHALF OF RESPONDENT

(ANDAMAN AND NICOBAR ADMINISTRATION).

I, Chetan B. Sanghi, S/o. Dr. V.B. Sanghi aged about 54 years,
holding the post of Chief Secretary, Andaman and Nicobar
Administration having office at Secretariat, Port Blair, Andaman
and Nicobar Islands do hereby solemnly affirm and state that [ am
conversant with the facts and circumstances from the records of the
case. Thus, I am competent to swear to this Second Quarterly

Report on behalf of Andaman and Nicobar Administration.

1. That this Hon’ble Tribunal vide Order dated 06.05.2019 in
Original Application beingO.A No.606 of 2018 directed the Chief
Secretary to furnish the quarterly report every three months. In

compliance with the said direction, the First Quarterly Report

/“"f was filed before this Hon’ble Tribunal on 09.08.2019. This

Xy 0 4 \\\

< | j(;;}',ion’ble Tribunal after discussion with the Chief Secretary vide
<]

Yy

L. Steps for compliance of Rule 22 and 24 of SWM Rules be

now taken within six weeks to the extent not yet taken.
1



Similar steps be taken with regard to Bio-medical Waste
Management Rules and Plastic Waste Management Rules.u-,
it.  Apart from Port Blair City and Port Blair Town which have
been declared as model city and town respectively, at least
3 villages in each district may be declared as model villages
within two weeks and may be made compliance within six
months. The remaining cities, towns and villages of the
State may be made fully compliant in respect of
environmental norms within one year.

. A quarterly report be furnished by the Chief Secretary,
every three months. First such report shall be furnished by
August 10, 2019.

iv.  The Chief Secretary may personally monitor the progress, at
least once in a month, with all the District Magistrates with
special focus on solid waste management, bio-medical
waste, sewage management, coastal zone pollution, sand
mining, education of tourists about protection of
environment.

L. The District Magistrates may monitor the status of

compliance of environmental norms, at least once in two

weeks.

The District Magistrates or other Officers may be imparted

requisite training.
vii. Estimate of value of environmental degradation and cost of

restoration be prepared and compensation be planned and




VI,
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recovered from polluters for environmental restoration and
restitution on that basis.

Performance audit of functioning of all regulatory bodies
may be conducted and remedial measures be taken within
six months.

Introduction of a policy of giving ranking, based on
performance on the subject of environment and giving of
rewards or other incentives on that basis to individual
areas, localities, institutions or individuals may be
considered. This may also include encouraging students or
other citizens significantly contributing to the cause of
environment. The best practices may be evolved, if
necessary, in the light of experiences on the subject. This
may help in educating and involving public at large which
may help in enhancing of environmental laws.

The Chief Secretary may remain present in person before
the Tribunal with the status of compliance in respect of
various issues mentioned in para 22 as well as any other
issues discussed in the above order on 25.11.2019. It is
made clear that Chief Secretary may not delegate the above
Junction and the further requirement of appearance before
this Tribunal to anyone else. However, it will be open to him
to change the date, by advance intimation by e-mail at

ngt.filing@gmail.com to adjust their convenience.
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A true copy of the Order dated 06.05.2019 passed by this
Hon’ble Tribunal in O.A No.606 of 2018 is annexed and

marked hereto as Annexure-R-1(Pg Nos......... to........ Y.

2. It is submitted that the directions of the Hon’ble Tribunal have
been earnestly complied with and the following status is

informed to the Hon’ble Tribunal qua their directions/orders in

the order dated 06.05.20109.

3. With regard to clause 46(i) of the Order dated 06.05.2019“Steps
for compliance of Rules 22 and 24 of SWM Rules be now taken
within six weeks to the extent not yet taken”, it is submitted
that the Andaman and Nicobar Administration has taken all
necessary action for overall periodic review of the measures
taken by the local bodies for improvement of Solid Waste

Management practices in compliance with the provisions of The

/{T—- 08 \\
/¥ f{‘ﬁ\{}iolid Waste Management Rules, 2016. The steps taken for
( (3\9 ;g-f\\\\\.% I mpliance of Rule 22 of said Rules, 2016 is as follows:
NGNS L
\ b’ ,k 4
\\w S1. Activity Present Status Revised
Timeline
No.
L, Identification |9 Sites identified N/A
of suitable |for setting up
sites for | Solid Waste
setting up | Resource
solid  waste |Management
processing (SWRM) Centers
facilities. namely:
i. Anarkali

ii. Jogger’s Park




iii. MES Road

iv. Near
Education
Office

v. Dollygunj

vi. Brookshabad

vii. Garacharma

viii. BathuBasti

iX. School Line

These 9 SWRM
Centers shall
cater to all 24
municipal wards
of  Port Blair
Municipal

Council.

Presently, The
Port Blair
Municipal

Council (PBMC)
processes the dry
solid waste at the
Dry Waste
Resource Centre
at Brookshabad
and Anarkali.
The wet waste is
processed at the

Organic waste
processing
centers at
Brookshabad,

Gandhi Park,
Anarkali, School
Line &
Junglighat
composting yard.

Identification
of suitable
sites for
setting up
common
regional

Identified. The
Common regional
sanitary landfill
for all 24
Municipal wards
is situated at

N/A




sanitary Brookshabad,
landfill Port Blair.
facilities
Procurement The common |N/A
of suitable |regional sanitary
sites for |landfill situated
setting up |at Brookshabad
solid  waste |caters to all 24
processing municipal wards
facility and |and is situated
sanitary on government
landfill land.
facilities The A&N
Administration
does not propose
to procure land
for developing
sanitary landfill.
Industries
Department has
allocated one
unit with area
1500 sq.m for
plastic
processing in IEs.
Additionally, a
total of 500 sq.m
area in IEs has
been earmarked
for Solid Waste
Processing and
Disposal facility.
Enforcing The Port Blair N/A
waste Municipal
generators to |Council (PBMC)
practice has initiated a
segregation of | pilot project for
bio- complete  waste
degradable, management in 6
recyclable, wards wherein
combustible, recyclable,
sanitary organic and

3ol



waste
domestic
hazardous
and inert
solid wastes
at source.

domestic
hazardous waste
1s being collected
from door to
door.

The PBMC is
enforcing all bulk
waste generators
such as Hotels,
Private

community halls
and market areas
to practice waste
segregation at
source.

Fines are being
imposed to
violators

regularly under
the PBMC Solid
Waste Handling
&  Management
Bye-Laws, 2017.

*ONY T

Ensure door
to door
collection of
segregated
waste and its
transportatio
n in covered
vehicles to
processing or
disposal
facilities.

The PBMC has
achieved the
following:

i. 100% door to
door waste
collection in all
24  municipal
wards.

i. 25%
segregated
waste
collection
covering 6
municipal
wards.

ii. Transportation
of waste 1n
PBMC’s fleet
and private

Feb
2020

30
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hired vehicles
covered  with
nets.

iv.  Collected
dry waste 1is
transported
and processed
at the Dry
Waste
Resource
Centre at
Brookshabad
and Anarkali
and the wet
waste is
transported
and processed
at the organic
waste
processing
centers at
Brookshabad,
Gandhi Park,
Anarkali,
School Line &
Junglighat
composting
yard.

v. The rejected
waste is
disposed at the
common
regional
sanitary
landfill at
Brookshabad,
Port Blair.

Ensure
separate
storage,
collection and
transportatio
n of
construction

C&D waste are
collected on call
basis through
designated PBMC
call center and
stored in the
custody of

N/A




and
demolition
wastes.

concerned
engineering  site
office. Thereafter,
on reports of
potholes,
requirement
requisition
received for low
lying areas, the
collected C&D
waste is utilized
for filling and

maintenance
work.
Setting up |The PBMC is the N/A
solid waste |only urban local
processing body and s
facilities by |complying with
all local |the norms.
bodies having
100000 or
more
population
Setting up |The RD&P has |March
solid waste |formulated and 5020
processing notified 26 Solid
facilities by | Waste
local bodies |Management
and census |Clusters.
Ce i 7 clusters are
100000
population. GrIer :
construction and
4 clusters will
begin
construction
shortly. Tenders
for rest are at
various stages.
Setting up |The landfill at N/A

common  Or
standalone
sanitary

Brookshabad 1s
being utilized for

processing  and

lov



landfills by or
for all local
bodies having
0.5 million or
more

disposal of
residual wastes
and untreatable
inert wastes as
permitted wunder

population the Rules.
for the
disposal of
only such
residual
wastes from
the
processing
facilities as
well as
untreatable
inert wastes
as permitted
under the
Rules

10. Setting up | The vast expanse | March
common or |of rural areas
regional makes it S
sanitary logistically
landfills by |difficult to bring
all local |all waste to a
bodies and | common landfill.
census towns |1y e RD&P has
under 0.5
million formulated and

. notified 26 Solid

population Waste
for the
disposal of Vanagement

: Clusters to
permitted _
washe 1amder achieve the target

of zero landfill.

the rules.

11, Bio- The PBMC has |March
remediation covered the |2021
or capping of |common regional
old and |sanitary landfill
abandoned at Brookshabad
dump sites. with green

capping and is in

368’

10



the process of gb‘
bio-mining with
authorized
agencies.

The Major Steps taken by the Administration to address the

issues of Solid Waste Management in compliance with the

provisions of The Solid Waste Management Rules, 2016 in the

Union Territory of Andaman and Nicobar Islands include the

following:

i)

ifi)

The Port Blair Municipal Council (PBMC) has
successfully implemented door to door collection of
segregated waste in 6 municipal wards. The segregated
collected waste is transported to Solid Waste Resource
Management (SWRM) Centers cum secondary segregation
units for further processing. The recyclable waste is sent
to mainland for recycling.

24lands comprising of area 200 sq.mtr each have been
identified by PBMC to cater to all 24 municipal wards for
setting up of Solid Waste Resource Management (SWRM)
Centres. A consolidated list of identified lands is

annexed and marked hereto as Annexure-R-2(Pg

Nos.s.‘.,.?.tog.g ' sl

The Port Blair Municipal Council (PBMC) has sensitized
citizens on source segregation of waste by providing color
coded bins. Household level service charges are being

collected. Further, compartmentalized vehicles will be

11
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operationalized by the Department to transport the
segregated waste to the nearest segregation unit for
further processing by May, 2020.

iv)  As per the directions issued by the Chairman, State Level
Advisory Committee (SLAC) in the 7t SLAC meeting held
on 19.09.2019, The PBMC and RD&P strives to achieve
the target of zero landfill by 2022. A graph to
demonstrate the progress made is annexed and marked

hereto as Annexure-R-3(Pg Nos......... L o [ ).

v)  The Department of Rural Development and Panchayat
(RD&P), with regard to scientific disposal of solid waste,
has formulated and notified 26 clusters for 70 Gram
Panchayats and proposed to develop Solid Waste
Collection Centers for each of these clusters. The Solid
waste collection centers for 26 clusters will involve
collection of source segregated waste from residential and
commercial units, construction of vermi compost pits for
processing of wet waste for making organic compost and

storage facility for organic compost. The segregated dry

waste is proposed to be transported from each collection
centre for onward transmission to mainland for recycling.
A true copy of the Action Plan for implementation of Solid
Waste Management is annexed and marked hereto as

353 387

Annexure-R-4(Pg Nos......... £0.s0unss ).

12



vi)

vii)

30%

Out of 26 clusters, 7 clusters are under construction and
4 clusters will begin construction shortly. A Performance
Guarantee (PG) letter was issued to the lowest bidders of
11 clusters for depositing the Earnest Money Deposit
(EMD). Tenders for the remaining clusters is under
process.

The Rural Development and Panchayat (RD&P) has
initiated door to door collection from all commercial
establishments who are the bulk waste generators in
Swaraj Dweep (Havelock island) and Shaheed Dweep
(Neil island) and collected around 12,000 kgs dry waste
including plastic, glass, tetra packs and other metal
wastes and transported to mainland for recycling.
Around 15,000 kgs of plastic waste was collected from
various Gram Panchayats and transported to mainland
for recycling. Letter No. 3-245/RD/SBM/2019/3733
dated 20.11.2019is annexed and marked hereto as

Annexure-R-5(Pg Nos.........

The Rural Development and Panchayat(RD&P) under
Andaman and Nicobar Islands Gram Panchayat (Levy of
Taxes and Fees) Rules, 2002 have imposed taxes on
Hotels operating in their respective jurisdiction charging
them Rs. 10/bed/day under framework of part II of the
said Rules i.e “Tax owner and occupier of building”. A

meeting was held with Representatives of Resorts and

13
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Restaurants on 30.07.2019 in Swaraj Dweep (Havelock
Island) and a frame work for collection of fees was
finalized. A true Copy of the proceedings of the meeting
held on 30.07.2019 is annexed and marked hereto as

Annexure-R-6(Pg Nos......... s i )

The Port Blair Municipal Council as per the Minutes of
the meeting held on 14.10.2019 with Stakeholders cum
Waste generators operating within Port Blair City,
informed that Stakeholders viz ACCI, Hoteliers & other
Associations shall finance for wet organic waste
management facility like Bio-methanation/Bio-gas or
compost plant under CSR. The identification and setting
apart of the land is under progress. A true copy of the
Minutes of meeting held on 14.10.2019 is annexed and

360, 36|,

marked hereto as Annexure-R-7(Pg Nos.>..7... (& preberty .

The Port Blair Municipal Council has dedicated 03 trucks
for segregated collection of PET/Plastic, Glass, cardboard
etc from commercial establishments.

The Port Blair Municipal Council has dedicated 02 autos
for collection of cattle dung, egg shells, tea powder and
squashed lemon from various small shops.

The Port Blair Municipal Council has framed and notified
the Solid Waste Handling & Management Bye Laws, 2017
and Rs.23,77,200 has been collected as spot fines and

charges from violators under the Bye Laws.

14
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xiii) The Port Blair Municipal Council has authorized 02

Xiv)

Xvi)

waste vendors to collect and transport plastic waste,
cardboard, paper, metal, glass and other dry wastes to
mainland for recycling.

The Port Blair Municipal Council has authorized 01
waste vendor to collect and transport used oil waste
(Hazardous) and E-waste to mainland for recycling.

The State Level Advisory Body (SLAB) for Solid Waste
Management in the Union Territory of Andaman and
Nicobar Islands in terms of Rule 23 of Solid Waste
Management Rules, 2016 has been constituted under
Order No.359 dated 02.02.2018 by the Administration.
Thereafter, vide Order No. 414 dated 12.02.2019, a State
Level Advisory Committee was constituted under the
chairmanship of the Chief Secretary wherein SLAB had
been superseded and subsumed. So far 8 monthly SLAC
meetings have been convened and monthly monitoring of
SWM Rules, 2016, PWM Rules 2016 and BMW Rules,
2016 is being done. A true copy of the Order No.359
dated 02.02.2018 and Order No. 414 dated 12.02.2019
issued by the Administration constituting State Level
Advisory Body and State Level Advisory Committee is

annexed and marked hereto as Annexure-R-8(Pg

The Central Pollution Control Board vide letter No. B-

17011/7/MSW/2019/7159 dated 27.09.2019 prepared

15



20

templates for six thematic areas namely Solid waste, E-
Waste, Biomedical Waste, Noise, Hazardous Waste and
Sewage Treatment Plant to facilitate submission of the
requisite information in compliance with the Order dated
12.09.2019 passed by this Hon’ble Tribunal in O.A
No.606 of 2018. The requisite information in the
prescribed templates was sent to Central Pollution
Control Board vide email dated 13.11.2019. A true copy
of the Compliance Report submitted in the prescribed
templates to the Central Pollution Control Board is
annexed and marked hereto as Annexure-R-9(Pg

Q68 383
Nos......... to......... ).

xvii) The ANPCC(Andaman and Nicobar Pollution Control
Committee) vide letier No.2-
13/PCC/SWM(2016)/2016/174 dated 30.07.2019
submitted consolidated Annual Report for the year 2018-
2019 to the Central Pollution Control Board in terms of
provision of Sub-rule (3) of Rule 24 of The Solid Waste
Management Rules,2016. A true copy of the Consolidated

Annual Report submitted to the Central Pollution Control

Board is annexed and marked hereto as Annexure-R-

4. With regard to clause 46(i)Jof the Order dated 06.05.2019-
“Similar steps be taken with regard to Plastic Waste

Management Rules, 20167it is submitted that the Steps taken

16
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by the Administration to address the issues of Plastic Waste

Management in compliance with the provisions of The Plastic

Waste Management Rules,2016 in the Union Territory of

Andaman and Nicobar Islands include the following:

i)

The Rural Development and Panchayat (RD&P), with regard
to scientific disposal of plastic waste, has formulated and
notified 26 clusters and proposed to develop Plastic Waste
Collection Centers for each of these clusters.

Out of 26 clusters, tenders have been floated for setting up
of plastic waste collection centers for all 26 clusters
involving collection of source segregated waste from
residential and commercial units, shredding of plastic
waste and storage facility for plastic waste. The segregated
plastic waste is either utilized for road construction
activities in accordance with Notification No.07 dated
10.01.2019 or transported from each collection centre for
onward transmission to mainland for recycling.

The Rural Development and Panchayat (RD&P), in the first
phase, has initiated collection, segregation and
transportation of plastic waste from Swaraj Dweep
(Havelock Island) and Shaheed Dweep (Neil Island).

The Rural Development and Panchayat (RD&P) has framed
and notified the Andaman & Nicobar Islands Panchayati
Raj Institutions and Tribal Councils Rural Areas Solid
Waste (Handling and Management) Bye Law, 2019 to

include spot fines against the violators.

17
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v) The A&N Administration vide Notification No.225 dated
24.09.2019 revised the Notification No.202 dated
02.08.2010 issued for banning the use, manufacture and
sale of plastic carry bags irrespective of its thickness, size,
color and nature. The revised Notification strengthened the
enforcement agencies by constituting a Task Force at Tehsil
level and only allowing 100% compostable/biodegradable
bags certified by Central Pollution Control Board in the
Union Territory of Andaman and Nicobar Islands. The
Administration is conducting regular enforcement drives
and 397 kgs of plastic and non-woven cloth bags have been
recovered and penalties imposed for 87 No’s of shops. A
true copy of the Notification No. 225 dated 24.09.2019
issued by the A&N Administration is annexed and marked

hereto as Annexure-R-11(Pg Nos.........to.%..... 1

vi) The Andaman and Nicobar Administration vide Notification
No.07 dated 10.01.2019 has made use of 8-10% of waste
plastic in road construction mandatory. The Zilla Parishad,
South Andaman have used 50kg plastic for a road stretch

of 110 meters at Beodnabad. 2.3 km rural road stretch

using waste plastic was constructed in Nicobar District and
3 km road stretch was constructed in Port Blair Municipal
area. The Andaman Public Works Department (APWD) has

supplied 250 kgs of shredded plastic waste which could be



vii)

3y

used in various roads across Port Blair for repairs and

maintenance.

Further, Port Blair Municipal Council Letter no. 32/EE-
II/WKS/RWKS/MC/18-19/202 dated 07.08.2019
informed the Secretary, Science and Technology that
Council is set to utilize approximately 9.5 tonnes of plastic
for construction of black top road under CRF as well as
other plan schemes. These initiatives are expected to give a
much desired impetus to reuse of plastic waste generated
in the Union Territory of Andaman and Nicobar Islands. A
true copy of the Letter no. 32/EE-III/WKS/RWKS/MC/ 18-
19/202 dated 07.08.2019 sent by the Port Blair Municipal
Council to the Secretary, Science and Technology is

annexed and marked hereto as Annexure-R-12(Pg

viil) The Rural Development and Panchayat (RD&P) and Zilla

Parishad will be installing 30 Water ATMs at different
places within 3 months.

The Andaman and Nicobar Pollution Control Committee
vide Notification No.223 dated 30.08.2019 grants 100%
freight exemption on transportation of glass and plastic
waste to mainland for recycling (Scheme extended upto

2021). Till date, 1465 MT of plastic waste and 2523 MT

19
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glass waste have been transported under the said scheme.
A true copy of the Notification No0.223 dated
30.08.2019issued by the Andaman and Nicobar Pollution
Control Committee is annexed and marked hereto as

319

Annexure-R-13(Pg Nos......... L0:sssssins B

x) The A&N Administration vide Notification No. 186 dated
05.09.2019 banned the manufacture, storage, use, import,
transportation, distribution and sale of single use plastic
items. The ban was effective from 05.11.2019. A true copy
of the Notification No. 186 dated 05.09.2019 issued by the
Andaman and Nicobar Administration is annexed and

marked hereto as Annexure-R-14(Pg Nos‘.'. .......

xi) A Committee had been constituted vide Order No.69 dated
19.07.2019 for examining the import of single use plastic
items/packaging and to put in place Extended Producers
Responsibility(EPR) modalities under Rule 9 of The Plastic
Waste Management Rules, 2016. A one-day consultative
workshop was held on 15.11.2019 wherein the major
PIBOs (Producers, Importers and Brand Owners) supplying

plastic packaged goods to the Union Territory of Andaman

and Nicobar Islands submitted their EPR Proposals in
coordination with local bodies. The Administration is,
within one year, committed to put in place robust EPR

mechanisms making all brand owners liable for taking

20
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back the plastic waste generated as a result of their
products.

xii) The Administration has conducted 2 exhibitions displaying
Alternatives to single use plastic in the months of May,
2019 and August, 2019 for promoting smooth transition to
non-plastic alternatives.

xiil)) During the Swachhata Hi Seva (SHS) Campaign from
11.09.2019 to 02.10.2019, the A&N Administration
organized mass awareness programs in all the
Municipalities, Panchayats, and Educational Institutions
by conducting rallies, lectures, film shows. The A&N
Administration has distributed 38,000 free cloth bags to
general public as an eco-friendly alternative to single use
plastic and also set up weekly plastic exchange points at
various markets wherein a free cloth bag is distributed in
exchange for waste plastic carry bags/bottles etc.

xiv) The ANPCC (Andaman and Nicobar Pollution Control

Committee) vide letter No.2-16/PCC/PWM(2016)/2016/176

dated 30.07.2019 has submitted the Annual Report for the

year 2018-2019 in Form VI to the Central Pollution Control

Board in terms of provision of Sub-rule (3) of Rule 17 of The
Plastic Waste Management Rules,2016. A true copy of the
Annual Report submitted by the ANPCC(Andaman and

Nicobar Pollution Control Committee) is annexed and
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With regard to clause 46(i)“Similar steps be taken with regard
to Bio-Medical Waste Management Rules, 20167, it is submitted
that the Steps taken by the Administration to address the
issues of Bio-Medical Waste Management in compliance with
the provisions of Bio-Medical Waste Management Rules,2016 in
the Union Territory of Andaman and Nicobar Islands include
the following:

i) At present, there is no common Bio-Medical Waste disposal
system in the Union Territory of Andaman and Nicobar
Islands due to geographical expanse and lower waste
volumes generated per unit area. Hence, the incinerator
installed at GB Pant Hospital with a capacity of disposing
100 kg per hour is being utilized for disposing Bio-Medical
Waste being generated at Port Blair town by government

and as well as private Health Care Facilities (HCFs).

At present, 6 incinerators at various HCFs are operational
in South Andaman district, North and Middle Andaman

District and Nicobar Districts as per the following details:

SI.No. District | Name of the HCFs Capacity
1, South GB Pant Hospital 100 kg/hour
Andaman CHC Bambooflat 50 kg/hour
2. |Nicobar CHC Nancowry 50 kg/hour
3. |North and |Dr. R.P Hospital |50 kg/hour
Middle Mayabunder
Andaman
CHC Diglipur 50 kg/hour
CHC Rangat 50g/hour

22
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vi)

33

The above mentioned Bio-Medical incinerators are being
utilized for disposing Bio-Medical waste generated in the
government HCFs as well as private HCFs and in other
small HCFs the Bio-Medical Waste are being disposed
through deep burial in accordance with the provisions of
Bio-Medical Waste Management Rules, 2016.

6 autoclaves and 7 Bio-medical Shredders have been
purchased and transported to 7 HCF’s at PHC Garacharma,
PHC Tushnabad, PHC Wimberlygunj, PHC Campbell bay,
PHC Swaraj Dweep, PHC Billiground and GB Pant Hospital.
The Barcode implementation for ANI’'s BMWM is to be
initiated shortly by Directorate of Health Services (DHS).
The Directorate of Health Services has initiated proposal for
procurement of 5 BMW incinerators at different HCFs as

per the following details:

S1.No. District | Name of the HCFs Capacity
1. South PHC Garacharma 100 kg/hour
Andaman | PHC Hutbay S50 kg/hour
PHC SwarajDweep |50 kg/hour
(Havelock)
2. |Nicobar BJR Hospital Car 50 kg/hour
Nicobar
PHC Campbell bay |50 kg/hour

The work is expected to be completed by March, 2020. The

A true copy of the Report submitted is annexed and marked

The Andaman and Nicobar Pollution Control Committee

vide letter No.2-15/PCC/BWM(2016)/2016/175 dated
23
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30.07.2019 submitted an Annual Report for the year 2018-
2019 to the Central Pollution Control Board in terms of
provision of Sub-rule (2) of Rule 13 of The Bio-Medical
Waste Management Rules,2016. A true copy of the Annual
Report submitted by the Andaman and Nicobar Pollution

Control Committee is annexed and marked hereto as

With regard to clause 46(ii)Jof the Order dated 06.05.2019-
“Apart from Port Blair City and Port Blair Town which have
been declared as model city and town respectively, at least 3
villages in each district may be declared as model villages
within two weeks and may be made compliance within six
months. The remaining cities, towns and villages of the State
may be made fully compliant in respect of environmental norms
within one year” it is submitted that :

1) The following 6 villages of South Andaman District have
been selected for model villages for waste management:

1) Gram Panchayat Chouldhari

2) Gram Panchayat Shaheed Dweep (Neil Island)

3) Gram Panchayat Ram Krishnapur

4) Gram Panchayat Manarghat
5) Gram Panchayat Wandoor
6) Gram Panchayat Beodnabad
i1) The following 03 village of Nicobar District have been

selected for model villages for waste management:
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1) Gandhi Nagar
2) Rajiv Nagar, Ward No. 4

3) Kamal Basti.

iii)  Similarly, in the North and Middle Andaman District the
following 3 villages have been selected:
1) Radhanagar Panchayat, Diglipur Tehsil
2) Rampur Panchayat, Mayabunder Tehsil
3) Shivapuram Panchayat, Rangat Tehsil
The Department of RD&P is putting thrust in ensuring
IEC Activities and awareness programmes in all model
villages for educating the household about source
segregation. They also plan to distribute 03 color coded
bins to each household, procurement for which is
underway. The model villages will achieve 100% source

segregation by February 2020.

) 7. With regard to clause 46(iii) of the Order dated 06.05.2019- “A
f{j h,q\larterly report be furnished by the Chief Secretary every 3

\-., i‘

onths” it is submitted that the First Quarterly Report was

filed before this Hon’ble Tribunal on 09.08.2019. The

Administration is filing the 2rd Quarterly Report by way of this

Affidavit.

8. With regard to clause 46(iv)of the Order dated 06.05.2019- “the
Chief Secretary may personally monitor the progress with all

District Magistrates with special focus on Solid Waste
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Management, Bio-Medical Waste, Sewage Management, Coastal
Zone Pollution, Sand mining, and Education of tourists about
protection of environment”, it is submitted that the Andaman
and Nicobar Administration vide Order No.414 dated
12.02.2019 constituted a State Level Advisory Committee with
Chief Secretary as Chairman. Till date, the Committee has
convened eight meetings as per the orders of this Hon’ble
Tribunal and regular review on compliance of the directions
issued by this Hon’ble Tribunal are being carried out. A true
copy of the Minutes of the 7t and 8thMeetings of State Level
Advisory Committee held on 19.09.2019 and 07.11.2019

respectively is annexed and marked hereto as Annexure-R-

9. With regard to clause46(v)of the Order dated 06.05.2019, “The
District Magistrates may monitor the status of compliance of
environmental norms, at least once in two weeks”, it is
submitted that a District Level Task Force Committee was

constituted and review meetings are being convened under the

WeC ';’_-%;\Chairmanship of Deputy Commissioner, South Andaman to
,F)'\(j‘.
SCPEQ™ |

\
re

onitor the status of compliance of environmental norms with
all stakeholder departments of the Administration, local bodies
and Private Organizations.

For effective monitoring and enforcement of the directions of the
Hon’ble NGT, a monitoring committee was also constituted
under the Chairmanship of Revenue Inspector for surprise

check of vendors and a District Enforcement Committee was
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constituted under the Chairmanship of the Additional District

Magistrate to monitor the clinical establishments.

10. With regard to clause 46(vi) of the Order dated 06.05.2019,
“The District Magistrate or other Officers may be imparted
requisite training”, it is submitted that a one-day workshop in
consultation with CPCB Kolkata for all senior officers of the
Administration on effective implementation of Solid Waste
Management Rules, 2016, Plastic Waste Management Rules,
2016 and Bio-Medical Waste Management Rules, 2016 was

conducted on 04.09.20109.

11. With regard to clause 46(vii) of the Order dated 06.05.2019-
“‘Estimate of value of environmental degradation and cost of
restoration be prepared and compensation be planned and
recovered from polluters for environmental restoration and
restitution on that basis”, it is submitted that Andaman and

Nicobar Pollution Control committee (ANPCC) with a

s nominated National Environment Engineering Research in
(NEERI) for taking up the estimation work for
environmental degradation and cost of restoration. The CSIR-
NEERI team visited Port Blair City, Swaraj Dweep (Havelock)
island and Shaheed Dweep (Neil) island between 14.10.2019
and 18.10.2019. The CSIR-NEERI team conducted a primary

survey and submitted a preliminary action plan. The team
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proposes a three-phase plan respectively for Port Blair City,
Swaraj Dweep (Havelock island) and Shaheed Dweep (Neil
island) wherein an environmental damage cost assessment and
a preparation of Environmental Status Report (ESR) will be
submitted to Andaman and Nicobar Pollution Islands Pollution
Control Committee within 3 months. A true copy of the

preliminary Action Plan is annexed and marked hereto as

)

12. With regard to clause 46(viii) of the Order dated 06.05.2019-
“Performance audit of functioning of all regulatory bodies may
be conducted and remedial measures be taken, within six
months”, it is submitted that a Performance audit was
conducted during June 18-20. It has been pointed out that lack
of technical manpower hampered the effective enforcement and
monitoring of the Rules by Andaman and Nicobar Pollution
Islands Pollution Control Committee. The Report has been
placed before the State Level Advisory Committee and it has
been decided that there will be engagement of technical staff on

short term contractual basis until such time the regular posts

are created. The Andaman and Nicobar Pollution Control
Committee has initiated the selection process for appointing
technical staff on short term contractual basis in accordance
with the performance audit report. A true copy of the

Performance Audit report is annexed and marked hereto as
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13. With regard to clause 46(ix) of the Order dated 06.05.2019-
“Introduction of a policy of giving ranking, based on
performance on the subject of environment and giving of
rewards or other incentives on that basis to individual areas,
localities, institutions or individuals may be considered. This
may also include encouraging students or other -citizens
significantly contributing to the cause of environment. The best
practices may be evolved, if necessary, in the light of
experiences on the subject. This may help in educating and
involving public at large which may help in enhancing of
environmental laws”, it is submitted that Andaman and Nicobar
Pollution Control Committee has framed a policy for rewarding
positive environment actions of individuals, localities and
institutions. Accordingly, an application inviting bonafide
citizens/organizations of the Union Territory of Andaman and

Nicobar Islands was published on 14.11.2019 for award of

——"
%"C(} BN

/ "\%;iﬂ_ ;-‘Q{Zommendation Certificate. The awards will be given on the
;\x s \ \\\’)f ,(?pcasmn of Republic Day 2020. A true copy of the Application

N )

NOT& published on 14.11.2019 is annexed and marked hereto as

hsg 48

Annexure-R-21(Pg Nos........to....... 1

14. With regard to clause 46(x) of the Order dated 06.05.2019-
“Submission of Compliance Report and Presence of Chief
Secretary before the Hon’ble NGT”, it is submitted that the

IstQuarterly Report was filed before this Hon’ble Tribunal on

29



09.08.2019 and the Compliance Report is being filed by Way‘('?
present Quarterly Report for kind consideration of this Hon’ble
Tribunal. As per the directions issued vide Order dated
12.09.2019 by this Hon’ble Tribunal in O.A No. 606 of 2018, it
is submitted that the personal appearance of the Chief
Secretary of Andaman and Nicobar Islands before this Hon’ble
Tribunal was rescheduled to 17.01.2020. A true copy of the
Order dated 12.09.2019 passed by this Hon’ble Tribunal in O.A

No.606 of 2018 is annexed and marked hereto as Annexure-R-

ooooooooooooooooo

15. With regard to the directions issued by this Hon’ble Tribunal
vide order dated 26.08.2019 in O.A No. 804 of 2017 wherein it
was directed to include the status of compliance in the
compliance reports being submitted in O.A No. 606 of 2018, it
is submitted that none of the 134 contaminated sites and 195
probable contaminated sites are situated in the Union Territory
of Andaman and Nicobar Islands. Further, directions have been
issued vide Order No.119 dated 06.11.2019 to all concerned
stakeholder departments to ensure compliance of HOWM Rules,
2016 within the timelines specified by this Hon’ble Tribunal. A

true copy of the Order No.119 dated 06.11.2019is annexed and

16. In view of the factual position stated above and in view of the
directions issued by this Hon’ble Tribunal vide Order dated

06.05.2019 in Original Application No.606 of
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2018titledasCompliance of Municipal Solid Waste Management
Rules, 2016,the Administration has taken all necessary action
for its compliance in toto. Thus, keeping in view of the position
stated above, the question in respect of any impediment does
not come in the way of implementation of directions, if any,
issued by this Hon’ble Tribunal and the Andaman and Nicobar
Administration will implement the same in true letter and
spirit.

17. In the light of the factual circumstances stated above, this
Hon’ble Tribunal may be pleased to pass appropriate Order as

deemed fit and proper and thus render justice.

D ENT
< mﬁg‘ / Chief Secreta
VERIFICATION W // :::;E::mstrauon

5

Verified at Port Blair on this the ....2]...... day of November, 2019
that the contents of the above affidavit are true and correct to the
best of my knowledge and belief. No part of it is false and nothing

material has been concealed there from.

=
DEPQNENT

w&u afa/Chief Secretary
3. @ B wemea /A&N Administration
gié @av/Port Blair

Affirmed Befor m
were read over a:&ﬂer the contents

. - ’ .IE
Simple b/ English /n&?arﬁ]%ﬂ
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[tem No. Ol Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL -~ ~
PRINCIPAL BENCH, NEW DELHI

Original Application No. 606/2018

Compliance of Municipal Solid Waste Management Rules, 2016
(Union Territory of Andaman and Nicobar)

Date of hearing: 06.05.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
.HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

Far Applicant(s):

For Respondent (s): Shri. Chetan B. Sanghi, Chiefl Secretary, Union
Territory of Andaman and Nicobar
Ms. Anamika, Member Secretary, ANPCC ~
Mr. Kuldip Singh Thakur, Joint Resident
Commissoner ‘i i
Mr.. Rishikesh, Senior Scientific Officer, A& N
Aministration ..
Mr. Mrinal Kanti Mandal, Mrs. G. [ndira, Mr. K.V
Jagdishvaran, Ms. Rangoli Seth, Advocates

ORDER

l.  The issue for consideration is status of compliance of orders of this

Tribunal on the subject of solid waste management and allied issues.

I. PROCEEDINGS IN ALMITRA PATEL:

2. The matter arosc before this Tribunal on transfer of proceedings in Writ
Petition No. 888/ 1996, Almitra H. Patel Vs. Union of India &Ors., by the

Hon'ble Supreme Court, vide order dated 02.09.2014.



We may note that the issue has been subject matter of consideration

before the Hon'ble Supreme Court in several proceedings, including in
Municipal Council, Ratlam vs. Vardhichand! and B.L. Wadhera v. Union of
[ndia and Ors.? It has been categorically laid down that clean
environment is fundamental right of citizens under Article 21 and it is for
the local bodies as well as the State to ensure that public health is
prescrved by taking all possible steps. For doing so. financial inability

cannot be pleaded.

The Hon'ble Supreme Court had appointed Barman Committee which
gave report on 06.01.1998 and it was duly accepted. The same led to
draft for management of MSW Rules, 1999 which were replacéd by 2000
Rules and are now succceded by 2016 Rules. The Honble Supreme
Court gave directions for proper management of municipal solid waste,
inter-alia, vide orders dated 24.08.2000, 04,10.270_04. 15.05.2007 and

19.07.2010.

All the States were parties before the Hon'ble Supreme Court and draft
action plans were prepared which were to be updated, as per revised

Rules.

[t has been observed ‘By ‘the Hon'ble Supfe;ne Court in Almitra H. Patel
and Anr. v. Union of India and Ors.? that the local authorities constituted
for providing services to the citizens are lethargic and insufficient in their
functioning which is impermissible. Non-accountability has led to lack of

effort on the part of the employees. Domestic garbage and sewage along

' (1980} 4 SCC 162
1(1996) 2 SCC 594
3(2000) 2 SCC 678



with poor drainage system in an unplanned manner contribute heavily to
the problem of solid waste. The number of slums havemultiplied
significantly occupying large areas of public land. Promise of [ree land
attracts more land grabbers. [nstead of.“slum clearance” there is “slum
creation” in cities which is further aggravating the problem of domestic
waste being strewn in the open. Accordingly, the Court directed that
provisions pertaining to sanitation and public health under the DMC Act,
1957, the New Delhi Municipal Council Act, 1994 and Cantonments Ac-t.
1994 be cprrlplied with, streets and public prerﬁiéc;s beT cleaned daily,
statutory guthorities levy and recover charges from any pérson violating
la_,ws“a:nd ensure scientilic disposal of waste, landfill sit;ges_ be identified

keeping in mind requirement of the city for next 20 'yc.ars and

environmental considerations, sites be identified for setting up of
compost plants, steps be taken to prevent fresh encroachments and

compliance report be submitted within eight weeks.

7. The Hon'ble Supreme Court again in Almitra H. Patel and Anr. v. Union of
India and Ors.* while further reviewing the progress noted the following .
suggcstions.zwrfér consideration by the State Governments and Central

Government and SPCBs/PCCs:-

“1. As a result of the Hon'ble Supreme Court's
orders on 26.7.2004, in Maharashtra the number
of authorizations granted for solid waste . =
management (SWM) has increased from 32% to
989, in Gujarat from 58% to 92% and in M.P. from
NIL to 34%. No affidavits at all have been
received from the 24 other States/UTs for which
CPCB reported NIL or less than 3%

4 (2004) 13 SCC 538



authorisationsin Febhruary 2004. All these States
and their SPCBs can study and learn from
Karnataka, Maharashtra and Gujarat’s
successes.

2. Al States/UTs and their SPCBs/PCCs have_
totally ignored the improvement of existing open
dumps, due by 31.12.2001, let alone identifying
and monitoring the existing sites. Simple steps
can be taken immediately at almost no cost by
every single ULB to prevent monsoon water
percolation through the heaps, which produces
highly polluting black run-offfleachate). Waste
heaps can be made convex to eliminate standing
water, upslope diversion drains can prevent
water inflow, downslope diversion drains can.
capture leachate for recirculation onto the-heaps,
and disused heaps can be given soil cover for
vegetative healing. -

3. Lack of funds is no excuse for inaction.
Smaller towns in every State should go and learn
from Suryapet in A.P. (population 103,000) and
Namakkal in T.N. (population. 53,000) which have
both seen dustbin-free ‘zero garbage towns'
complying with the MSW Rules since 2003 -tith-
no financial input from the State or the Centre,
just good management and .a sense cof
commitment, - ' o ol
4. Stdtes seems to use the Rules as an excuse (o
milk funds-from the Centre, by making that a
precondition for action and inflating waste
processing costs 2-3 fold. ' The Supreme Court
Committee. recommended 1/3 contribution each
from the city, State and Centre. Before seeking-
70-80% Centre’s contribution, every State should
first ensure that each city first 'spends its own
share “to -immediately “make its wastes non-
polluting by simple sanitizing/ stabilizing, which
is always the- first step in composting viz.
inoculate the waste with cowdung solution or
bioculture and placing it in windrows (long heaps)
which are turned at least once or twice over a
period of 45 to 60 days.

5. Unless each State creales a focused ‘solid
waste management cell' and rewards its cities for
good performance, both of which Maharashtra
has done, compliance with the MSW Rules seems
to be an illusion.
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6. The admitted position is that the MSW Rules
have not been complied with even after four -
years. None of the functionaries have bothered or
discharged their duties to ensure compliance.
Even existing dumps have not been improved.
Thus, deeper thought and urgent and immediate
action (s necessary to ensure compliance in

future.”

8. After transfer of proceedings to this Tribunal on 02.09.2014, the matter
was taken up from time to time and several directions were issued.
Finally vide order dated 22.12.2016, aflter noticing that the SWM Rules,
2016 ‘had been notified on 08.04.2016 which laid down elaborate
mechanism to deal with the solid waste management, the Tribunal

directed as follows:

“|, Every State and Union Territory shall enforce and
irnplement the Solid Waste Managernent Rules, 2016
in all respects and without any further delay.

2. The directions contained in this judgment shall apply
to the entire country. All the State Governments and
Union Territories shall be obliged to implement and
enforce these directions without any alteration or
reservatior. ~ =

3. All the State Governments and Union Territories shall
prepare an action plan in terms of the Rules of 2016
“and the directions in this judgment,  within four
weeks ~from the date .of " pronouncement of the
judgment. The action plan would relate to the
management and disposal of waste in the entire
State. The steps are required lo be taken in a time
bound manner. Establishment and operationalization
of the plants for processing and disposal of the waste -
and selection and specifications of landfill sites which
have to be constructed, be prepared and maintained
strictly in accordance with the Rules of 2016.

4. The period of six months specified under Rule 6(b),
18, 23 of the Rules of 2016 has already lapsed. All
the stakeholders including the Central Governmert
and respective State Governments/UTs have failed to



take action in terms  thereof within the stipulated
period. By way of last opportunity, we direct that the
period of six months shall be reckoned w.e.f. _
I3 January, 2017. There shall be no extension given

to any stakeholders for compliance with these
provisions any further.

The period of one year specified under Rule 1N
[2(a), 15f(e), 22(1) and 22(2) has lapsed. The
concerned stakeholders have obuiously not taken
effective steps in discharging their statutory
obligations under these provisions. Therefore, we
direct that the said period of one year shall _ _
commence with effect from 1stJuly, 2017. For this
also, no extension shall be provided.

Any State or Union Territory which now fails to
comply with the statutory obligations as afore
indicated shall be liable to be proceededfqgjamst in
accordance with Section 15 of the “Environment
(Protection) Act, 1986. Besides that, it would also be
linble to pay environmental compensation, 'déf.’mqy be
imposed by this Tribunal. [n addition. to ‘this, the- -
senior most officer in-charge n the, State
Government/Urban Local Body shall be liable to be
personally proceeded against for violation of the
Rules and orders passed by this Tribunal.

The Central Government, State Gouernment, . Local
Authorities and citizens shall perform their respective
obligations/ duties as contemplated .under the Rules
of 2016, now, without any further delay or demur.

All the State Governments, ils d‘epartmeﬁ't‘s_',gnd local
authorities shall operafe 'in compleéte co-ordination
and cooperation. with: edch other and ensure that the
solid waste generated in the State is managed,
processed and disposed of strictly in dccordance with
the Rules of 2016.

Wherever a Waste to Energy plant is established for
processing of the waste, it shall be ensured that there

is mandatory and proper segregation prior to -
incineration relatable to the quantum of the waste.

It shall be mandatory to provide for a buffer zone
around plants and landfill sites whether they are
geographically integrated or are located separately.
The buffer zone necessarily need not be of 500
meters wherever there is a land constraint. The
purpose of the buffer zone should be to segregate the
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plant by means of a green belt from surrounding
areas so as to prevert and control pollution, besides,
the site of the project should be horticulturally
beautified. This should be decided by the authorities
concerned and the Rules are silent with regard to
extent of buffer zone. However, the Urban
Development Manual provides for the same. Hence,
we hold that this provision (s not mandatory, but is
directory.

We make it clear that buffer zone and green belt are

essential and their extent would have to be decided
or a case lo case basis.

We direct that the Committees constituted under Rule-

5 would meet at least once in three months and not

once in a year as stipulated under the Rules of 2016.

The minutes of the meeting shall be placed in the

public domatn. Directions, on the basis. of the

minutes, shall be issued immediately after the

meeting, to the concerned Stales, local bodies,
departments and Project Proponents. i’

The State Governmert and the local authorities shall
issue directives to all concerned, making it mandatory
for the power generation and cement plants within its
jurisdiction (o buy and use RDF as fuel in their
respective plants, Wwherever such plant is located
within a 100 km radius of the facility.

[n other words, it will be obligatory on the part of the
State, local authorities (o create a market, for
consumption of RDF. - It is also for the reason’ that,
even in Waste to Energy plants, Waste-RDF-Energy
is a preferred choice. '

[n Waste to Energy plant by direct ‘incineration,
absolute segregation shall be mandatory and be part
of the terms and conditions of the contract.

The tipping fee, wherever payable 10 the
concessionaire/ operator of the facility, will not only
be relatable to the quantum of waste supplied to the
concessionalire/ operator but also to the efficient and
regular functioning of the plant. Wherever, tipping fee
is related to load of the waste, proper computerised
weighing machines should be connected 0 the online
system of the concerned departments and local
authorities mandatorily.
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15.
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18.

Wherever, the waste is to be collected by the
concessionaire/operator of the facility, there it shall
be obligatory for him to segregate inert and C&D
waste at source/ collection point and then transport it

in accordance with the Rules
sites.

The landfill sites shall

of 2016 to the identified

be subjected to bio-

stabilisation within six months from the date of

pronouncement of the order.

turned at regular intervals. A
effort should be made o
generation of Methane. The
be subjected to composting,

The windrows should be

t the landfill sites, every
prevent leachate and

stabilized waste should
which should then be_

utilized as compost, ready for use as orgaric rmanure.

Landfills should preferably - be used only for
depositing of inert waste and rejects. However, if the

authorities are compelled (o

use the landfill for good

and valid reasons, then the waste (other than inert) to

be deposited at such landfill
handled in terms of Direction

sites be segregated and
13 e

The deposited non-biodegradable and inert waste'or -

such waste now brought to
definitely and scientifically

land fill sites should be
segregated and to be

used forfilling up of appropriate. areas and
forconstruction of roads and embankments in all rodad
projects all over the country. To this effect, .there
should be a specific stipulation in the contract

awarding work to concess
facility.

ionaire/operator of ‘the

The - State Governument, Local Authorities, Pollution -
Control Boards of the respective  States, Pollution
Control Cormittees .of ‘the UTs and the concerned

" departments would ensure th

be opéned in discharge "

Responsibility, appropriate”

wat they open or cause (o

of "Extended Producer

‘number of centers in

every colony of -every _district in the State which
would collect or require residents of the locality to
deposit the domestic hazardous waste like

fluorescent tubes, bulbs, ba
syringe, expired medicines
iterns. Hazardous wasle, S0

tteries, electronic iterns,
and such other allied -
collected by the cernters

should be either sent for recycling, wherever possible
and the remnant thereof should be transported to the
hazardous waste disposal facility.

We direct MoEF&CC, and the State Governments 1o
consider and pass appropriate directions in relation
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to ban on short life PVC and chlorinated plastics as
expediliously as possible and, in any case, not later
than six months from the date of pronouncement of
this judgment,

The directions and orders passed in this judgment
shall not affect any existing contracts, however, we -
still direct that the parties to the contract relating to
management or disposal of waste should, by mutual
consent, bring their performance, rights and liabllities
in consonance with this judgment of the Tribunal and
the Rules of 2016, However, to all the
concessionaire/operators of facility even under
process, this judgment and the Rules of 2016 shall
completely and comprehensively apply.

We specifically direct that there shall be complete )
prohibition on open burning of waste on lands,
including at landfill sites. For each such incident or
default, violators including the project proponent,
concessionaire, ULB, any person or body responsible
for such burning, shall be liable to pay environmental
compensation of Rs. 5,000/ - (Rs. Five Thousand only)
in case of simple burning, while Rs. 25,000/- (Rs.
Twenty Five Thousand only) in case of bulk waste
burning. Environmental compensation shall be _
recovered as arrears of land revenue by the
competenl aithority in accordance with law. d

All the local authorities, concessionaire, operator of

the facility shall be obliged to display on their

respective websites the data in relation fo. the

functioning of the plant and its adherence to the

prescribed parameters. This data shall be placed in

the public domain and any person would be entitled

to approach the authority, if the plant is not operaling _
as per specified parameters, e

We direct the CPCB and the respective State Boards
to conduct survey and research by monitoring the
incidents of such waste burning and to submit a
report to the Tribunal as to what pollutants are
emitted by such illegal and unauthorized burning of
waste.

That the directions contained in the judgment of the -
Tribunal in the case of ‘Kudrat Sandhu Vs. Gout. of

NCT &Ors', O.A. No. 281 of 2016, shall mutatis

mutandis apply to this judgment and consequently to

all the stakeholders all over the country.

L
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That any States/UTs, local authorities,
concessionaires, facility operators, any stakeholders,
generators of waste and any person who violates or
fails to comply with the Rules of 2016 in the entire
country and the directions contained in this judgment
shall be liable for penal action in accordance with
Section-15 of the Environment (Protection) Act, 1986
and shall also be liable to pay environmental
compensation in terms of Sections 15 & 17 of the
National Green Tribunal Act, 2010 to the extent
determined by the Tribunal.

That the State Governments/UTs, public authorities,
concessionaire/operators shall take all steps (o
create public awareness about the facilities available,
processing of the waste, obligations of the public at
large, public authorities, concessionaire and Jacility
operators under the Rules and this judgment. They
shall hold program for public awareness for that
purpose at regular intervals. This program 'should be
conducted in the local languages of the concerned
States/ UTs/ Districts. o
We expect all the concerned authorities to take note of
the fact that the Rules of 2016 recognize only a
landfill site and not dumping site and (o take
appropriate actions in that behalf.

We further direct that the directions contained (n this
judgment and the obligations contained under the
Rules of 2016 should be circulated and published in
the local languages.

Euefy Advisory Committee in the State shall also act
as a Mornitoring Comumittee for proper implernentation
of these directions and the Rules of 2016.

Copy of this judgment be circulated to all the Chief
Secretaries/ Advisers of States/UTs by the Registry of
the Tribunal. The suid authorties are hereby directed
to take immediate steps to comply with all the
directions contained in this judgment and submit a
report of compliance to the Tribunal within one manth
fromn the date they receive copy of this judgment.”

II. PREVIOUS PROCEEDINGS IN PRESENT MATTER:

10
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The Tribunal in a review meeting on the administrative side with the
CPCB and municipal solid waste r;'tanagement experts, on 23.07.2018
considered the matter in the light of annual report prepared by the
CPCB in April 2018 under Rule 24 of the MSW Rules and noticed

serious deliciencies. Accordingly, it was decided to take up the issue of

execution of judgment dated 22. 12.2016 in Mrs. Almitra H. Patel &Anr.l

Vs. Union of India &Ors (supraj, by way of interaction with all the
States/UTs through video conferencing. For this purpose, meetings
were held on 02.08.2018, 07.08.2018, 08.08.20-“18. 13.08.2018 and

20.08.2018.

At the conclusion of the interaction, the Tribunal declared that the
mandatory provision of the Rules and directions should be
implemented in a time bound manner. Following épeciﬁc steps were

required to be taken:

i, Action plans were to be submitted by all the States to CPCB latest
by 31.10.2018 and executed in the outer deadline of 31.12.2019
which should be overseen by the Principal Secrgtarics of Urban
and Rural Deve{obment Departments of the E:",catcfs. a

i, The States should have Monitoring C-om..fr;it'tt;;:s headed _by the
Secretary, Urb.z;n Development Department with the Secretary of
Environment Department as Members and CPCB and State
Pollution Control Boards (SPCBs) assisting the Committees.

iii. They should have interaction with the local bodies once in two

weeks. =



vi.

viii.

XL,

Xii.

xiii.

Monitoring Committees on monthly basis.3

Local bodies are to furnish their reports to State Committees twice

a month.

The State Committees may take a call on technical and policy
issues.

Local bodies may have suitable nodal officers. Bigger locai bodies
may have their own Committees headed by Senior Officers.

Public involvement may be encouraged and status of the steps
taken be put in public domain,

The State Level Committees are to give their reports to the Regional

Instead of every local body separately floating tenders, the

standardized technical specifications be involved and adobted.ﬁ
Best practices may be adopted, including scu':ing up 6‘["Control
Rooms where citizens can upload photos of gaifbage which may be
looked into by the'spcciﬁcd representatives o!'_“local bodies_, 'at'lpcal
level as well as State level.

It was directed that mechanism be evolved for citizens to receive
and give information. |

CCTV cameras be installed at dumping sites.

GPS be installed in garbage collection \;rans. This may be monitored

appropriately.”

L1. Performance audit was to be conducted for 500 ULBs with population of

1 lakh and above initially, as suggested by the MoHUA as follows:

5Para 21
& Para 22
7 Para 23

12
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Key Parameters/ Description of Parameters/Indicators for
Indicators physical evaluation
Door to door collection of segregated solid waste
from all households including slums _and
| Doot to Door informal settlements, commercial, institutional
Collection and other non-residential premises.
Transportation in covered vehicles to processing
or disposal facilities
s Segregation of waste by households into
ource o . :
2 S ’ Biodegradable, non-biodegradable, domestic
egregation
hazardous.
. Installation of Twin-bin/ segregated litter
bins in commercial & public areas at every
Litter Bins & 50-100 meters. o ) ‘.
3 | waste Storage « Installation of Waste storage bins in strategic
Bins locations across the city, as per requirement
) (Unless Binless)
« Elimination of Garbage Vulnerable Points.
| [nstallation of Transfer Stations . instead of
| ' | Transfer secondary storage bins in cities'with population
~ | Stations above 5 lakhs. <
" « Compartmentalization of vehicles * for the
‘ . collection of different fractions of waste.
5 Separate « Use of GPS in collection -and transportation
transportation vehicles to be made mandatory at least in
cities with population “above 5 lakh along
with the publication of route map.
« All public and commercial areas to have
6 |- Public Sweeping twicc” daily svx.r'ecgir}g, includ'}ng nig_ht
z sweeping and residential areas to have daily
' Csweeping. . i -
| Waste « Separate - space [or, segregation, storage,
| Processing decentralised processing of solid waste to be
2 |* Wet Waste demarcated e
« Dry Waste « Establishing systems for home/decentralised
+ MRF Facility and centralised composting
« Setting up of MRF Facilities.
. Setting up common or regional sanitary
3 land(ills by all local bodies for the disposal of
Scientific ;
8 | Landfill permitted waste under the rules
« Systems for the treatment of legacy waste to
be established.
Ensure separate storage, collection and
9 | C&D Waste transportation of construction and demolition
wastes.
10 | Plastic Waste Irr}plemcntrfltion of ban on plastics bleow <50J
microns thickness and single use plastics.

13



Bulk Waste Bulk waste generators to set up decentralized
Ll | Generators waste processing facilities as per SWM Rules,
(BWGs) 2016.
Mandatory arrangements have to be made by
12 | RDF cement plants to collect and use RDF, from the
RDF plants, located within 200 kms.
Preventing solid | [nstallation of suitable mechanisms such as
13 waste from screen mesh, grill, nets, etc. in water -bodies |’
entering into such as nallahs, drains, to arrest solid waste
water bodies from entering into water bodies.
Waste Generators paying user fee for solid
l4 | User Fees waste management, as specified in the bye-laws
of the local bodies.
Prescribe criteria for levying of spot fine for
persons who litters or fails to comply with the
15 Pena.lty provisions of these rules and delegate powers to
provision
: officers or local bodies to levy spot t’mes as per
the byelaws framed.
¥t y Frame bye-laws incorporating the provisions of
L6 SOk ientionn ot MSW gulcs 2016p and ' ensuring timely
Bye Laws : 2
implementation. . b
Citizen ;
. 17 | Grievance Resolution of complaints on Swachhata App
Redressal within SLA. -
18 Monitoring States/ULBs to update month- wise
' mechanism targets/action plans on the online MIS.

12. The Regional Committees were to be headed either by former High Court

Judges or by Senior Retired Officers and Apex Committees by a former

Supreme Court Judge.®? Common p}bblems faced and suggestions were

to be noted in tabular chart.9The Committees were to function for a

period of one year subject to further orders."

13. The matter was again taken up on 16.01.2019 in light of reports

received from some of the Committees, especially from the State of

Uttar Pradesh.

8 Paras L8 and 20

9 Para 14
o Para 18

14
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are not adequate. There is reluctance even to declare some major cities
as fully compliant with the environment norms. The authorities have -
not been able to evolve simplified and standard procedure for preparing
project reports and giving ol contracts. There is no satislactory plan for
reuse of the treated water or use of treated sewage or waste and for
segregation and collection of solid waste, for managing the legacy waste

or other wastes, etc. o

38. Since we have found gap in steps taken and steps required to be taken
to remedy the unsatisfactory state of environment, we had an
interaction with the Chief Secretary about the way forward. The gap in

the mandate of law on the one hand and actual compliance with law on

the other has manifested itsell in the form of polluted water, air and
land. [ts actual measurerment in terms of monetary value or the loss
on account ol adverse impact on public health and egnvironment or
otherwise in terms of number of deaths or diseases does not appear 1o
have been duly and exhaustively undertaken by the official machinery .
so far for the country or for any particular area. The private reports
mention nu.mber tl>l' aeaths and discaées. Death by pollution may be
comparable to’ é;h=§ffence ol homicide a;"ic_i",,.ahy disease on that account
may be likewise c;’nparable to attempt to murder or grievous hurt.
Polluter is, thus, liable to be dealt with in the same manner as a person
committing any other heinous crime as per law of the land. Mere fact
that such pollute}' creates wealth or employment does not make the
offence less serious. The statutory framework prohibits polluting

activity and provides for penal consequences. Further, the ‘Polluter

29



39.

40.

Pays’ principle requires compensation.to be recovered to meet the cost
of remedying the adverse impact of pollution. Governance of such laws
can be held to be satisfactory if the magnitude ol punishment of law
violators corresponds to the extent of violation of law and the
compensation recovered is adequate to meet the cost of damage. There
is enough evidence of pollution but no data is shown of corresponding
convictions or recovery of adequate compensation for restoration of
environment. This calls for authentic study of the extent of damage to
the environment and to the public health so thdp policy makers and-

law enforcers can bridge the gap.

[n case extent of convictions for the environment related offences do not
correspond to the extent of crime, paradigm shift in éolféics and
strategies‘ for implementation of law may need to be considerec_i.
Similarly, the mechanism for recovery of compensé..t:‘ion may need to be
revised on that pattern. Such review of policy cannot be left to the local
bodies or the Pollution Control Boards but has to be at highest level in
the State and further review at the national'level. As noted in some of
the studies, the ranking of the 'country in compilianc.f:- o"f'.environmcntail
norms néeds to be brought to respectab[éhi'gher-'-pasition which may be
possible only if l;ilere is change in policies and strategies for
implementation of necessary norms at every level in right direction. The

scale of compensation needs to be suitably revised so that the same is

deterrent and adequate to meet the cost of reversing the pollution.

Authentic data is required to be compiled which is necessary for proper

policy making. The Rules provide for such data to be collected at the

30
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state level as well as at the national level. [[ such data is not furnished

timely from ground level with all the requisite details, the policy making
remains deficient. Since none of the States is fully compliant with the
mandate of statutory waste management rules under various headings,
as already noted, remedial measures are necessary. We consider it

necessary to observethat at least some major cities/towns/villages be

first developed as model and thereafter successful experiment

replicated in remaining cities/towns/villages.

41. Though environment is priceless and no amount of compensation may
be sufficient for real restoration of environment to its priétine glory, the
‘_Pg_lluter Pays' principle requires cost of restoration to be ,‘recoverect
which should be aeterrcnt and also include Net Present Value (NPV) for
eﬁvironmental services forgone forever. Though sLic*:h compensation is
to be primarily recovered from polluters, when:;.“_authoritics fail to
implement law and recover compensation on a_c:i;oum ol collusion or
inaction, such authorities can also be made accountable and required
to . pay compensation. Strong central . mechanism“of auditing the
compliance of envir;)nmental laws by the St_a_;e_ﬁ and the Union
Territories (U'I‘s}" is necessary. We are also of the view that to encourage
enforcement of er{vironmental laws, cognizance of performance OrC
otherwise need to be taken by authorities allocating funds. [ncentives
can be given to encourage compliance and those deficient in
compliance may be required to comply as & condition for getting grants
or part ol such grants. Such a imlicy may be a step in the right

direction for achieving sustainable developrnent goals. We take note of

31



discussion on the subject in the minutes of National Development

Council held on 01.10.1990.33 Therein a formula called “Gadgil -

Mukerjee” formula is referred to envisaging grants to meet

environmental problems. We may add that while such grants may be
necessary, there may be a condition requiring measurable and
demonstrable ‘improvement in time bound manner as a condition for
the grant. Accordingly, vide order dated 24.04.2019 a copy of this order

has been sent to Niti Aayog, Finance Commission and MoEF&CC to

consider the observations, particularly in this para.

42. One major hurdle in compliance of the Rules is lack of institutional
traiﬁing mechanism. Scheme of Rules and ‘s'.f__'r‘ategies for
implementation, including technology to be used, best practiées to be
employed need to be identified. Resource pcrsoﬁé. target g.rduﬁ of
persons to be trained, location at which training i; to be undertaken

need to be worked out.

43. Itis also neceséar_y to have an Environment Plan for the c'our;try as well
as for the States whiéh may identify and bublislh_:gaps in compliance of
environmental law and indicate action .plan to ‘r.cmedy the same.
Compliance of environmental norms al's.o requires carrying capacity
study not only of eco-sensitive areas but also areas where violation ol
environmental laws has clearly surfaced out based on scientific data
published by CPCB such as non-attainment cities in terms of_air

quality, critically polluted industrial clusters on account ol air/water

Bhetp:// planningcommission.gov.in/abuutus/cummiucciwrkgrp 12/ wg_state_{inan0106.pdl
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pollution, polluted river stretches etc. Drastic remedial measures may
be necessary to deal with the same which should not merely be
responsive but proactive by way of planning population density, vehicle
numbers, nature and quality of vehicles, nature and quality of activity
to be allowed. Absence of such measures may render it di!‘ﬁcx-ilt' to
meaningfully implement the accepted norms of ‘Sustainable
Development' or ‘{ntergenerational Equity’. Such planning is part of
‘precautionary’ principle. ‘Polluter Pays' principle can be meaningfully
implemented only when assess‘ment of damage is realistic and
compensation recovered matches the extent of damagé. As per census
of [ndia 2011, there are 475 places with 981 overgrowths'{OGsl have
been identified as Urban Agglomeration (UA}. The number of total
towns in India is 7,935 (Statutory Towns 4,041 + éensus Towns
3,894). -;l‘here are total 6.716‘6 Urban Agglomerdtion/t.owns 7wbich
constitutes the urban frame of the country. During FY '201?-20[8, out
of 35 SPCBs/PCCs only 16 SPCBé/ PCCs reported the status of Solid
Waste Management Rules, 2016.34 In view of these statistics'. emergent
and stringent measures are required -for compliance of"‘e}wironmen{al

norms.

44. We discussed with the Chiel Secretary the above unsatisfactory
situation of -environment and about need for having an effective
monitoring cell directly attached to the office of the Chief Secretary with

experts in environment and related issues to assist the Chiel Secretary.

3 Annual repott of crcCB for the year 2017-18 accessible at:
htep:/ jcpcb.nic.in/upluads/hwmd/ MSW_AnnualReport_2017- \8.pdl
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45. The presence ol Chiel Secretary before this Tribunal was directed with

an expectation that there will be realization of seriousness at the

highest level which may percolate in the administration.

IV. DIRECTIONS:

46. In view of above, after discussion with the Chief Secretary, following

further directions are issued:

ii.

iii.

Steps for compliance of Rule 22 and 24 of SWM Rules be now
taken. within six weeks to the extent not yet taken. Similar
steps be taken with regard to Bio-Medical Waste Management

Rules and Plastic Waste Management Rules. . -

Apart from Port Blair City and port Blair Town which have
been declared as model city and town respectively, at least 3

villages in each district may be declared. as model villages

within two weeks and may be made compliant within six

months. The remaining cities, towns and villages of the State
may be made fully compliant in respect of environmental

norms within one year.

A 'quartcrly report be [urnished by the Chiel Secretary, every
three months. First such report shall be furnished by August

10, 2019.

The Chiel Secretary may personally monitor the progress,
atleast once in a month, with all the District Magistrates with

special focus on solid waste management, bio-medical waste,

34
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vi.

vii.

viil.
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sewage management, coastal zone pollution, sand mining,

education of tourists about protection of environment.

The District Magistrates may monitor the status of compliance

of environmental norms, atleast once in two weeks.

The District Magistrates or other Officers may be imparted

requisite training.

Estimate of value of environmental degradation and cost of

restoration be prepared and compensation be planned and

recovered from polluters for environmental restoration and

restitution on that basis.

Performance audit of functioning of all regulatory bodies may

‘be got conducted and remedial measures be taken, within six

. months.

In'tljoduction of a policy of giving ranking, based on

pcrformance on the subject of environment and giving of

. rewards or other incentives on that basis to individual areas,

1oca;lities, institutions or indivi.duals may be cc;nsidered. “This
may also include encouraginé, students or other citizens
significantly contributing to ’Lhe cause ol environment. The best
practices may be evolved, il necessary, in the light of
experiences on the subject. This may help in educating and
involving public at large which may help in enharicing of

environmental laws.

35



47.

48,

X, The Chief Secretary may remain present in person before the

Tribunal with the status of complia:mce in respect of various
issues mentioned in para 22 as well as any other issues
discussed in the above order on 25.11.2019. [t is made clear
that Chiel Secretary may not delegate the above function and
the further requirement of appearance belore this Tribunal to
anyone else. However, it will be open to him to change the date,
by advance intimation by e-mail at ngt.filing@gmail.com to

adjust their convenience.

The issué of recovery of damages from the States fo.r‘ their failure to
comply with the environmental norms, including the 's‘tgtﬁtory rules
and orders of this Tribunal, will be considered will be con_s»ider‘gd later,
The Tribunal may also consider the requirement of performance
guarantee of a particular amount in case progréss achieved is not

found to be satisfactory.

There is need to develop an institutional training mechanism involving
Lc(:hn;'c'al. social and environmental ‘issues for training of officers
concerned with enforcement of en\;ironment norms a.t ground level.
Training may be ongoing process at nét_t'ioriél- level, State level and other
appropriate levels as may be found _necéssary. Accordingly, CPCB has
been directed to prepare such program®indicating persons required to
be imparted training, subjects of training, resource persons, location of

training, duration of training programmes etc. CPCB will be free to

“Vide order dated 22.04.2019.in O.A. No. 606/2018, Compliance of Municipal Solid Waste
Management Rules, 2018 (State of Meghalaya).
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coordinate with available training institutions for use of infrastructure
such as judicial academies, police academies, administrative
academies, forest academies etc. as may be found viable. CPCB will be _
free to utilize funds collected by way of environmental compensation for
this purpose also in same marnner as for carrying capacity study and

also take help [rom State Boards or any institution.

A copy of the compliance report furnished by the Chief Secretary be

sent to CPCB as already directed vide order dated 24.04.2019 for the

State of Karnataka (supra).

Put up the report which may be received on 13.08.2019.

Adarsh Kumar Goel, CP

K. Rarakrishnan, JM

Dr. Nagin Nanda, EM

May 6, 2019 ,
Original Application No. 606/2018
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OFFICE OF THE MUNICIPAL COUNCIL
e =TT

PORT BLAIR .

Dated, the 27" June, 2019
NOTE '

With reference to the meeting held on dated, 24/06/2019 In the Conference Hall; a
joint inspection was made alongwith concerned Ward Counclllor & Sanitary Inspectors,
during Inspection following sites were found suitable and propased for establishment of
de-centralized ‘Solid Liquid Recovery Material Centre’( SLRMC). :

\\:1:«1 Tocatlons ol proposed Sile Tiatus ofland pertains tojother | Requireme Village Name survey No.
. remarks mofland .

1 J Naddo Jetty, near gate no, 03 Land pertain to PMB. ‘ 200sq | Haddo
mtrs

2 ]Ncm'\lan\llkns Bhawan, ‘Land pertain to Forest 200sq | Haddo
Hladdo Depl, ‘ mtrs
3 a)Megapode Junction Pertains to Forest Dept. | 200 sq Megapode junction
b)Opposite Grave Yard, Pertalns to Revenue | mtrs Anarkall
Anarkall Dept.

4 a)Back side of private Bus Set a parted of In favour 200 sq
| Stand of PBMC mlrs

5 Adjacant to Nagarpalika Pertains to Revenue 200sq | Near Netajl

Vidyalya Dept. murs Stadium, Aberdeen
Dazar

G & | Dehind Khetan Kalyan Set a parted In favour | 20059 -
7 Mandappam, unglighat of PBMC mtrs unglighat

g [ Near 10C, Buniydabad Land pertains to PBMC | 200sq -

mtrs

9 At Junglighat, Machl Bastl Ram Land pertains to PBMC | 20059 -
Mandir mtrs Farm ' &
10| 1lawa Ghar junction opposite | Pertains 10 Revenue _
fUwma shankar Hotel Dept. mtrs
11 | 'Near Community Hall, Mazar Land pertains to PBMC Mazar Pahad, South -
I Pahad mtrs Point
12| Digei Road Opposite Prem Land pertains to 200 sq
Kishen house Revenue Dept. X
13 | Opposite Guru Mandir VIP Land pertalns to PBMC VIP Road,
| Road unglighat
T4 | Adjacent to APWD ~oad section | Land pertains to 200 5q -
near Vijay Baugh Revenue Dept, mtrs Dairy Farm
15 | Near 1UDCO Colony school Land pertains to m -
 line : Revenue Dept )
16 | Near!1UDCO Colany schoal Land pertainsto m School Line = =
line Revenue Dept.
Behind Mini stadium, Land belongs to 1000 sq Dollygun]
Dollygun| Revenue/Animal mtrs
Husband
Near Graveyard, Garacharma Land pertains to pPBMC Garacharma
‘—"__._.——-—-_—-_-- .
Near Parking place back side of | Land belangs to Bathubasthi
ANIDCO wine shop, Revenue/Animal 3
Bathubasthi. Husbandr
20 | Pahargaon junction near, l.and pertalns to 20058q | New Pahargaon
Mahanagar entrance Revenue Dept. mtrs B )
i o
51 | Nearsite office Brookshabad Land pertains to 200 Sq Brookshabad
Revenue Dept. mtrs

o Y ot

y CamScan!
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22 | Near Brichgun|site office Land pertalns to 2005q ﬂrlcfgunl
Revenue Dept. mtrs )
23 | Near APWD site office Narood | Land pertains to 2005q | Dirdline
podawn Revenue Dept, mirs
24 | Raja|l Nagar, Garacharma Land pertalns to 2005q | Garacharma
Revenue Nept. mtrs
Submitted please. i )
ol
pefig

(gA—

Exacutive Englneer-1ll Waorks- (SWM),PBMC

Secretary, PBMC

sanltary Officer,
0/, pomc

Scanned by CamScanner
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A Graph to demonstrate the progress made on achieving the target
of zero landfill by 2022

Reaching ZERO landfill target
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PROPOSED ANNUA].:‘ CALENDER AND DETAILED ACTION PLAN FOR IMPLEMENTATION OF SWM

Activities to be

[dentification of

Formation of

Tentative Period for

Tentative Period for

Period of Completion of

Dot Garbage Point by Cluster preparation of Estimate | tendering, acceptance and work and start working
GPs & NIT (15 days) Award of work (30 days) 90 days)
£ - i o - - ’
Timelines for By By By ' By By
Achievement 30.05.2019 15.06.2019 30.06.2019 30.07.2019 30.10.2019
3. - . - Tender f for 12
Remarks completed 24 Clusters Preparation of ender floated for

formed

Estimate completed

Clusters. 04 nos. tender

opened and work awarded.
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: SOLID WASTE MANAGEMENT UNDER $WACHH BHARAT MiSSIQN {GRAMIN)
No. of GPs . Plastic Waste
Block Name of Cluster coveiad Name of Gram Panchayat No. of Household | . —
Prothrapur Cluster-l Shyamnagar 2 Shyam Nagar ({Swaraj Dweep) 714 300 Kg
Govindnagar (Swaraj Dweep] 1129 500 Kg
Total 1843 800 KGs
Cluster-Ii Neil Kendra 1 Neil Kendra [Saheed Dweep) 917 250 Kg
Cluster -l Beodnabad 2 Beodnabad 869 60Kg
Calicut 1168 50 Kg
Sippighai 996 50 Kg
Total 3033 140 Kgs
Ferrargunj Cluster -l Wandoor 3 Wandoor 1112 20 Kg
' Humfrygunj 635 10Kg
Guptapara 1128 10 Kg
] j : 2875 40 Kgs ™~
Ciuster -1~~~ “|Chouldari 3 Choldhari 980 100 Kg
Mithakhari 652 50 Kg
Namunaghar 735 10 Kg
2367 160 Kgs
Ferrargunj Cluster -l Shore Point 6 Shorepoint 846 75Kg
Bambooflai-l 794 50 Kg
Bambooflat-ll 1101 25Kg
Hopetown 715 25Kg
Stewratgunj 685 25 Kg
wimberlygunj 801 60 Kg
4942 260 KGs
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Cluster -IV Mannarghat 3 Mannargahi 746
| | i Shoalbay , 531 ,
: Kanyapuram 452 !
. 983
Cluster -V Ferrargunj 2 Ferrargunj 722
Brindaban 731
1453
Cluster -Vi Tushnabad 2 Tushnabad 447
Collinpur 576
1023
Litle Andaman |Cluster -1 Netaji nagar 2 HutBay 1098
Metaji nagar 954
2052
Cluster -1l R.K.Pur 3 Vivekananda Pur 598
R.K.Pur 1450
Rabindranagar . 686
2734
Campbell Bay  |Cluster I Campbell Bay 3 Campbell Bay 845
. ~1kaxminagar = 514,
Govindnagar 697
2054
Rangat Cluster -I Rangat 4 Dasarathpur 772
Rangat 740
Parnashala 619
Sabari 291
' 2622
Cluster -lI Nilambur 2 Sundergarh [Baralang] 643
Nilambur {Baratangj 778
1421
Cluster -1l Kadamtala 2 Kadaomtala 815




e = #
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G . Uttaro 604 10Kg
: ) 7419 170 Kgs |
Cluster -1V Bakuliala Bokultalo 441 " 30Kg :
Urmilapur 528 10Kg
Kaushalya Nogaor 569 10Kg
1538 50 Kgs
Cluster -V Long Island Long Island 323 30Kg -
Nimbutala Nimbutalo 854 30 Kg
: Shivapuram Basantipur 611 15Kg
Harinagaor 863 50 Kg
Swadeshnagar 937 20 Kg
Shivapuram 865 15Ko
3276 100 Kgs
Mayabunder |[Cluster-| Rampur Mayabunder 805 75Kg .
g Pokhadera 629 15Kg- - I
B Rompur - "~ 880 kg = T A
2314 100°Kgs -
il _|Chuster-ti *— - [Fugapur Chainpur - - 369 T Z5Ke
) 1T h Fe s Poholgoon 1 ]37 ]GK‘97 ="
' 1506 15 Kgs
Diglipur Cluster-l Madhupur Subashgarm 1237 150 Kg
R.X.Gram 966 20Kg
Diglipur 893 20 Kg
Modhupur 1161 55Kg
Loxmipur 658 kg ~ | meeT
Sitanogar 686 20 Kg
5601 275 Kgs
Cluster-l Kalighat Nabaogram 569 15Kg
Kalighat 569 30Kg




\C :
Romnagar 345 25Kg )
. , 1483 70 Kgs:
Clyster-il] Kishorinagar 2 Kishorinagar | 624 15Kg
Paschimsagar 439 10Kg
1043 25 Kgs
Cluster-1v Durgopur 2 Shibpur 742 15Kg
Kerolopuram 832 25Kg
1574 40 Kgs
Clusier-V Radhanagar 2 Rodhonagar 765 15Kg
Gandhinagar 1076 10Kg
1841

| S




: ,,\‘ {
ik

3s¢

Annexre K-S
ARV i =3 3 % MOST URGENT

e-mail - rd.ut.and@gmail.com
Phone/Fax No - 0312-242739

\J e % 0 T R
o No.3-245/RD/SBM/2019/5%33
UEHE Te freEr e
ANDAMAN AND NICOBAR ADMINISTRATION
Directorate of RD, PRIs and Urban Local Bodies
rdermr /Port Blair

W ve e e ok

Dated /f%wn-:m?fl\'lov, 2019
To

The Member Secretary, ANPCC
Department of Science & Technology,
A & N Administration,

Dollygunj.

Subject:- Disposal of plastic waste and other dry waste from rural areas - reg.
Madam,

[ am directed to inform that around 12,000 Kgs of dry waste including
plastic waste, glass bottles, tetra packs and other metals have been shifted to Port
Blair from Swaraj Dweep and Saheed Dweep by the respective Gram Panchyats and
handed over to the local Scrap Dealer for transportation to the mainland for

recycling.

Apart from these, around 15,000 Kgs of plastic waste collected during
‘Swachhata Hi Seva’ Campaign by various Gram Panchayats has also been handed

over to the local Scrap Dealer for transportation to the mainland for recycling.

This is for your kind information and necessary action please.

Yours faithfully

U
NOD@ %CER

(SBM-GRAMIN)

Copy to:

1. PS to Secretary (RD/P) for kind information of the Secretary.
2. PA to Director (RD/P) for kind information of the Director.

alll
NODAL CER
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A Meetin

Sw wee

Agenda of the Meeting

2. Disposal
Jurisdicti

charges.

The panchayat secretary welcomed all the representatives
restaurants and bricfed them the process of segregating wet & dry waste an
that the dry waste will be collected by the Gram Panchayat 0

requirement during the month of August and {hereafter from Se;

will start collect!

room/day and it

advance. The hoteliers put forward their grievances and stated
very high and they will not be in a position to

members to lower the charges. After a prolong

Hoteliers all of

and fix a flat charges as per the category.

=

i
B
b
b

w

>

w

e

g, Hotels

9, Hotels /

5000/~ .

on the a
have monthly

Segregati

The Pradhan then informed them that
RD, PRIs & ULBs every Hotels /

Following

Restaurants with not more than 10T
Restaurants with more th
Restaurants wil

Only BAR

Hotels/Lodges without Restau
Hotels /Resorts with

7. Hotels /Reso
/Resorts with Rooms in
10. Every Hotels /

All the present represent
bove mentioned ¢

59

ave heen Convened at the O
10:30AM on 25™ July, 2019 unde

G 8

nship o G

ion of Wet & Dry waste

of Wet & Dry waste of all the Hotels / Resorts & Restaurants under the

on of G.P. Govind Nagar by the Gram Panchayat on nominal sanitation

of all the hotels/resorts &
d also informed them -
n fortnightly basis or as per the
plember onwards the panchayat

ing dry waste on weekly basis.
rector, Directorate of

Resorts have to pay monthly sanitation charges of Rs. 10 per
1l be collected in

of every month, The sanitation charges Wi
that Rs.10per room / day will be

bear the charges and requested (he Pradhan & PRI

discussion between the Pradhan, PRI Members &
the hotels in terms of No. of Rooms

as per the order from the Di

has to be paid by 5"
them came into 8 conclusion to categorise

category of hotels/ resorts and restaurants was formed -

e —— TN T T e B £ = o Y
e e LA ST AR YIRS I S T
—

ables — Rs. 3000/-
an 10 Tables - Rs. 7000/-
th BAR an additional Rs. 5000/-

Rs. 5000/

rant and upto 10 Nos. Guest Rooms — Rs- 1500/~

Rooms upto 10Nos.- Rs. 3000/~

rts with Rooms in between 1 1-30 Nos.— Rs. 6000/

between 31.50 Nos. - Rs. 9000/

Rs. 14,000/

Resorts with Rooms More than 50 -
| have to pay an additional amount of Rs.

Resorts operating 8 BAR wil

watives of the Hotels / Resorts

harges
sanitation charges:

Scanned by CamScanner
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NUTES OF MEETING WITH STAKEHOLDERS cupy
OPERATING WITHIN PORT BLAIR CITY HELD o 14.10.20\'1\;)“:?1' el
CONFERENCE HALL OF PBMC HODAM. 1N TH

Slakeholdsrs & reprasenlalive present during the meellig Is enclosed
: ol Annexure.);

Al the oulsel, Execulive Enginser, SWM, PBMC walcomed {he gathering ang
highlighted tha direclions passed by Hon'bls Natlonal Green Tribunal under the
provision of Solid Wasle Managemenl Rules, 2016 1o all ULBs to meel oul Ihe timeling

of wasle processing.

Highlighting the currenl scenario of dumping yard, EE (SWM) informed thal, due
lo release of combuslible gases especlally malhane from organic wasle causes burning
of waste which further emlls toxle gases. In this ragard the management of organic

waste Is important concern, therefore (hls meeling Is called.

Further, EE (SWM) Informed that, as per Solid Wasle Management Rues, 2016
of MoEF&CC, Gol., the bulk wasta generators ars those generates more than 100kgs,
however, as per lhe PBMC's-Solid Wasle (Handling & Managamer-\l) Rules, 2017, the
dafinilion ara hose generales (han 50kgs. of wasles, and they shall have (helr own

“management facllities for wel/ organic wasle like food wasle & green wasles and

segregale dry waste & hand over lo PBMC,

Shrl, Girish Arora, President, ACCI Informed thal, most of tha holeliers were
handing over segregaled wasle into wo calegories viz. Dry & Wel organic waste. He
also informed thal, most of the holeliers do not falls under purview of bulk wasle

.generalor; however, tha holalier will comply with the direction of PBMG and handover

the segregated wet wasta If facllily provided/ operated.,

EE (SWM) Informed (hal. PBMC has conducled a meeling with Private Marriage
Community Halls to Install their own organic wasle management facllily like, composting

or ble-methanation/ bia-gas plant. Scon [hey will coma up with a plan of iImplementation,

After delalled discussions following deliberatlons were made:

1. Slakeholders viz, ACCI, Holsliers & Other Assoclalions shall finance for wel
organlc wasle managemenl facillly Ilka Blo.melhanation/ blo-gas or compost plant,
under CSR, Tha land wlll ba Idenlifiod & sal oparl for the purpose by PBMC,

2, PBMC will dovlso fhe roula map of waslo collection from wasle generator &
angage workors wilh vahlslos, for collocllon, Irnnaportntlon & procassing charges
shall bo borne by (ho alukeholdarn na nionllonod nl §,No,;01,

3. Collacllon ef organlo waoln from all wosle genorntors shall ba made during night
hours slnen (raflle & colloclion 18 hnaalo froo In addition lo Dry wasla, which Is
alrandy belng callaclad,

Scanned by CamScanner.
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After Instaliation of i
organic wasle management facllily, all the wasle generat
arayors

ghall handover wet organic wa
steina :
collectlon vehlicles, WS Dudsalof teared eapaciiy 16 thio

5. The Hoteller shall document the r
; eporl of Inltlalives done by m
an
phasinq oul of single use/ other plaslics and Inlroduced aHarnaII{vsa! Blj'b hl;lﬂls ",
a conlribulion lowards make the plaslic frea soclaly, to lha Office of ESE ;'313\5’“‘:)3

PBMC for onward submission lo the Minl
e inlslry of Housing & Urban Affairs, Gol., for

The meeling ended with vole of thanks, |
- ! V @ﬁ'

Exocutlve Engineor-lll (Works & SWM)
Municipal Council

i
No.: TDIEE-HJISWMIMCQO‘I9-2(}1'fé/

R afteg W e
OFFICE OF THE MUNICIPAL COUNCIL
32 @

PORT BLAIR
Por Blalr, dated £/[10/2019

Distribution to:
The President, Andaman Chambers of Commerce & Industry, Porl Blair

The President, Holeliers Assaciation

The President, AATO, Port Blalr

The President, RSN, Dolly gunj, Port Blair

The Proprietor, Arasu & Co., Mohanpura

The President, Andaman Bar Association, Porl Blair

The President, Youlh Chambers of Commerce & Industry, Port Blair
The President, Grains & Grocers Assoclation, Port Blair,

The Manager, ITC-Fortune Raesort Bay Island, Porl Blalr

CENBOA LN

chy/ﬂao fo!
~"PA lo Secrelary, PEBMC for kind Information of secrelary, PBMC -
2. PA to Superintending Englneer, PBMC for kind Informallon of SE, pPBMC.

3. The Revenue Olfficer, PBMC for Informallon.

4, The Sanllary Offlcer, PBMC for Informalien. .
6. Tha AE (BWM), PBMC, for Informatlon. s

Exooutlve gnglnoar-ll (Works & SWM)
Munlclpal Councll

Seanned by CamScannet
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- Port Blair, dated the 02nd February, 2018.

ORDER MNo. 359

, Ho
R.Date/ wifey rémay
o

The Hon'ble Lt. Governor, Andaman & Nicobar Islands is pleased to
Constitute a State Level Advisory Body for Solid Waste Management in
Andaman and Nicobar Islands (SWM) in pursuance of Para 23 of Solid Waste
Manageinent Rules of State Level Advisory Body (SLAB):

Sl Designation . Member
No - B ) : = =
1 Principal Secretary, Urban Development, A&N _Chairperson, ex-
Administration Port Blair officio _
2 Director (RD/ Panchayat), A&N Admn, Port Blair Member, ex-officio
3. | Deputy Comumissioner(SA), A&N Tslands ‘Member, ex-officio
Lfl/»Sf. Scientific Officer, (Science & Member, ex-officio

Technology)/ Pollution Control Board, A&N
Administration Port Blair o

3, —_l:’_rincip.al. DBRATT, Dolly Gunj, Port Blair Member, ex-officio
6. Chief"F?l.{gi'neer?;ﬁ;Wn Planner, APWD Port Blair Member
71 Secretary, PBMC Member

2. CEO, Zilla Parishad, South Andaman
3. Assistant Secretary (Panchayat), A&N Admn. Port

Blair
Director of Industries, A&N Admn. Port Blair Member
Executive Engin@e_r-@i/\]rv-f)', Port Blair Municipal Meimber
Council
10. | 1. Direclor of Agriculture, A&N Admn. Port Blair Member

2. Labour Comg_'!_is_.sigm-:r, A&N Admn. Port Blair

39 wfaa (91.fF)
Deputy Secretary(/UD)
(F.N0.3-56/97-UD(PF))

Office Order Book

Copy forwarded to:-

1. The Secretary to Hon'ble Lt. Governor for information.

2. The Sr. PS to Chief Secretary for information of Chief Secretary, A & N
Administration

3. Allconcerned for information, _ WJ‘_
m

I wfeg (v1.fF)
Deputy Secretary(UD)
b Ao

c,—-/

\ ' presentin prre 3 >

\ ‘Deputy Secreta -

: \\ | No 3-190l145”'2
i \ [F' ’
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o OETE aur R gerge 3
ANDAMAN & NICOBAR ADMINISTRATION
wfarern [ SECRETARIAT

Trawew

Port:Blair, dated the 12t February, 2019

ORDER NO. 414

(n pursuance of Order dated 15.01.2019 passed in OA No. 606 ol
2018 by the Hon'ble National Green Tribunal, Principal Bench, New Delhi
and in pursuance of Section 23 of the Solid Waste Management Rules,
20186 and in supersession of Order No. 339 cdated 02.01.2019. the
Lieutanant Governor (Administrator), A&N [slands is pleased to constitute -
the State Level Advisorv Committee of UT of A%N (slands comprising the
lollowing Members:-

SL. Designation ) Member
No. | . ; i
L. ' Chief Secretarv, A & N Administration Chairoerson
2. Principal Secretary (Urban Developmant) Member
<A & N Administration
3 * Principal Secretary (Enviconment & Foreses) ¢ Member
A & N Administration :
4 ' Becretary(Revenue), A&N Administration Member
3. Secretarv (Health), A & N Administration Mzamber
5. Secretary (Rural Development), A & N. Member
Administration .
7. ¢ Secretary [Science & Technology), A 2 N, Member
: Administeation :
3. | Secrerary, Port Blaic Municipal Council Member
9. i Secrerary ([ndustries). A & M Member
: i Administration :
~10. ' On2 member from Central Pollution Control Mamoer
_Board, Zonal Office at Kolkata ) L
Ll. Officer on 3pecial Duty (Enviroament &' Mamber
' Forests), A & N Administration .
12, ~Member  Secretary  (Pollution  Control Member

i Committee). Department of Science & Secratary
i Technology, A & N (slands ;

Functions of the State Level Committee: - -

i)

i)

i)

1)

The Commitice may hold their first meeting posicively before
15.02.2019 and thereafter hold mestings periodicallv as per the
direction of the Chairperson of the Committee.

Prepare an Action Plan latest by 31.12.2019.

The CPCB may prepare Standard Operating Procedure {SOP) for
implementation of Clause (J) to the Schedule-I of the SWwV Rules,
2018 relating to Bio-mining and disposal ol legacy waste within
one month and circulate the same to the SPCBs and PCCs who in-
turn may communicate to the Chiel Secretary (Chaicperson of the
Committee] for its implementation.

The Apex Monitoring Committee may interact with the State
Committees in such manner as may be found necessary and give
its report to this Tribunal once in a quacter. Apex Monitoring
Committee may interact with the State Level Commitiees atleast
once in a month.

The Chiel Secretary (Chairperson ol the Committee) to remnain
present in person alongwith reports on 01.05.2019.

\

Deputy Secretary (UD)
[F. No. 3-190(145)/2019-UD|

Cant 2

5 e L)
RESHLH -,‘IF?H' 'éﬁrrr&'_—‘a—é}{ @
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ORDER BOOK - -
Copy to: - : .
l. The Secretary to LG for kind information of Hon'ble Lt. Governor, A
& N [slands, Port Blair.

2.8PS to CS for kind information of Chief Secretary, A & N
Administration.

3. All concerned tor information and necessary actior.

Wuge;cre ta %‘D]
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Gmail - O.A No. 606 of 2018 - Format from CPCB - reg https://mail.google.com/mail/u/0/h/ Intvxbynsmrul/?&th=16:
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Science Technology <dstanda|:11a_ns@gmail.com>

O.A No. 606 of 2018 - Format from CPCB - reg

2 messages

DST A & N Islands <dstandamans@gmail.com> Wed, Nov 13, 2019 at 5:35 PM
To: "mschb.cpch™ <mscb.cpeb@nic.in>

Sir, =

| am directed to refer your letter no. B-17011/7/MSW/2019/7159 dated
27.09.2019 regarding submission of compliance report in the matter of
0O.A No. 606 of 2018. The requisite information in the performa is
attached for your perusal and necessary action.

Yours faithfully,
Rishikesh
Senior Scientific Officer - Il

Andaman & Nicobar Pollution Control Committee

Department of Science and Technology

Dolly Gunj

Port Bair-744103

Andaman and Nicobar |slands

Ph.:03192-250370

g-mail; dstandamans@gmail.com ' . &

Save Trees. Print only when necessary. -

@ O.A No. 606 of 2018 - Format CPCB.docx
40K

DST A & N Islands <dstandamans@gmail.com> Wed, Nov.13, 2019 at 5:39 PM
To: divsinha <divsinha@yahoo.com>

[Quoted text hidden]

i @y 0O.A No. 606 of 2018 - Format CPCB.docx
40K ‘ i

1of | 13/11/2019



Name of State/UT

Andaman & Nicobar Islands

Name & Designation of Nodal officer

Avinash Kumar Singh,

Executive Engineer-111 (Works & SWM),

Port Blair Municipal Council

! (1) 2) S 3) f4) 5) . (6) '
Remarks ‘ Current Desirable level as | Gap between Timeframe for
Status per statutes Current status | addressing the Gap
and desired
levels
SI. | ltems State/UT
No. response
8 Percentage of Districts in which Special The State Level
Task Force (Four members nominated by Advisory Committee
DM, SP, RO, SPCB & District Legal with all concerned
Services Authority) for Awareness has been Secretaries and
created. HODs as well as all | jpp
Deputy
100 Commissioners as its 100 0 Implemented.
members has been
constituted and the
implementation  of
the rules are being
reviewed every
month.
12 Percentage of ULBs which have framed | 100 PBMC has notified 100 100 0 Implemented
bvelaws incorporating provisions of SWM &implemented its
Rules (15€)? SWM Bye-laws,
2017
30 | Percentage of operators of Solid Waste | 100 PBMC has submitted | 100 100 0 Implemented
processing facility who have submitted its SWM Annual
Annual report. Reports to ANPCC.
31 Percentage of ULBs which have appointed | 100 Shri.Avinash Kumar | 100 100 0 Implemented

nodal officer/committee.

Singh. Executive
Engineer-111 (Works

36



=
& SWM), PBMC has
been appointed as
Nodal Officer.
34 Percentage of ULBs which have submitted | 100 | PBMC has submitted | 100 100 0 Implemented
'Annual Report in Form IV 10 Secy, UD and its Annual Reports 1o | |
SPCB. ' ' ANPCC. ' b
36 | Percentage of ULBs where Sweeping is | 100 Sweeping s carried 100 100 0 Implemented
carried out twice or more in public areas. out twice in public
areas.
37 | Percentage of ULBs where Sweeping is | 100 Sweeping is carried 100 100 0 Implemented
carried out once or more in residential areas. out once in
residential areas
38 | Percentage of ULBs in which user fees has | 100 PBMC has notified 100 100 0 Implemented
been incorporated in Byelaws. &implemented its
SWM Bye-laws,
2017
39 Percentage of ULBs having Door to door | 100 In all the 24 wards of | 100 100 0 Implemented
collection system. Port Blair Municipal
area. door 1o door
collection s being
carried out on daily
basis.
40 | Percentage of ULBs transporting wasies in | 100 All the waste is 100 100 0 Implemented
covered vehicles. ransported in
vehicles covered with
: nets.
41 Percentage of ULBs having GPS installed on | N/A - -
ocarbage collection vans (>5 lakh population)
As population
is below 3
lakhs.
42 Percentage of ULBs using | 60 Wrﬂy 60% of vehicles | 60 100 40 May 2020
Compartmentalized vehicles for collection for collection of
of different fractions of waste. different fractions of
waste are
compartmentalised.
The procurement of
more

|

»



compartmentalised
vehicles is under
process.
43 Percentage 1of ULBs having Computerized | 0 Under process 0 100 0 July 2020
weighing machine for weighing solid waste. I.
44 Percentage of ULBs having tipping fee | N/A PBMC is processing | - - - -
based on quantum of wasle on its own.
generated/processed.
45 Percentage of ULBs having twin-bin system | 100 All the public places | 100 100 0 Implemented.
installed at public places. are installed with
twin-bin (blue bin for
dry & green bin for
wet waste collection)
46 | Percentage of ULBs having transfer stations | 60 Segregation centre 60 100 40 July 2020
instead of secondary storage bins. cum secondary
collection for
extended wards are
under construction.
47 Percentage of ULBs in which PPE has been | 100 PPE provided at 100 100 0 Implemented
provided to workers regular intervals
48 Percentage of ULBs in which Capacity | 100 Being done by 100 100 0 Implemented
building of local bodies has been taken up PBMC to its
by State Dept. of UD Sanitation & SM
Staffs
49 Percentage of ULBs in which workers have | 100 Regular orientation 100 100 0 Implemented
been educated on Door 1o door collection of workshopsare being
waste conducted and
rewards for best
workers are awarded.
50 Percentage of ULBs in which Training has | 100 Regular orientation 100 100 0 Implemented
been imparted to waste pickers/waste workshops are being
collectors conducted
51 Percentage of ULBs having separated Street | 100 separate street 100 100 0 Implemented
sweepings collection and disposal system sweeping schedules
are prepared and
. maintained by all Sls.
52 | Percentage of ULBs in which Segregation of | 25 PBMC has started 25 100 75 February 2020
waste at household level/source has been door to door




implemented

collection of
segregated waste in 6
pilot wards.

As per the Minullies of
the 8" SLAC
meeting, directions
have been issued to
PBMC to implement
door to door
collection of
segregatled wasle in
all 24 municipal
wards by February
2020.

Segregation, storage and processing of solid
waste for 200 units/5000 square has been
allocated

Segregation, slorage
and processing of
solid waste for 200

53 Percentage of ULBs in which waste | 80 Most street vendors 80 100 20 March 2020
Segregation of waste by street vendors has are segregating their
been implemented waste.
54 Percentage of ULBs in which Segregation of | 100 Segregation of waste | 100 100 0 Implemented
waste by RWAs, market association, gated by RWAs, market
communities, institutions(>5000 sqm area). association, gated
hotels, restaurants etc has been implemented communities,
institutions(>5000
sqm area). hotels,
restaurants elc are
being implemented.
55 Percentage of ULBs in which Segregation of | 100 Segregation of waste | 100 100 0 Implemented
waste at source for inerts and C&D Waste at source for inerts
has been implemented and C&D Waste are
being implemented.
56 Percentage of ULBs in which informal | 100 31 waste dealers have | 100 100 0 Implemented
sector of waste pickers, waste collector and been registered and
recycling industry in reducing waste in state engaged.
policy has been engaged
57 | Percentage of ULBs in which Space for SW | 100 Space for SW 100 100 0 Implemented

3



units/5000 square has
been allocated.

]

58

Percentage of ULBs in which scheme for
registration of waste pickers and dealers has
been'implemented '

100

31 waste dealers have

been registered.
]

100

Implemented

59

Percentage of ULBs in which land has been
identified for setting up waste processing
facilities (22(1))

100

19 Suitable Sites

identified at

decentralised clusters

for all 24 wards

named as Solid

Waste Resource

Management

{SWRM) Centers

namely:

i.  Anarkali,

ii. Joggers Park,

jiii. MES Road.

jv. Near Education
Office,

v. Dollygunj,

vi. Brookshabad.

vii. Garacharma,

viii. BathuBasti.

ix. School Line

Tmpl cmlen“led

60

Percentage of ULBs in which non-
biodegradable waste and inert waste are used
for filling up of construction areas and
construction roads

The A&N
Administration vide
Notification no.07
dated 10.01.2019 has
made use of 8-10%
of waste plastic in
road construction
mandatory.

Implemented

61

Percentage of ULBs in which Usage of RDF
by Cement plants/Power Plants/industries
located within 200 km of such facility has
been implemented

N/A

Not applicable due to
absence of such
industries in A& N
1slands. However the
plastic wastes are
transported through
authorised waste




processers for
recyching.

65

Percentage of ULBs in which
home/decentralised and centralised
composting has been initiated

]

66

Percentage of ULBs in which Storage of
Horticulture waste on gencrators own
premises has been initiated

100

100

The wet waste is
processed at the
Organic wasle |
processing centers at
Brookshabad, Gandhi
Park, Anarkali,
School Line
&Junglighat
composting vard.

100

100

Implemented

Storage of
Horticulture waste on
generators own
premises has been
initiated.

67

68

Percentage of ULBs in which setting up of
solid waste and processing facilities has
been incorporated in Master Plan of the city

100

Yes. it has been
incorporated in the
Master Plan for the

city.

100

100

Implemented

Percentage of ULBs in which 5% or 5 sheds
in SEZ, IE, Industrial park have been
allocated for recovery and recycling facility

100

'
(.(
—
A
ms
; 3
ne
09
N
ct
rs

Vik

ioi

an

ar

PBMC has allocated
space for waste
processing at 3
Jocations namely
Brookshabad.
Anarkali and Gandhi
Park.

Industries
Department has
allocated one unit
with area 1500 sq.m
for plastic processing
in 1Es. Additionally.
500 sg.m area in 1Es
has been earmarked
for Solid Waste
Processing and
Disposal facility.

100

100

100

Implemented

Implemented

i

B
n
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71

72

[69 |

——r
70

Percentage of ULBs in which matenial
recovery facilities for sorting, of recyclables
by informal sector have been set up
Percentage of ULBs in which Waste from
vegetable, flower, fish, meat, poultry market
is processed ih biomethanation plant -
Percentage of ULBs i which use of
Chemical fertilizers in parks has been
phased out

Percentage Number of Waste processing
based on Wasle 10 Energy/RDF

80

81

Percentage of Waste processing units based
on Composting/ Riomethanation

Percentage of ULBs in which Biodegradable
waste is sent 10 ComposuBiomethanation
plant

Percentage of ULBs in which Biodegradable
waste is sent 10 MRF/Secondary storage
facility

Percentage of W 10 E plants having
Facilities for segregation of waste prior 10
processing of waste in W to E plants

Percentage  Increase in number of

Authorisations granted

Percentage of ULBs displaying data related
10 functioning of plant and its adherence 10
prescribed parameters displayed on ULB’s
website

o

“__ ]mplemenled
|

_ 100 ' Implemented
N/A -

As there is no

Waste 10

Energy/RDF

nlants in AN

) __- o
o - i o

N/A
As there is no
Waste 10
Energy plants
in ANL
40 Authorisations July 2020
eranted increased by
-_ o

Waste processing in
biomethanation plant
is 'under process.
Use of Chemical
fertilizers in parks
has been phased out

40% as compared 10
last vear.
Under process



83

Percentage of ULBs in which land has been
identified for landfill site (11 f)

100

YES

100

Implemented

84

Percentage of ULBs in which land has been
allocated for landfill site (Rule 12a)

100

YES

100

Implemented

85

Percentage of ULBs having ownfregiona]
operational Landfill sites:

100+

YES ~

100

Implemented |

86

Percentage of landfill sites in which
Provision of Green Belt/ Buffer Zone around
landfil] site has been made

100

YES

Implemented

87

Percentage of landfill sites for which Buffer
Zone has been notified

Under process

88

Percentage of landfill sites in which efforts
have been taken 1o prevent/manage
generation of leachate

100

100

100

Implemented

89

Percentage of landfill sites in which efforts
have been taken to prevent/manage
generation of methane gas

100

100

100

Implemented

90

Percentage of landfill/dumpsites in which
CCTV has been installed

100

100

100

Implemented

91

Percentage of ULBs having Decentralized
waste disposal facilities

100

100

92

Percentage of landfill sites in which
landfilling or dumping of mixed waste is
continued

100

100

Percentage of landfill sites in which only
non-usable. non-recyclable. non-
biodegradable. non-combustible and non-
reactive waste is disposed

100

100

94

Percentage of ULBs in which investigation
of old/existing dumpsites for bio-mining has
been initiated

An EQ] was called.
However, as per the
latest directions of
Hon’ble NGT order
dated 18.10.2019, 11
will be executed

through GeM Ponal.

100

102

Percentage of ULBs which have framed
Byelaws incorporating User fees and spot
fines for littering

100

100

Implemented

SRS I — —

T




105 | Percentage of ULBs having Citizen | 100 100 100 0 Implemented
Grievance redressal mechanism
106 | Percentage of ULBs uploading Month wise | 100 100 100 0 Implemented
details of SWM targets on MI1S . ) i
For item 2.5,10,22.30,62,63,64,98,99,104:
Detailed Information to be uploaded
FORMAT FOR SEWAGE MANAGEMENT
Sl. | Action Point A B C=A-B D
No. Existing status Desired/ Projected Gap Timeline
I Estimated Sewage Generation 27.00 MLD N/A N/A
2. Treatment Capacity (Projection for 05 years to be taken into consideration) 0.5 MLD 26.5 MLD 26.5 MLD
3- Status of Sewerage System (in Km) NIL 152.73 km
4. No. of STPs (Details to be provided as per Annexure) NIL 2 STP + 4 Sub-STP
5. Has bulk users identified for reuse of treated water such as Industrial Clusters, Metro Rail, YES
Indian Railways, Infrastructure Projects, Agriculture, Bus Depots and PWD? (Y/N)
6. Quantity of treated waste water being used by Bulk User (in MLD) NIL 19.62 MLD
Industrial Clusters, NIL - 5 Years
Metro Rail NIL -
Indian Railways NIL -
Infrastructure Projects NIL -
Agriculture NIL -
Bus Depots and NIL -
PWD NIL -
1. No. of Water Aquatic Sources (Lakes, Pond. etc.) being developed through treated waste NIL -

water
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ANNEXURE-

FORMAT FOR SEWAGE TREATMENT PLANTS AND UTILIZATION OF SEWAGE

SI. | Citytown | No. | Location of each | Coordinates S8TP Status 1STP Actual Techmology | Consent Compliance Status |
, No. ' of | STP . of STP Commissioned, | (Operational/ | Installed | utilisation (UASB/ Status pH | TSS | COD | BOD '
; STP | (Latitude in(Year) . Non- Capacity | of installed | ASP/ OP/ : .

and Operational/ (in Capacity | SBR/MBR/
Longitude) Under MLD) | (inMLD) | FABetc)
Construction)
1 | Port Blair 2 |1. Brookshabad Proposed Proposed Nil - SBR ~ ) EmEmEsssesss
(15 MLD)
2. Mazarpahad
(10 MLD)
4 1. Hadde (0.371 Proposed Proposed Nil - Phytorid / -
Sub- MLD) Soil Bio-
STP |2. Bahadur Line Technology
(0.112 MLD)
3. AnamPahad
(0.285 MLD)
4. Behind
Airport (Shiv
Mandir),
PatherGudda
(0.112 MLD) L




FORMAT FOR NOISE POLLUTION

Sl. No. ! Content w Current Status Desirable Gap Time Line
J 1 No. of stations for Ambient Noise Monitoring ‘ None ] 14 stations . 14 stations ] year
2. No. of stations in Industrial Zone ' None . 2 stations - 2 stations: 1 year
3 No. of stations in Commercial Zone None 4 stations 4 stations 1 vear
4. No. of stations in Residential Zone None 4 Stations 4 Stations 1 vear
3 No. of stations in Silence Zone None 4 Stations 4 Stations 1 vear
6. Compliance of Ambient Standards (No. of Stations) Monitoring of ambient 14 14 1 vear
Industrial Zone standards are being
Commercial Zone carried out during festival
Residential Zone , season and field
Silence Zone " | inspections. The Reports
are within permissible
limits.
7. )dentification of Hot Spots None 4 Bl ] vear
8. Designated Authorities defined as per Noise Rules The Deputy - -
(YMN) Commissioner and The -
(Dezails to be provide) Police Commissioner :
9. Has Methodology been prepared for granting Yes. - - -
permission for installation of Public Address
System? (Y/N)
(Details 1o be provide)
10 Has Methodology been prepared for redressal of Yes. = = =
complaint on noise pollution? (Y/N)
(Details to be provide)
11 No. of Police Stations equipped with sound level None Under process
meter
12. No. of police Stations having officers trained as per None Under process
Noise Pollution Rules by SPCBs/PCs.
13. Has protocol been developed for taking appropriate Yes. Till date, 131
action against the defaulters? vehicles have been
booked for creating noise
pollution.
14. No. of cities in which Noise Mapping has been done NIL.
(if applicable)¥
Note: List of cities asked for Noise mapping is attached




Quesl. Why inventory on numbers of Healthcare facilities is still incomplete in State/UT, as required under BMWM Rules, 20167

Questionnaire for monitoring of compliance to Bio-Medical Waste Management Rules, 2016 £ ’

* Inventory of HCF’s for the UT of ANI has been éomplcled.

Q|:1es 2. What is the rlleascm that illpvenlory is stil]tunder process?l, " I. ) I‘ l_ '. |
¢ Not applicable.

Ques 3. As observed that non-bedded HCFs have not applied for autherisation. why such HCFs are allowed 10 operate without authorisation under BMWM Rules, 20167

¢ ANPCC has taken measures to ensure that no non-bedded HCF s are allowed to operate without authorisation. So far, 61 HCF’s have been issued authorisation and remaining are under process since the:
HCF s Jocated at far flung places and due to shortage of technical manpower. inspection and issue of authorisation takes time.

Ques 4. How many applications are still under process with State Boards for grant of authorisation?
58 applications are under process for erant of authorisation. out of which 14 Private HCF’s applications are pending and 44 Government HCF’s applications are pending.

Ques 5. In case of no Common Biomedical Waste Treatment Facility in Arunachal Pradesh. Andaman & Nicobar. Goa, Lakshadweep, Mizoram and Nagaland & Sikkim State/UT, how generated biomedical waste
being treated and disposed?

o All the Bio-medical Waste generated in Government and Private HCFs are being treated and disposed through the incinerator installed in GB Pant Hospital in Port Blair.
Ques 6. Why still there is no proposal submitted by Arunachal Pradesh, Andaman & Nicobar, Goa, Lakshadweep, Mizoram and Nagaland & Sikkim State/UT for setting up CBWTF?

»  Due 1o geographical expanse and lower waste volumes generated per unit area in these islands, it was proposed to install 5 Nos of captive incinerators at PHC Garacharma, BJR Hospital Car Nicobar. PH
Campbell Bay, PHC Hut Bay, PHC Swaraj Dweep instead of a CBWTF.

Ques 7. Why Barcode system is not implemented in Andaman & Nicobar, Arunachal Pradesh, Assam. J&K, Lakshadweep, Mizoram, Orissa. Puducherry, Sikkim, Unar Pradesh, West Bengal, Chandigarh. Delh
Jharkhand, Madhya Pradesh, Maharashtra, Rajasthan and Tamil Nadu. so far even when the deadline is over as per BMWM Rules, 20167

e The Barcode implementation for ANI's BMWM is 10 be initiated shorly by Directorate of Health Services (DHS).
Ques 8. Whether State/UT has constituted State Advisory Committee so as to review the implementation starus?

e Yes, the Andaman and Nicobar Administration vide Order No.414 dated 12.02.2019 constituted a State Level Advisory Committee with Chief Secretary as Chairman. Till date, the Commitiee has convene
eight meetings as per the orders of the Hon’ble Tribunal and regular review on implementation of the SWM Rules 2016. BMWM Rules 2016 and PWM Rules, 2016 are being carried out.

ail
sl
St
n
e
n
-7
¥
2
te
s
[
Iy
1
€




X o

PHC Garacharma, PHC Tushnabad, PHC Wimberlygunj, PHC Campbc

Ques 9. What steps have been taken by Advisory Commitiee so as ensure implementation of BMWM Rules, 20167

« On the directions of SLAC issued during regular review meetings, 6 autoclaves and 7 Bio-medical shredders have been installed at
bay, PHC Havelock, PHC Billiground and GB Pant Hospital.

«  On the directions of SLAC, an integrated BMWM plan has been but in place by Directorate of Health services whereby waste from all privateHCF’s located,in Port Blair are bein

" 2t GB Pant Hospital for scientific disposal. ' ' ; ' P .

e During the g™ SLAC meeting held on 07.1 12019, the Department of Health Services informed that the sites for installation of 5 BMW incinerators have been identified and the sanction for construction
shed for installation of BMW incinerators has been conveyed to APWD. The SLAC has set March 2020 as the deadline for procurement and installation of 5 Nos of incinerators atPHC Garacharma, B.
Hospital Car Nicobar, PHC Campbell Bay, PHC Hut Bay, PHC Swara) Dweeprespectively. The Chairman, SLAC directed Secretary (Health) and Secretary (S&T) 10 review the progress of the installati
and commissioning work on regular basis to ensure the completion of the work in a time bound manner.

o transported to incinerato
[

Ques 10. How many HCFs other than hospitals, nursing homes etc. such as veterinary hospitals, animal houses, and AYUSH hospitals have been monitored?

« S veterinary hospitals and 1 Ayush Hospital monitored so far.

Ques 11. What is the frequency for conducting training or capacity building programmes for State Board officials and for staff of HCFs?

. A one-day workshop in consultation with CPCB Kolkata for all senior officers of the Administration on effective implementation of SWM Rules. 2016. PWM Rules. 2016 and BMWM Rules, 2016 ¥

conducted on 04.09.2019.
. Daily orientation training of duty staff in HCF's are being done by respective HCF’s.
Ques 12. What is the status of installation of Continuous Online Emission Monitoring System with CBWTF and why it has not been implemented by all CBWTFs? What follow-up action has been taken by St
Boards?
« No CBWTF, since A&N Administration has decided 1o install 5 Nos of incinerators at various Jocations.

Ques 13. How OCEMS data received by State Boards is being validated?

e N/A
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Ques 14. What is the status of compliance to BMWM Rules, 2016 by CBWTFs? What action has been taken against defaulting facilities?
*  The proposal received for construction of shed/room for installation of incinerators at various places:
1. PHC Garacharma
2. BIR Hospital, Car Nicobar

3. PHC, Campbell Bay

4. PHC, Hut Bay
5. PHC, Swaraj Dweep
= C/o Room for incinerator al Garacharma is already included in the ongoing work of “Construction of District Hospital at Garacharma’.
*  The estimate of incinerator of Car Nicobar. Campbell Bav, Hut Bay & Swaraj Dweep has been received. Action is being initiated for tendering and execution of works.
*  Work will be completed before March 2020.
*  No defaulters noted as vet.
Ques 15. What is the frequency of monitoring of Healthcare Facilities for verification of compliance to BMWM Rules?
= Continuous day to day monitoring of the HCF’s is being done by occupiers and the Nodal Officer (BMWM).

:ﬂ Format for compliance of Hazardous & Other Waste (Management and Transboundarv Movement) Rules. 2016

1. All the chief secretary of the all States/UTs have to provide compliance status report on implementation of recommendations made by Monitoring Committee in its interim report as well as final repc
monitor of provisions of Hazardous & Other Waste (Management and Transboundary Movement) Rules, 2016 in compliance with Hon’ble Tribunals orders dated 12.04.2019 and 26.08.2019 in O.2
804/2017 in the matter of Rajiv Narayan &Anr. Vs. Union of India & Ors. (copies of Hon ble NGT orders enclosed), as per the following format;

S. No. | Directions of Hon’ble Tribunal in O.A | Action Plan along with | Current Status of | Gaps identified for | Details of state level
no. 804/2017 time line for | implementation implementing the directions | committee constituted for
implementation of of Hon"ble Tribunal the purpose of compliance
orders of Hon’ble of HOWM Rules, 2016
Tribunal
1 Vide orders dated 12.04.2019 Hon'ble | The only hazardous waste | Vide Order No. | - The State level Advisory
NGT directed that * Having regard 1o | produced in these islands | 119 dated Commitiee with all
the sensitiveness of the issue and impact | are  oil sludge from | 06.11.2019,  all concerned Secretaries and
of noncompliance on environmeni and | storage tanks and used | concerned HODs as well as all Deputy
public health, the above | lube oil & residual oil | depantments  are Commissioners as its
recommendations need 10 be fully | paint. The quantity of | directed 10 members has been
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implemented and monitored by the Chief | waste cenerated during | implement the constituted and the
Secretaries at State Level ” the year 2018-2019 as per | directions of implementation of the rules
this office records are | Hon’ble NGT. are being reviewed every
: . 0.160 Kulyear. ' month. ‘
1 \
: ‘ ' | List of 134 contaminated : ] b .
' " | sites and list of 195
probable  contaminated
sites  obtained  from
CPCB. None of these sites
are in ANL
2 Vide orders dated 26.08.2019 Hon'ble The biannual
NGT directed that “All the Chief report  will  be
Secretaries of the States/UTs may be submitted 10
directed 1o submit biannually CPCB before
compliance report 1o CPCB by 26.02.2020.
collecting information from the State
Government/Departments like
Labour/Industries/Environment and
SPCBs/PCCs.”
3. Vide orders dated 26.08.2019 Hon’ble The concerned
NGT directed that “The commiliee departments  will
recommends Hon'ble Tribunal 1o direct ensure  effective
Chief Secretaries of States 1o ensure and urgent
effective and urgent implementation of implementation of
the provisions of the rules as stipulated the provisions.
under Rule 5(2) of HOWM Rules, 2016
by Department of Labour.”

*please provide, Name and designation of designated officers for ensuring compliance 10 provisions of Hazardous & Other Waste (Management and Transboundary Movement) Rules. 2016

The Principal Chief Conservator of Forest, A&N Administration
The Secretary (Shipping). A&N Administration

The Secretary (Labour). A&N Administration

The Secretary (RD&P). A&N Administration

B
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The DC, South Andaman, A&N Administration ')ﬁ

5

6. The Secretary (UD), A&N Administration

7. The Chief Executive Officer, Zilla Parishad, SA, A&N Administration

8. The DC, North & Middle Andaman, A&N Administration ' ' * '
9. The DC, Nicobar, A&N Administration ' ' : ' . i .
10. The Secretary (PBMC), A&N Administration ‘ ' ' '
11. The Police Superintendent, Police Motor Transport. A&N Administration

12. The Secretary (Industries), A&N Administration

13. The Chief Engineer, APWD, A&N Administration

14. The Chief Port Administrative, PMB,A&N Administration

15. The Superintendent Engineer, Electricity, A&N Administration.

16. The Director (Shipping), A&N Administration.

17. The Director (RD), A&N Administration.

18. The Director (Transport). A&N Administration.

19. The Director (Health), A&N Administration.

20. The Manager, 10C, Port Blair.

Format for seeking information w.r.t Compliance to E-waste Rules.

In the present OA 512/2018 (Shailesh Singh Vs. State of Uttar Pradesh) filled before Hon'ble NGT, Principal Bench, N-Delhi, the issue under consideration is management of e-waste consistent with the E-waste
(Management) Rules, 2016. The grievance in this application is againsl unauthorised recycling/collection/dismantling units. burning and selling of e-waste and unscientific disposal of e-waste in violation of the Rul
causing contamination of ground water, air pollution and soil acidification.

In compliance with the directions of the Hon’ble NGT, CPCB prepared an action plan for enforcement of E-Waste(M) Rules, 2016. The stakeholders responsible for implementation of the said action plan included.
CPCB, SPCBs/PCCs, Custom Department, Ministry of commerce, Ministry of electronics & telecommunication & District Administration of all the states. CPCB has also written to the PS 10 Chief Secretaries for 1l
compliance of the action plan and requested for submission of Action Taken Report (ATR). Only few state governments (District Administration) have responded so far.

CPCB may again write to all the Chief Secretaries seeking information w.ri1o compliance of E-Waste Rules in their respective states. The format for seeking information is as below:

S1.No. | Challenges/ Stakeholder Action Current Status | Desirable level of I Gap Proposal for | Name, 4|
Activities responsible for compliance in terms | between attending the | designation,
implementation of statues current gap with contact

status and timelines number of

desired designated

level officer for
ensuring
compliance to
the provisio@
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under statues |
Checking of informal SPCBs/PCCs/District | SPCBs/PCCs in Being 100 The
trading,dismantling.and Administration coordination with conducted. Secretary,
recycling of waste District Labour & The
Administration has to i Secretary,
' ' carry out quartérly \ Industry
drive for checking of
this activity.
Facilitate collection SPCBs/PCCs/District | State Government 1o M/s Penquin -
and disposal of e-waste Administration/CPCB | formulate mechanism Marine
for collection and for | Services has
incentivizing setting been
up of recycling authorised for
facilities. collection,
storage and
transportation
of Hazardous
waste (used
0il) and E-
waste 10
mainland for
recycling.
Governance frame SPCB/PCCs/District | Monitoring 10 be The State 100
work for monitoring Administration/CPCB | ensured at city/district | Level Advisory
compliance and state levels for Committee
which nodal officers with all
(State environmental concerned
secretary, district Secretaries and
collector, HODs as well
CMD/Commissioners) | as all Deputy
10 be designated. Time | Commissioners
frame — Three (3) as its members
months has been

constituted and
the
implementation
of the rules are
being reviewed
every month.
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d. Capacity building at SPCB/PCCs/District | Special workshops 1o Will be 100
district/State/CPCB Administration/CPCB | educate fanctionaries | conducted.
level in governmentUNGO’s
. be run over one year.
' €. 1EC plan be firmed up SPCB/PCCs/District | State Government 1o Will be | 100
' ' | and executed | Administration/CPCB | firm up 1IEC plan for framed. '
' "educating public at ‘ '
Jarge about the system
of collection.
incentive structure and

facilities for recycling.

Time Frame — Three
(3) months.

The 1EC Plan to be
executed over one

vear.

f. Strengthen system of SPCB/PCCs/District | Quarterly review of The quarterly 100
enforcement Administration/CPCB | violations and reports shall be
enforcement actions at | filedto C PCB.
city/districUstate level
and quarterly reports

1o be filed with
L CPCB.

|
1
|
|
|




No. 2-13/PCC/SWM(2016)/2016/ /77v71
FEHTT wu7 fAFIEIX gymrEsd
AN DIAMAN & NICOBAR ADMINISTRATION

gewsor fagsur wfafa

POLLUTION CONTROL COMMITTEE

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph. No.250370

g
Dated -07-2019
To o /

Member Secretary

Central Pollution Control Board

Parivesh Bhawan, CBD-cum-Office Complex
East Arjun Nagar, Shahdara

New Delhi-110 032

Subject: Annual Report for 2018-19 on implementation of Solid Waste Management Rules, 2016-
regarding.
Sir,
As per the provisions contained therein “The Solid Waste Management Rules, 2016 regarding
the submission of Annual Report on’the implementation of the Solid Waste Management Rules, 2016,
we are enclosing the Annual Report for the year 2018-19 on the basis of information furnished by Port

Blair Municipal Council (PBMC) in the desired format in Form-V for necessary information.

Yours faithfully,

Encl: Ala. , ' ' %(_(‘/(C"/}Z-
ember Secrelary



No. 2-13/PCC/SWM(2016)/2016/
Hewr3 qur MA&:IFIT wyirgs
ANDAMAN & NICOBAR ADMINISTRATION

g3eor FAgsur wfafa

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly'Gunj, Port Blair Ph. No.250370 Tel. Fax 251395

Form v

[see rule 24(3)]

Format of annual report to be submitted by the State Pollution Control Board or Pollution Control
Committees to the Central Pollution Control Board
(Annual Report 2018-19)

To,

PART A

The Chairman

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi- 110 0032

I | Name of the State/Union territory Andaman and Nicobar Islands
2 | Name & address of the State Pollution Andaman Nicobar Pollution Control
Contral Committee, Science and Technology Bhawan,
Dellygunj Post, Port Blair, South Andaman
3 | Number of local bodies responsible for 01No. - Port Blair Municipal Council
management of solid waste in the 01 No- Dircctorate of RD, PRIS & ULB
State/Union territory under these rules responsible for 70 Nos. of Gram Panchayats
4 | No. of authorization application Reccived Nil
5 | A Summary Statement an progress made by Annexure-|
local body in respect of solid waste
management
6 | A Summary Statement on progress made by Annexure-[l
local badies in respect of waste collection,
segregation,
transportation and disposal B
7 | A summary statement on progress made by Annexure-1[[
local bodies in respect of implementation of
Schedule 11
Date: -07-2019
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Towns/citics

Total number of towns/cities

01 No. - Port Blair Town

Total number of ULBs

01 No- Directorate of RD, PRIS & ULB
responsible for 70 Nos. of Gram Paunchayats

Number of class [ & class [[ cities/towns

Port Blair is a capital city of UT o £ Andaman and
Nicobar [slands

Authorisation status (names/number)

Number of applications received Nil
Number of authorisations granted Nil
Authorisations under scrutiny Nil

Solid Waste Generation status

Solid waste generation in the state (TPD) 105-120
collected 103-117
treated 65.1 _ _
landfilled 37.9

Compliance to Schedule [ of SW Rules (Number/n

ames of towns/capacity)

Good practices in cities/fowns

|. Around 70% of solid waste
collectzd in segregated form.

at source is

2. Streets are sweeped on daily basis.
5. Spot fine imposed on littering.
4, Plastic collection centres are established.

House-to-house collection

Door to door collection in carried out in all the 24
wards of Port Blair Town.

Segregation

Around 70% of solid waste at source is collected in
segregated form

Storage

80% of household waste is storage al source in
domestic bins.

Covered transportation

Transportation of waste is carrizd out through
tarpaulin coverad vehicles.

PROCESSING OF SW (NUMBER/NAMES OF TOWNS/CAPACITY):

Salid waste processing facilitics setup:

S| Vermi-

No

Composting

Composting

Biogas RDF/Pelletization

05 Nos. of Compost Yards
situated at Brookshabad, Gandhi
Park, Anarkali, School Line &
Junglighat
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Processing facility operational:

Sl. | Composting Vermi- ﬁiogas

No Composting

| 05 Nos. of Compost Yards - - - -
situated at Brookshabad, Gandhi
Park, Anarkali, School Line &
Junglighat

Processing facility under installation/planned:

Sl Composting Vermi- Biogas RDF /Pelletization

Composting

Waste-to-Energy Plants: (Number/names of towns/capacity): Nil

SI. Plant Location
Na.

Status of operation

Power generation
(MW)

Remarks

Disposal of solid waste (number/names of towns/capacity):

Landfill sites identified

01 at Brookshabad, Port Blair.

lLandfill constructed

lLandfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of

towns/capacity):

Total number of existing dumpsites

01 at Brookshabad, Port Blair

Dumpsites reclaimed/capped

01 at Brookshabad, Port Blair(ol

d site)

Dumpsites cohverted to sanitary landfill

Monitoring at Waste processing/Landfills sites: Nil

Sl Name of facilities Ambient air

No.

Groundwater

Compost
quality

Leachate
quality

VOCs

Status of Action Plan prepared by Municipalities

Total number of municipalities:

01 at Port Blair

Iiumber of Action Plan submitted:

01 Nos.

Meml;er Sccretary
U EIRIG]

o
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A Summary Statement on progress made by local body in respect of solid waste management:

» (D)

(i)

PBMC has its own squad for Public awareness i.e Swachhata Awareness Team(SAT), the

team is engaged for creating awareness among various stakeholder, includ.ing schools &

collage going children, public & religious places.

PBMC has enlisted 31 waste dealer & issued [D cards for collection of segregated waste

within ward jurisdiction.

(iii) The Solid Waste Management Bye-Laws, 2017 to regulate waste management in Port

(iv)

(v)

(vi)

Blair city is notified in the Gazetie of A&N [sland confirming to MoEF& CC the Solid

Waste Management Rules, 2016.

PBMC has incorporated the provisions of levy of user fee as door to door monthly charge

tor stakeholder under the Scheduled -[[[ ol Bye-laws, 2017.

PBMC -has incorporated the provision of spot fines in case of failure on part of non-

compliance ol provisions such as littering, segregation, etc.
PBMC has 03 segregation unit at Dry Resource Centres, Anarkali and Scjhool line and

also has 05 Compost Yards situated at Brookshabad, Gandhi Park, Anarkali, School Line

& Junglighat.
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Annexure-[

A Summary Statement on progress made by local bodies in respect of waste collection, segregation,
fransportation and disposal

(D)

(i)

(iii)
(iv)

(vi)

{wvii)

(viii)

(ix)

(x)

Port Blair Municipal Council (PBMC) is doing door to door collectiora in all the 24
wards of the Port Blair city,

At Port Blair city, 65 % if the waste is collected through motorized vehicles, 25 % by
containerized tricycle/hard cart and remaining 10 % of other devices where as in
Rural area, 60% are lified through motorized vehicles, 10 % by containers
tricycle.hand carts and rest 30 % by other devices.

Street sweeping in done twice a day in all the areas by PBMC

At Port Blair city, 150 No. masonary bins, 04 nos. cement concrete cylmder bins, 59
Nos. covcred rooms, 08 plastic container and 489 Nos. of I.1m’ bins, 109 Nos. of 2
to 5 m’ contamc: are used for storing waste in the Port Blair city where as 5000 Nos.
of [.Im" bins are used in rural area to store the waste generated.

90 % of waste at PBMC area are lifted from storage depot manually and 10 % is done
through mechanical lifting.

PBMC has 28 tipping trucks, 01 compactor, 02 JCBs for water collection, segregation
and disposal. 03 Nos. dedicated of trucks are used for coliecting only PET/Plastic
waste, Glass and card board Wasie. At non municipal area, tractor, non tipping trucks
and tipping trucks are used for collection of waste.

50-54 % of total waste generated are processed either by vermi compostlng or with
organic mulching & microbial composting. Out of the 5 TPD vermin compost
generated, [0 tons are sold and rest are utilized in parks maintained by PBMC. In
rural area, out of 3 TPD collected, 0 TPD are processed every day through
composting.

PBMC has banned non-woven cloth & plastic carry bags in‘entire Port Blair to reduce
the generation of plastic waste and also installed 1| No Water ATM to reduce the waste
plastic packaged drinking water bottles. .

PBMC has also authorized waste collector to install shredding units for collection and.
sale of plastic waste for onward supply to road construction agencies.

03 Nos. Vendors are authorized to collect the plastic waste, cardboard waste, paper
waste, metal, used oil and glass waste to collect, segregated and send to mainland for

recycling.
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Annexure-III

A summary statement on progress made by local bodices in respect of implementation of Schedule 11

At present in Port Blair Town, 01 No. landfill site at Brookshabad has been identified by the PBMC and fo

the rural arca 24 clusters (copy enclosed ) has been found and annual calendar for implementation of SWNM
rule have been prepared.



PROPOSED ANNUAL CALENDER AND DETAILED ACTION PLAN FOR IMPLEMENTATION OF SWM

Activities to be

[dentification of

Formation of

Tentative Period for

Tentative Pariod for

Period of Completion of
work and start working
(90 days)

By
30.10.2019

b Garbage Point by Cluster preparation of Estimate tendering, acceptance and
RE GPs & NIT (15 days) Award of work (30 days)
B By
Timelines for By y y By
Achievement 30.05.2019 15.06.2019 30.06.2019 30.07.2019
- , Ai'ITt:.tTCTeTﬂoated for 12
24 Clusters Preparatic f
Remarks completed i reparation o Clusters. 04 nos. tender

formed

Estimate completed

=

opened and work awarded.




/
I SOLID WASTE MANAGEMENT UNDER SWACHH BHARAT MISSION (GRAMIN)
No. of GPs : Plastic Waste
Block Name of Cluster covered Name of Gram Panchayat No. of Household ConsRted GEIWEEE
Prothrapur Cluster-| Shyamnagar 2 Shyam Magar (Swara] Dweep) 714 300 Kg
Govindnagar (Swaraj Dweep) 1129 500 Kg
Total 1843 800 KGs
Cluster-i Neil Kendra | Neil Kendra (Saheed Dweep) 917 250 Kg
Cluster -lll Beodnabad 2 Beodnabad B&? 60 Kg
Calicut 1168 50 Kg
Sippighat 996 50 Kg
Total 3033 160 Kgs
Ferrargunj Cluster -l Wandoor 3 Wandoor L2 20 Kg
' Humfrygunj 635 10Kg
Guptapara 1128 10 Kg
’ 2875 40 Kgs~
Cluster -7 [Chouldari 3 Choldhari 280 100Kg =
Mithakhari 652 50 Kg
Namunaghar 735 10 Kg
' 2347 160 Kgs
Ferrargunj Cluster -lll Shore Point 6 Shorepoint 846 75Kg
Bambooflat-1 794 50 Kg
Bambooflat-Il 1101 25 Kg
Hopetown 715 25Kg
Stewratgunj _ 685 25 Kg
wimberlygunj 801 60 Kg
{ ' | 4942 | 260 KGs

e T T ——




Cluster -IV Mannarghat 3 Mannargaht 746 100 Kg
Shoalbay 531 10 Kg
Kanyapuram 452 25Kg
983 135 Kgs
Cluster -V Ferrargunj 2 Ferrargunj 722 90 Kg
Brindaban 731 10 Kg
1453 100 Kgs
Cluster -VI Tushnabed 2 Tushnabad 447 25 Kgs
Collinpur 576 50 Kg
1023 75 Kgs
Litlle Andaman |Cluster | Netaji nagar 2 HutBay 1098 30 Kg
Metaji nagor 954 20 Ka
2052 50 Kgs
Cluster -l R.K.Pur 3 Vivekanandao Pur 598 25Kg
R.K.Pur 1450 15 Kg
Rabindranagar 686 25KG.r . corniid
2734 65 Kgs
Campbell Bay [Cluster | Campbell Bay 3 Campbell Bay 845
T -—|taxminagar. 514
Govindnogar 697 Ka
2056 40 Kgs
Rangat Cluster -l Rangat 4 Dosarathpur 772 i0 Kg
Rongct 940 60 Kg
Parnashalo 619 5Kg
Sabari 291. 40Kg.
2622 115 Kgs
Cluster -l Nilambur 2 sundergorh (Baralang) 643 12Kg
Nilambur [Baratang) 778 75Kg
1421 87 Kgs
Cluster -il Kadamtala 2 Kadamiala' 815 60 Kg




Uttara 604
1419
Cluster -IV Bakultala g Bakultala 441
Urmilopur 528
Kaushalya Nagar 569
1538
Cluster -V Long Island 1 Long Islond 323
Nimbutala 1 Nimbutala 854
Shivapuram 4 Basantipur 611
Harinogar 863
Swadeshnagor 937
Shivapuram 865
3274
Mayabunder |Cluster-| Rampur 3 Mayabunder 805
Pokhadero 629
- Rompur 880
2314
Cluster=f: =~ |Tugapur = - 2 Choinpur:. = N
S EEE, iR Pchalgoon.. 1137
= : 1506
Diglipur Cluster-l Madhupur 6 Suboshigarm 1237
R.E.Grom 966
Diglipur 893
Madhupur 1161
Loxmipur 658
Silanogar 686
5601
Cluster-ll Kalighat 3 Nabagram 569
Kolighat

569

I




G

Romnagar 345
1483 70 Kgs
Cluster-lll Kishorinagar 2 Kishorinagar 624 15Kg
Paschimsagaor 439 10Kg
1063 25 Kgs
Cluster-1V Durgapur 2 Shibpur 742 15Kg
Keralopuram 832 25Kg
1574 40 Kgs
Cluster-V Radhanagar 2 Radhonagor 765 15Kg
Gandhinagar 1076 10Kg
1841 25 Kgs

g
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No. 225, Port Blair, Tpesday, September 24, 2019

; - ANDAMAN AND NICOBAR ADMINISTRATION. -

: § - POLLUTION CONTROL COMMITTEE -
DEPARTMENT OF SCIENCE AND TECHNOLOGY
11 .} DOLLYGUNJ, PORT BLAIR <[«

NOTIFICATION , - .

;T
¥ 4 N d

Port Blair, dated the 24& September, 2019.

AT Y = .

No.-222/2019/No. [1-1/PS to Secy. EY}{\S&T/CS&CA/AH&VS/QOI9/771.— WHEREAS, it
has been noticed that éxtensive use is being ‘made 8f plastic carry bags, which by reason of their.
chemical or physico-chemical properties;.are liable to cause harm to human beings, other living
creatures, plants, micro-organisms and the environment of Andaman and Nicobar Islands. The
negative environmental impacts are more visible at tourist_spots, beaches, roads,,drains and
sewers, markets, ports/harbours,’ part; of reserved: forests;inational :parks both marine and
terrestrial, wildlife sanctuaries, biological parks, gardens, and water reservoirs in the Andaman
and Nicobar Islands frequented by the tourists and others.’ M : '

e ety SO el R T R

AND, WHEREAS, The Administration-had: imposed, completei ban on ﬁsc_:, storage, import,'
manufacture, transportation,distribution or.sale.and disposal, of plastic carry bags irrespective

of thickness, size, color and nature in the Union Territory, of Andaman and Nicobar Islands vide-

A & N Gazette Notification No. 203 dated 02-08-2010.

NOW, THEREFORE, with the view.to' protect arid improve the quality of environment and to
prevent, control and abate environmental pollution in the Union Territory of Andaman and
Nicobar Islands and in exercise.of the powers:conferredsunder Section 5 of the Environment
(Protection) Act, 1986 (29 of 1986), read with Notification No. S.0. 667(E) dated 10t September,
1992 ;and. in; supersession, of~Andaman ;and,;Nicobar, Qazette - Notification No;:;202 dated

02-08-2010, the;Administrator, (Licutenant Governof),; Andaman, and, Nicobar Islands is, please. to

lay down. the, following. reyised, directions, for;;imposing,complete ban,on, use, . storage,  import,

manufacture, transportation,, distribution or,sale, and. disposal, of .plastic, carry, bags, irrespective
itory of Andaman,and Nicobar, Islands,.; ;.2

of thickness, size, color; and nature, in the Union,Te

R S el T P T L 1 P T St LA AR & 1 F 4 e dewie b Tedlar il e bieats il e Vid
' 1.10Q % compostable/blodegradable bags duly certified by Central Pollution Control
Board, Ministry, .o,!';@ggi;gnmept;--'i.P]o_ggq_t_q“lagﬂx_gll;pn_ta Change, New Delhi, only will be
allowed for usage, storage, import, manufacture, transportation, distribution or sale and

dilpoqnl,'{n-t_he,g.Unlon.V‘I‘,ex:rltorywof‘Andamanw.“a_ng,,_lli!opbnx‘,_Il_\llat.xdl.:.,x,,,‘ bos T, R g

vt B Beaite e e R RIEIE Wb, ST MRS TR o ke gl v Jur Wi AWE gl BAAT TR PRt PETe A

¢ .1 42..The Administrator; Union Ter _i,tory,@ftf\pdamar) and, Nicobar Islands, directs. that the
following Officers ,shall jmplement these;orders;related to use, storage, import, manufacture,
transportation, distribution or sale and disposal of plastic carry bags irrespective of their

thickness, size,.color-and nature and.authorizes them to file complaints under Section .19 of the

Environment (Protection),Act,. 1986, namely :r, i\ bt e Y Sumewrs Twbaipnte, o4 fniaencas Haad
T T S e arh e (e el p . 5 i
0

T S ST A AT W G e L ERES

L o I TR NTe X' T VA TG e OO S R it AT

cpmen e Badkewg et e el larra iy Kor QNG Rz

R LI T s TR TR 1o RN ik T WIS P T T g
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2 THE ANDAMAN AND NICOBAR EXTRAORDINARY GAZET’I'E SEPTEMBER 24, 2019

- i The Dlstrlct Magistrates /Assistant Commissioners / Tehsildars of all Districts.
i, The Secretary, Port Blair Municipal Counecil,
ili, The Chief Executive Officer of all the Zilla Parishads, Executive Ofﬁcers of Panchayat
Samitis, Secretaries of Gram Panchayats.

iv. The Divisional Forest Officers/Deputy Conservator of Forests / Rangc Officers in’

Reserved Forests / Protected Areas.

v. The Enforcement Ofﬂcers of Dc'epnttment of Consumer Affalrl and Legal

) Metrology.
vi, ' The Station House Ofﬁcers of all Pohcc Statxons

3. The Deputy Commissioners of all the Distncts of U.T, of Andaman, and Nicobar Islands

shall implement the above orders related to prohibition on use, storage, 1mport manufacture,
transportation, distribution or sale and disposal of plastic carry bags in their respectwe"

Junsdxctmns

4. The Task Force constituted at Tehsil Level with the following composition shall be
mandated to carryout regular inspection in accordance with the Notification - and submit
the monthly report to Department of Science and ‘I‘ochnology, A & N Administration
through the concerned Deputy Commissioners.

(1) Tehsildar of respective Tehsil Chairman

(i) Station House Officers(s) of the Tehsil Member

(iil) - Industries l:r@motlon Officers(s) ' ‘ ‘Member

(lv)  Assistant Engineer (PRI/Zilla Parishad) Member

(v) Assistant Conservators of Forests . ' Member _ _

The above officers shall be empowered with powers of levying Fines, filing FIRs,

closing of commercial operations and sealing of establishment.

5. The reéi's.trntilo‘n“of Eepaated offenders/shopkeepers ihouid be suspended for a
period of 7 days under the Shops and Establishment Regulation Act by the Rezlltering
Authority,

The Administrator, Union Territory of Andaman and Nicobar Islands hereby, further:
directs that. the Member . Secretary, Andaman Nicobar Administration - Pollution ' Control -

Committee shall coordlnate and monitor the enforcement of the above. orders and also authorizes
him to file, complamts under.Section 19 of the Environment (Protection) Act, 1986. ;

Any violation .of- these directions. shall entail punishment under the. Environment
{Protcctmn) Act,-1986.. QA g gy ; »

It is further ordcrcdwthat the abovn dxrcct:ops shall come into force, from the ‘date of

pubhcation in the,Gazette and shall be applicable in the entire Union Territory of Andaman and

Nicobar Islands.

5 Ll e

Lo ot gy

By order and in the name of the Lieutenant Governor,
Andaman and Nicobar Islands.
" 8d./-
(Nitika Pawar)
. .Becretary (Science, & Technology) ..,
4 Andaman and Nicobar Adm:nistratmn7 -

T

MGPPB— 225/Gazette/2019—115 Copies._ (ES-HCL-XII). K s = =
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OFFICE OF THE MUNICIPAL COUNCIL
e ey

PORT BLAIR
Dated 07.08.201¢

To,
__TFHe Secretary -
Science and Technology
A & N Administration

Sub: Information regarding utilization of waste plastic in construction of Municipal Roads

regarding.

Madam
It is to inform that Port Blair Municipal Council is going to utilize waste plastic in
construction of Black Top Road under CRF as well as other plan schemes for a3 quantity of 9.5

Tonne.

Thanking you

Yours Sincerely .
@ : /

Executive Engineer-lll (Works & SWM)

Municipal Council

Copy To.
1. The PA to Secretary, PBMC for kind information of Secretary, PBMC.
2. The Steno to Superintending Engineer, PBMC for kind information of Superintending

Engineer,

Executive Engineer-lll (Works & SWM)
Municipal Council
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No. 223, Port Blair, Friday, August 30, 2019
ANDAMAN & NICOBAR ADMINISTRATION
" POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

Port Blair, dated the 30" August, 2018, Rk
No. 220/2019/F,No. 2-1/PCC/Plastic/2004.— The Lt. Governor, Andaman and Nlr,:.cjbar- ;
Administration is please to extend the duration of the scheme titled “Andaman and Nicobar.
Islands Scheme for exemption of Freight Charges for Transportation of Plastic, Glass and |
E- Waste" notified vide A & N Gazette No. 109 dated 28-06-2018 for a period of 2 years and the .
scheme shall remain in operation upto " August, 2021, B 43 ‘

All other provisions and terms & conditions mentioned In the Andaman and Nicobar Gaietlp L‘_ :
Notification No. 109 dated 28-08-2016 will remain the same and applicable while implementing the

. scheme.

By order and In the name of the Lieutenant Governor,
Andaman & Nicobar Islands.

sd./-
(Nitika Pawar)
Secretary (Sclence and Technology)

MGPPB—223/Gazette/2018— 65 Coples. (DR-HCL-X)
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No. 186, Port Blair, Thursday, September 5, 2019

gruEHT "9 e werEs
ANDAMAN AND NICOBAR ADMINISTRATION
gguuT femor wfafa
“POLLUTION CONTROL COMMITTEE

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair. - - -

NOTIFICATION

Port Blair, dated the 5t September, 2019,

No. 183!2019/?. No. 2.16/PCC/PWM(2016)/2016/301.—WHEREAS, Andaman and Nicobar
Administration published draft notification Inviting suggestions/objections for imposing- ban on
single use plastic items in the Union Territory of Andaman and Nicobar Islands.

WHEREAS, all objections and suggestions received in response to the draft notification
dated 10.03.2019 have been‘duly considered. g, T e

WHEREAS, the-ease and convenience of using disposable plastic items and accumulation
of these single-use plastic products strewn indiscriminately In and around the commercial and
residential areas, beaches, tourist places etc., has led to the ominous plastic pollution affecting
the coastal waters and environment in general,

-

WHEREAS, plastic Is composed of major toxic pollutants and owing _to their
non-biodegradable nature causes harm to air, water, soil, flora and fauna and is liable to cause
harm to human beings, and all other living creatures deteriorating the ecology and environment
‘of Andaman and Nicobar Islands. '

AND, WHEREAS, the negative environmental impacts- are ‘more vislble at.tourist spots,
beaches, roads, drains and sewers, markets and ports / harbours in the Andaman and'Nicobar.
Islands frequented by the public at large, posing a threat not just for the environment, but also
related management of plastic wastes on these Islands.

AND, WHEREAS, it is the obligation of every citizen staying and visiting these Islands to
protect and preserve the pristine eco-system of these Islands with piety for handing over,an:
unaffected environment to our future generation. _ I :

'NOW, THEREFORE, with the view to protect and improve the quality of environment, to.

prevent, control and abate environmental pollution in the Union Territory of Andaman and -

Nicobar Islands due to extensive Use of single use plastic items and with a devout effort to make: . .

these Islands 'plastic waste free’, In exercise of the powers conferred under Sectfo:j 5 of the

Environment (Protection) ‘Act, 1986 (29 of 1686), read with Notification No.-S.0. '6§7(E) dated
10" September, 1992, the Lieutenant Governor (Administrator), -Andaman and Nicobar Islands,
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. 2 THE ANDAMAN AND NICOBAR EXTRAORDINAKY GAZETTE, SEPTEMBER §,2019 |

hereby imposes ‘complete’ “ban on usage, storage, import, manufacture, transportaﬁbn,i

distribution, sale and disposal of the following plastic items in ' whatever manner and whatever !
: form that be in the Union Territory of Andaman and Nicobar Islands: ol o '

S.No. | - ' Items B . Description
1 |PET Bottles- Water & Beverages, Including alcohol . <2L(Less than 2 litres).
"2 |Single-use Plastic / Polystyrene | Styrofoam Plates / Bowls /| =  All size 5
Tumblers / Cups / Cutleries and related table wares ' . !
3 |Plastic Straws - ..~ . , ' .o - Allsize E
4 |Plastic Bodied Cigarette Lighters i © .. Allsize :

5 |Sachets (Shampoo, Conditioner and similar personal care|. T T<15ML

‘ litems,  Mouth-fresheners, Pickle/Jam/Sauces,  Spices,. (or‘equivalant in weight)
‘|condiments, etc.) '

6 |Single-use, plastic bodied use & throw Pens ‘ All size

7 |Polythene/Plastic / Polypropylene Carry Bags including all - All size
types of blended carry bags (with or without handles) et T

8 |Plastic Sheet / Pouches (transparent / coloured / layered) used All size

for packaging of Water, Cooked Food, Gift items, etc. including
Bubble-Wraps ‘ -

9 |Ear Buds with Plastic Stick - All make

The plastic used for the following purposes are exempted -
a) The plastic carry bags manufactured exclusively for export purpose.

b) The plastic bags which constitute or form an integral part of packaging in which goods are
sealed prior to use at manufacturing/processing units.- '

¢) The plastic bags and sheets used in Forestry and Hortlculture nurseries.

d) The plastic used for packing of milk and milk products (dairy products), oil, medicine and
medical equipments. ‘ ,

g) Carry Bags made form compostable plastic bearing a label "compostabfe"'ar_\d conforming
to the Indian Standard : IS or.lSO'jYOBB:ZOOB titled as specifications for “Compostable

- Plastic".

Explanation 1: wplastic"means, material which contains as an essential ingredient of high
polymer such as polyethylene' terephthalate, high density polyethylene, vinyl, low  density
polyethylene, polypropylene, polystyrene ' resins, multi-material like acrylonitrile butadiene
styrene, polyphenylene oxide. Polycarbonate and polybuty}ene telephthalate.

E;planatlon 2: “Usa and Throwaway Plastic” means, items such as plastic carry bags ol
plastic flags, plastic sheet used for food wrapping, spreading on dining taple etc. plastic plates
plastic coated tea cups and plastic tumbler, water pouches and packets, plastic - straws

irrespective of thickness.
Explanation 3: “plastic Sheet" means one time use and throw away made of plastic.

gkgl_a_nation 4; “Carry Bag" means bag made from plastic material, used for the purpose ¢
carrying or dispensing commodities which have a self-carrying feature but do not include ba
that constitute or form an integral part of the packaging in which goods are s_ea_led prior to use.

Explanationb 5: The word “Compostable Plastic’means plastic that undergoes degradatiol
by biological process during composting to yleld carbon dioxide, water, Inorganic compound
and biomass at a rate consistent with other known compostable materials, excludin:
conventional petro-based plastic, and does not leave visible, distinguishable or toxic traits,
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It is further directed that the following Officers shall implement these orders related to
usage, storage, Import, manufacture, transportation, distribution, sale and disposal of the above
referred plastic items and are authorized to file complaints under Section 18 of the Environment

(Protection) Act, 1986, namely :-

1. The District Magistrates / Assistant Commissioners / Tehsildars of all Districts.

2. The Secretary, Port Blair Munlcipa! Council,

3. The Chief Executive Officer of all the Zilla Parishads, Executive Officers of Panbhéyat

Samitis, Secretaries of Gram Panchayats.

4. The Divisional Forest Officers / Deputy Conservator of Forests in Reserved Forests /

Protected Areas in their respective jurisdictions.
5. The Station House Officers of all Police Stations.
6. Food Inspectof, Department of Food & Safety.

The District Magistrates of all the Districts of U.T. of Andaman and Nicobar Islands shall
nplement the above orders related to prohibition on use, storage, impor, manufacture,
-ansportation, distribution, sale and disposal of the above listed single-use plastic items in their

espective Jurisdictions. .-

The. Andaman Nicobar Polluti&n_l Control Committee shall coordinate and monitor the

nforcement of the above orders.

Any violation of these directions shall entail punishment urider the Environment (Protection)

\ct, 19886.

The Notification shall come into force after 60 days from the date on which it is issued.

By order and in the name of thé Lieutenant Governor,

Andaman and Nicobar I;Iands.

Sd./-
(Nitika Pawar)
' Secretary (Scl. & Tech.)
Andaman and Nicobar Administration.

VGPPB— 186/Gazette/2019— 115 Copies. (ES-HCL-XII)
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ANDAMAN & NICOBAR ADMINISTRATION
38701 g5 gfnfy

POLLUTION CONTROL COMMITTEF,
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph. No.250370

Dated 2207-3019

The Member Secretary

Central Pollution Control Board

Ministry of Environment. Forests & Climate Change, Gol
Parivesh Bhawan, CBD Cum-Office- Complex

East Arjun Nagar, Shahdara

Delhi- 110032

Subject: Annual Report on Plastic Waste Management for the vear 2018-19 as per Plastic
Waste Management Rules, 2016- regd

As per the provisions contained therein “the Plastic Waste Management Rules. 20[6™
regarding the submission of Annual Report on the implementation Rules, Kindly find enclosed
Annual Report for the vear 2018-19 in the prescribed tormats of Andaman and Nicobar

[slands for information and necessary action.

Yours faithfully.

Encl: As abave ' -
;.5 \/
2N )

2

-_/_:-‘ /\_ p\_f___.!

-

Mémber Seeretary
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Status ol lmplementation of PWIM Rules, 2016 tor the year 2018-1Y

| Name of the | Estimated | No. of registered Plastic No. ol Detuils o | Partial ur Stutus ul’ Explic | Details of the Nu.ul' | Number of
SPCB/PCC Plastic Manutacturing or Recycling Unregistered plastic | PWM ey | complew Murking i teeting vl vivlutio | Municipul
Wauste | (including multilayer, Cmanutacturing/ v | bun un Labeling on | Pricin | State Level [ nsund | Authority
generation | compostable) units, (Rule 9) | recycling units. (i Cullectiung, | ousuges ut curry bugs gol | Advisury action ur gram
Tons Per residental/unappro | Segregativ | Plasue Gy | (Rule 8) Cuiry (sLA) Buody taken Panchyat
Annum ved ureas) I, Huys [Specily the | bags wlunyg with s on nun- | under
(TPA) ‘ Dispusul (truugh number ol (Rule reconumendatio | compli | Jurisdiction
‘ L Uo- Lxecutive utits ur ot | 10) s vl ance o | and
i processing | Order) cupifed) Lplementatio | provisi | Subinission
roud (Autach copy n(Rule 16) ons ol ot Annual
cuustructs | ol the these Report to
: . : : v eteL) notiticution Rutes creBs
Plastic Compos L Multiliy (Rules 6) ur exeeutive (Rule 12)
units table. e (Altach order)
l’lulsuc I‘M}suc separile
Units l unils I shivet) » o -
! Nil Andurman Dues nol Does | U3 Nus. of Nil 1 No-
Andaman 1830 MT There is no plastic Annexure- | and Nicobar arise, sihee nut SLAC meeting Municipal
Nicobar ol plastic | marulacturing ur recyeling unit Fid Administratt | manutacton | oarise | oare held ull authority

, Administrati waste operates in Andaman and on has ng ol the dute and und
on Pollution trom Nicobar Islands (ANI), imposed plustic carry minutes are 70 Nos. of
Control Municipal complere buys are enclosed. .‘ Gram
Committee Council buii on usuge | completely (Annexure-C) | Panchayat
(ANPCC) and 149 of plastic bun in ANI
MT from carry baygs
Gram tirouyl
phanchyat Andinan
3 Nicobur
Guzetle
Nutiliculivi
No. 202
duted 02-08-
2013
(Annexure-
L ] b) L
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ANNEXURE-A
SUMMARY OF THE MECHANISMS PUT IN PLACE FOR PLASTIC WASTE j
MANAGEMENT BY PORT BLAIR MUNICIPAL COUNCIL ‘

|
—

-Particulars " Details

.
|

Installation of Water i In order fo reduce the load of PET botlles wasle generated frcm
1
|

ATM packaged drinking waler, PBMC has initiated (o setup 16 Water ATIAs
in & around city in which 01 Water ATM has already been installed.
‘ whareas for rest of 15 Water ATMs contract awarded to firm afler
| bidding through GeM Portal.
2. Reverse vending | In order to have an onsile pre-processing i.e. crushing or shredding |
machina [ unit along with other attractive fealures in a form of Reverse vending {
@ machine. PBMC has requested Lions Club of Port Blair to setup at Port
| | Blair. based on the outcomes, PBMC will procure and install witiun
l [ public places
! 3 || Transportation  of | The Andaman & Nicobar Admimisiration has also introduced ihe |i
' | wasta through Govt | scheme filed Andaman & Nicobar Islands scheme for exemption ,
vassals under | of freiqht charge for transportation of plastic glass and e-wasle
schama vide Nolification No - 109, dated 28.06.2016. which encourage ‘he
local wasta dealers lo transport the waste. ,
4. Subsidy for waste The indusiries Department of A&N Administration is also encouraging F
management fo setup eco-friendly establishimerls in order to reduce the loac of |
industries by | waste. : ]
Industries dept. i
I 5 Allowed to use | PBMC has allowed its vendors lo sale of compostable bags purchased '
compostable plastic i through cartified manufacturers/ sellers as available on CPCB's | \
website as per Rule 4(h) of Plaslic Waste Management Rules. 2316
and as amended 2018. And press release is also published i print &
alactronic media for information of all concern & general public w.r.t. .
letter of CPGA Notice vide No : B-17011/7/PWM (Comp)/2017. dated:
[ ' 07 01.2019
1 6 ﬁ765!\3?0@&?{2&5775Trofgcr}—rl_r}wmb_raw:fmé—m}—of anvironment and to prevent,
bags ] conirol and abate the environmen! pollution by plastic carry bags, the 1
1 Andaman & Nicobar Administration has imposed complete ban on-use, !
| storage. import, manufacture, ransportation. distribution or sale and l
! disposal of plastic carry bags irrespective of thickness, size, color and i
nature in the Union Territery of Andaman & Nicobar Islands wvide !
nolification No. 202 dated 02.08 2010 whicl 1s being complied with the i
|| ! same. - . ” _ﬁ_i
T 3an on use of | In year 2018, wih the theme of World Environment Day i.e. "3eal |

plastic and non- | Plastic Pollution” PBMGC has initiated 1o ban on plastic carry bags & ‘[
woven cloth bags non-woven cloth bags from 5th June, 2018 and declared complately |
ban on plastic carry bags & non-woven cloth bags in presence of
Hon'ble Minister of S&T, MoEF&CC, Earth Sciences, Gol., Hon'bie L
Governor and other Sr. Officials of A&N Administration willi the
involvament of all stake holders and associations and same hia_s .‘?een |




I —

notified the gene?a! public and all concern through print & electron ;_(f_‘
media for information & Compliance. '[

PBMG has made a vigilance squad vicle its order No.. 36, dafeild
25.01.2019. till date more than 40kilograms of plastic & non-woven
carry bags seized and equivalent fine has been imposed. i

Segregation  cum
collection Centres
established

Total 02 dry resource cenlras were daveloped and are in operaf."gn, in
which segregated dry waste is pre-processed for oaward
transportation fo mamianct for recycling by the authorised confrazlors

Night collection
through 03 vehicles

In view to collect the waste al the place of originalion. PBMC hds
dedicated 03 vehicles for segregaled collection fram Bars, Hote /s,
Restaurants, Grains & Grocers shop, etc_during night hours every day.

0. | Day collection

The collected waste is segregated in the sections of all Sanitary
Inspector’s sites and are being transporled to Dry Resources cantres
during day time.

1 | Collzction Canlies
| at  sanitary  site
l officas in ali wards

All the PBMC's Sanitary Inspectars sites have been designaled 4
collection cenfres, i which any individuals can deposit their waslte .2
Plastic, Glass, elc.

(%]

N B Bt
2. | Wasle collectors
authorized

13 Use of PET ootlies
i as nanging garden
in school, colfege &
parks

4 Plastic road

5 | Bailing &
transportation

6. | Biodegradable baé_s__

2
L af the door level of household & any astablishinents and also frem tive

i
|
|
|
|

7PBMC"rs_élilcnura@rr—fif)iff;?—mt}g the wasle plastic PET botties 1is

PBMC has authorised unorganised wasle collectors/ dealers &y
issuing an tdentity card provisionally subject to final verification Sy tie ‘
Police Department. They will be allowed to collect the all type of wasie |
|
!
|
I

streels. el

hanging garden. Undar which tha Govt, Sr Sec School. Garacharania.

has heen seleciad and wilh the nelp of school students have developad |
hanging garden by using PET plastic. Also hanging PET bollles ave i
being sold by PBMC in the Flea Markel & Gandhi Park compost Yard, |
approximately. 500Nos. of PET botlles used as hanging gardans i }
Garacharama School. and approximately 1550Mo0s. of PET boltle sal |
has been sold to various organization & general public. copy of l'

|

photograph enclosed as Annexure-C.
|

BBMC has construcled a road using shredded plastic waste in the year i
2017 covering an area 0f821.00 sq.mtr. and used in seal coal by using l
8-10%,. however planning (o expand it in other upcoming road works. !
PBMC. after notification of enhanced rates of plastic in the print &
electronic media, received 30 waste dealers/ traders and showed their

‘namely M/s. OM Vir Sai Consultancy, nstailed a shredding machine al

'
1

|

PBMC has setup 02 baling unils at its Dry Resource cenlre, the baied

(ISR Sl el .
PBMC has infroduced biodegradable bags made up of soluble starch

_ shopkeﬂaers and wholesalers. l

Calicut and olher firms showing (hefr interast to sel up the seme in
upcoming days. As perlhe details received from the firm, thal, APWD
has alreacly procured 1000kgs (1Ton) of shredded/ processed dlastic
to utilize it in 1.2KKm road strelch in Port Blarr.

interest 1o supply of waste plastics as per the revised rates and 01 firm l
i
1
|

plastic are being transported to mainfand for onward processing

& other organic malerials, which are easily soluble in water under
certain temperalure were introduced in market by the involvenent of

|
q
I
i
|
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17| | Registered | PBMC has issued contract o 03 firms namely M/s Sankla Enterprise s
contractor for waste | M/s Penquin Marme Services and M/s T.Kaniammal Traders
recycling units | [ Name ol the firms | |  Wastetype Validity of Order
¥ L M Sankla Biasic wasles/ alastic pal bollles. | Order Mo 13 dzlecs
! =ntemnsas Cardhoard/ papar wastes, Metal & 1204 2017 fnr02 y23rs
i othar dry wastes, Any olher wasles
! fempty bags)
| [ W/s Peaquin Manna UJzad wasle ol grade-1 wnlh Barrel, Order 04, dztecs
Services Used wast2 ol grade-il with Barrel, 17.04.2018,
| Al lype of 2-wasies, Toners, e- far O1 year & c3n 0=
| - waste (Batlanas) 2xtendabla for 02 years
| [z T Kanammal | Glass wastzs (all foms 2 lyn2s) Drcdar No_ 08, 07 06 2118
b | | Tradars far 02 years et
1 § i i aclandable uplo  furhar
: : g | Olyzar .
18] | Spot fina : Under the provisions of PBMC-Solid Wasle (Handling & Managem=213t)
L | Bye-Laws, 2017 frequently penalises violators around 6228 spot f.nes
[ q 2]
i \ were made and Rs. 21,49,200.00 is recovered.
! 19| | Tracking of waste | PBMC has developed a single entry & exit point tracking mechar: s
1 1 P
‘ i through check post. | in which all waste carrying vehicles were lracked through NAKAE I
| : ‘ (Check post) at Brookshabad, this will help in quantifying the incori rgi i
t } | waste as well as to monitor its lype. i
| 20f 1 02 shradding | PBMC has idenlilied 02 waste who have installed shredding units for| |
i | machine by orivate | supplying processed plastic waste lo construction agencies within 20| |
i i : _ ;
! 1 N Blair city ]

Upcoming project: ;
« PBMC i5 in a process to setting up of Waste to Energy plant in Port Blair, tb
take care of municipal solid waste. bio madical waste, elc., | n which the piawt'«

will also be consumed (o produce energy
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No. 202, Port Blair, Monday, August 2, 2010

ANDAMAN AND NICOBAR ADMINISTRATION
NOTIFICATION

Port Blair, datad the 2™ Augus:. 2010

No. 187/2010/F.Mo. 2-1/PCC/Plastics/2004. — WHERZAS, it has been noticed that 2 x{2nsive
us2 is teing mada of plastic cammy bags, which by r2ason of their shemical or physico-chamical
progeruas, ars liadle to cause harm to human beings, othar iiving craatures, plants, micro-organisms
and tha anvironment of Andaman and Nicobar Islands. The negativa environmental impacts 2ra more
visidl2 at tourist spots, beaches. roads. drains and sewers, markats, ooris/ harbours, part cf reservag
forasis, national parks both marine and terrastnal, wildlife sanctuaness, oiological parks, gardens ang
waler rasarvoirs in the Andaman and Nicobar islands fraquanted by the tourists and others.

Wheraas, with the view to protect and improve the quality of anvironmen! and 0 pravent,
control and abate environmeantal pollution in the Union Taemtory of Andaman and Nicobar islands and
in 2xarcise of the powers conferrad under Saction 5 of the Znvironment (Protection) Act, 1385
(23 of 1985), read with Motifization MNo. S.0 567(E) datad 107 September, 1992 and in supersassion

' of Andaman Nicobar Gazaite Notification No. 140 dated 06-10-2009. the Administrator (Lisutenant

Govarnaor), Andaman and Nicobar Islands issued notification published in the Gazette vide No. 38
dated 30-04-2010 inviting suggestions and objections for imposing complete han on use, storage,
import, manufacturs, iransportation, distribution or sale and disposal of plastic carry bags irespaciiva
or thickness. size, color and nature in the Union Temitory of Andaman and Nicobar Islands.

Whereas. all objectionsi/suggestions rsceived in response o the draft notification datad
30-04-2010 have been duly considarad.

Now, therefore, with tha view to protect and improve the quality of environmeant and to preveant,
control and abate environmental pollution in the Union Teritory of Andaman and Nicobar Islands, the
Administrator (Lisutenant Governor). Andaman and Nicobar Islands in exercise of the powers
conferred under Section 5 of tha Environment (Protection) Act, 1986 (29 of 1986), read with
Notification No. S.0. 887(F) dated 10* September, 1992 and in supersession of Notification No.
140 dated 06-10-2009, hereby imposes complete ban on use, storage, import, manufacture,
transportation, distribution or sale and disposal of plastic carry bags irespective of thickness, size.
color and nature in the Union Territory of Andaman and Nicobar Islands.

The Administrator, Union Territory of Andaman and Nicobar Islands further directs that the
following Officers shall implement these orders related to use, storage, import, manufacture,
transportation, distribution or sale and disposal of plastic camry bags irrespective of their thickness,
size, color and nature and authorizes them to file complaints under Section 19 of the Environment

(Protection) Act. 1986, namely:-
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1. The District MagistratesiAssistant Commissioners/ Tehsildars of all Districts.

2. The Secretary, Port Blair Municipal Council.
. The Chief Executive Officer of all the Zilla Parishads, Executive Officers of Panchayat Samitis,
, Secretaries of Gram Panchayats.
4. The Divisional Forest Officers/Deputy Conservator of Forests/ Rangs Officers in R.eservad
Forasts/ Protectad Areas.

5. The Station House Officers of all Palice Stations.

The Deputy Commissioners of all the districts of U.T. of Andaman and Nicobar Islands shall
implemant the above orders related to pronibition on use, storage, import, manufaciurs,
fransportation, distribution or sale and disposal of plastic carry bags in thair respective jurisdic tjons.

The Adminisirator, Union Tarritory of Andaman and Nicobar Islands neraby, urthar diracis that
the Member Secratary, Andaman MNicobar Administration Pollution Contiol Commitiz=  s5h4ll
zo-ordinata anc menitor the znforcement of the above orders and also authonzes him o filz
somplaints under Saction 18 of tha Environment (Protaciion) Act, 1986

Any violation of thasa directions shall 2ntail punishmant under tha Snvironment {Protection;
Act, 1985.

[tis further orderad that the abova diractions shall come into force on expiry of 80 days from tha
date of publication in tha Gazatta and shali b applicable in tha antire Union Terntory of Andaman

and Nicobar Islands.
By order of tha Liautanant Govemor (Administrator)

Sd/-
(D.V. NEGI)
Principal Secretary (Science & Technology)
& Chairman, Pollution Control Commiitiea

MGPPB—202/Gazette/2010—S10 Copies (Es)
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\fhnurc: of the first meeting of State Level Advisory Committec rnr UT of A n daman "\
webar Islands held under the Chairmanship of Shri Chétan B Sanghi Chr{'fSccret}‘ry
\ & N Administration on 18-02-2019 at 4. 30 P.vLL

The following uthizers attended the meeting:

Shri. Vikram Dev Dutt, Principal Secretary(Finance/Ravenue) -
M. Nitika Pawar, Secretacy(Sciencz and Technology)

Ms. Kriti Garg Secretary( Health)

- Shri. Krishna Kumar, Secretacy (Rural Davelopment)

Shri. H.M Lingaraju, SE(PBMC)

sort. Avinash Kumar Singh, EE(SWM), PBMC

Shri. Rishilkesh. Sentor Scientific Officar, DST.

~ O w4 e —

The meating was chairad by the Chief Szeretary, Chairman Statz Leve | Advisory

Committzz (SLAC).

The Chatrman welcomed the Members and other participants. Therzafter the Secratary
{Sc. & Tzch) apprised the Chairman, SLAC on the formation of the committae in comepliance of

the ordar of the Hon'ole NGT dated 16-01-2019 passad in the mattzr of O.A No.606 o £ 2018.

Peincipal Secratary (Finance/Revenue) sxplained the purpose of SLAC for regulatory
compliance of Solid Waste Management Rule, 2016, Bio- Madical Wastz Management Waste

Rule, 2016 3nd Plastic Waste Managzment Rulz, 2016.

The Secratary (Sc. & Tech.) gave power point peesentation on the  status of
implemzntation on the Solid Waste Management Rule, 2016, Bio- Medical Waste Management
Waste Rule, 2016, Plastic Waste Managamant Rule, 2016 and Construction and Demolition

Waste Management Rule, 2015 by the stakztwlder depactments in A & N {slands.

After detatled ¢ 1iharation, the te!lowing decisions were taken:

L. [n view of rate notivaiion for purchase of “unprocessed plastic™ at Rs.97wg by APWD,
PBMC should look into upward revision of its present rate of Rs.2/kg to further incentivize
genzral public as well as rag pickers to collect and sell plastic at designated centres.

The PBMC should enhance the collection capacity for waste plastic from the source of its

I

aeneration on day fo day collection to reduce the plastic footprint in the city as well as into

the dump site.

3. The department of Rural Development & Panchayat shall chalk out timeliness for early

-

installation of water ATMs in the rural areas with high footfall, especially Swaraj dweep
and Shaheed dweep and convey the timelines to Secretary (Sci. & Tech.) within a weel.

Secretary (RD & P) informed that installation will begin within 20 days.
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[t was decided that the PBMC shall pucchase 5 to [0 reverse vending mac bl ine b

“+=

GE Eivl and also develop a S[dnddl‘d Operating Procedurs (SOP) for giving inc = qjve IC— h‘

N
~

rag pu,k (5 o enteurage them to collect the waste plastic and diseose tutay ch vending
machine.
5. The RD & P should al30 exploce a similar mechanism for {nstallation and O pecation of

feverse veading machine in the cucal areas,

[t was decidad rhat Secrztacy (Sc. & Tzch) shall taks tzedback from MU/ ANIIDCO oq the

O

progeess of buv back schzma of Milk Pouch 1ad bulk supply of milk {na cans o iz bulk
consumars,

. Seectetacy (F=alta) ;hall wentity hish footfall PHC/CHC: 1nd work wwacd s Drocuria g
State-ot-ihz-acr INCINSCAOrs Af fhese azalth centezs. Further, ths 2xisiing dz2:0 5 urial e
siwould be adzquaizly utilized ia accocdance with the 3wl Wasle management Ay leg N3
Seeretacy {Hzalth) iaformed that the depacumeat i olanning 10 ococurs Aurs clave; £
Shredder; WImeal sxsting Bio medieal wiaste disposal latrastouctucs, Uhe Chizs

Secretary advised tha thess squipmeats shall bz viahis option for low fotcally flung

nealth ceaes;

8. {t was decided thac e ANPCC shail 5ubmMIL t2port on stack 2ussion of 3v[W Lcineraror
tnstalled 2t G8 Paar Hospital to 10p03152 the commitres 2gacding composition of 32525
celeased from the acinscator,

9. [t was decided shag the depactment of Science and Techuology will sakea up the maccse wich

NIOT for study oF suitable submergzd land which caq 2¢ raclaimed utilizing the
coasteuction and dzmolition wasea,

10. [t wus dzcided that 1 special task fores sumpasing of members frum EBMC. Revenue,
Health, Rural Ozvewoment & Panchayar, Eavitoument & Focest shall 52 constituceof uader
the Chairmanship 0 Secretacy (Sei & lech.) for tonitoging regutatory compliapes 45
mandated by SLAC

Ll. The (espective Seccetacies of member departments namely Uchan DcV':lopmznt. Health,
PBMC, Rucal Development & - “mchdya[ (ndusteies, Enviconmneant & Forest and R eveqye
shall be nodal officar for zmp!ern\.ntauon ot Solid Waste Managemear Rules, 2016, Bio -

vledical Waste Management Rules, 206 and Plastic Wasts Managemzat Rules 20 [ g and

(or timely repocting to SLAC.

Meeting ended with vore of thanksto the member
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AT wy1r FAHIAIT 9 yriws
ANDAMAN & NICOBAR ADVUNISTRATION
wEg sl Ay v gigfy
POLLUTION CONTROL CONMITTEE
fyra wg afgl Mmxst faenn
DEPARTMENT OF SCIENCE AND TECHNOLOGY

< )
No. 2-L3/PCC/ISWM(2016)/2016/ ~ T - - Poct Blair, dated2/Febeuary, 2010

To

]

<4 O\ e as

Do

Copy to:

s

The Principal Seccetacy (UD). A & N Administeation,

[he Principal Secretary(Envicoament and Envicorunent), A & N Adminis tration
taz Otficer on Special Duty(E & F), A & N Admuusteation

ae Szeetacy(Revenus), A & N Administeation

Uhe Secestacy(Health), A & N Administration

e Szeeztary (RD), A & N Administration

The Secrztacy(PBMC), A & N Admiaistration

The Secrztary(lndusteies), A & N Admiaistration

Uhz Director, CPCB, Zonal Office Kolkata.

—

~Q/Fh:. 3c.PS to Chief Secretary, A& N Administration tor information of thhe Clu=i

(V7]
(]

2

2.

=]

cstary.
te PS to Secretary(Sci. & Tach.) for information of the Secrziary(Sci. & Tech).

# N

AR
e
.bccretazP( (Sc. & Teeln
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~ Viautes of the second meeting of State Level Advisory Comumittee foc UT of Andagrian and

“Nicobar [slands held under the Chaicmanship of Chief Secretary, A & N Administr-tion on
14-03-2019 at 4.00 .M.

The following officers attended the meeting:

i S

Lo~ Oy

Stri. Tarun Coomar, PCCE/Pr. Secretary (En. & Forest)
Shri. Sudhir Mahajan, Secretary(Shipping)

Shri. [.S Mvlisra, Seceretary (industrizs/Revenue)

V(5. Nitika Pawar, Szeretary (Science and Technology)
Sort. Suntl Anchipaka, Szcrztary, PBMC.

Shri. Krishna umar, Seceetary (Rural Devzlopment)
Dr. 3.7 Burma, Diczctor( Health)

Shri. U.& Singh, 3.E(PRI)

9. Stut. Avinash Lumar Singh, EE(SWWNI), PBMC
0. Shri. V. 2 Tiwacl, Sanitary Otficer, PBMC
Ll Shei. Rishikesn, Senior Scientific Otficer, DST.

Th

a
-

Comumuttzz

Th

Y
<

meeting was cnaired by the Chiet Seecetacy, Chaicman ot the State Levzl Advisory

(SLAL).

Secretary (Sc. % lzch.) welcomed the Chaicman, Members and other pactic i paats.

The Szcretacy [Sc. & Tzch.) orzsentzd the sfatus of action taken on the minutes of the first

ma2ting of SLAC hzld on 13-02-2019.

Secretacy, PBWV(C intormad that the PBMC has revisad the rates foc purchasz of
wastz plastics from Rs. 2 g to Rs. 9/Kg and Rs. 25/Xg f{or unprocessad aad
processed piastic wast2 respectively vide notiiication dated 05.03.2019.

The Chatrman desiced that the notification should be widely publicized among
general public as well as last milze cag pickers as a form of encouragemnzal to take up
plastic segregation. The Chairman turther directad the PBMC to undzrtake a study on
the impact of this upward cevision on the overall collection of segregated plastic
waste and place the report before the committee during the next meting.

Theczafter, Seccetacy PBMC nformed the conunittee that PBMC has obtained cate
for reverse vending machine [rom the open market vendors as the same is not
available on GeM portal. | ceverse vendiag machines will be pucchased and installed
as per plan detailed at Annexuce [

Secretary PBMC appraised the committee that PBMC has iaitiated the process for

purchase and installation of 16 Water ATMs to be installed at different identified
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sites. The details of each location and timeline foc installation of Water ATNCs are

given at Annexure-[.

The Chairman directed Secretary, RD&P to submit a detailed plan on the nu rnber,
locations and installation timelines in respect of Water ATMs to be installed icy high

tootfall locations. The sams has bzen received from the department and =nclos ed as

Annexurs-[[L

szeretary, Sciznce & Technology 1ppraised the Chaimman that there is an urgsnl need
0 take (mmediats steps 1o improve the condition of dump vards at Brookshabad ag
well as as (n rucal areas, zspecially Swaraj Dwzzp, Shahzed Dweep and Bamboo flat.
Secratary, S&T further informed that the standard guidzlines foc disposal of le gacy
wastz have bezn 155ued by CPCB and the same havz bean circulated to the conc= rnead
dzpartments for zarly neczssary action.

The Chaicman directed that P3VC and Department of RD&P should  rgka
immediate stzps for improvement of condition of dump yards. He Further direcrad
Seceetary, RD & P to work rowards setting up Vezrmicompost units, glass crus buing
unit, Bailing units in cural aczas for zffective disposal of segragated glass, plastic and
metar waste as (3 being doae (n Doy resource park, Brookshabad and appraise 3L AC

on the progress in next SLAC mezting.

The Secretary, PBMC appraised the committez on the olan of PBMC tor collection of
chacges from bulk waste gznerators and Uts utilization. The Chaictnan desiced that the

datatls of revenue 30 generatzd be placed before SLAC n next mezstine.
b | >

For implementation of Plastic Waste Management Rules, 2016 in letter and sprie,
Chairman directed Secretary RD&P to engage suitable operator for waste plastic
processing unit to be set up in Swaraj Dweep and Shaheed Dweep. The department
may otherwise ook to engage any existing vendor who has already set up stilar unit

in assoclation with PBMC.

The Chairman directed Department of Health Services to take immediate steps tor

installation of Bio medical incinerators at High foot fall PHCs. The department has
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proposed to set up 6 Autoclaves, 7 Biomedical Shredders and > Blomedical

incinerators as per the timelines cnclosed at Annexure [[L

' 7. It was decided in the meeting that ANPCC should take inunediate steps for con teol of
nowsz pollution in Poct Blair in accordance with the decibel levels notified by Cpeg
as per the dirzctions of Hon'ble Suprzme Court. The Depactment of Scienc e and
Tzchnology (DST) should also move the proposal for zonation of the cicy in

accordance with the Notsz Pollution (Regulation and Control) Rules, 2000.

3. The Chairman dirzcted that the DST saould sztup onz Continuous Amblent Ajc
Quality Moaitodng Station at Port Blair, Seceztary. S&T informed that the
departmzat 15 in the process of procucing oae unit with financial and techaical support
ot CPCB. The Chairman assuced full financial supoort from adminisication in cas e fhe

samz (s 0ot granted/ matecialized by CPCB for any [2asons.

9. The Chairman dirscted ANPCC for random inspzction of the industeizs o verify  the

tunctioning of STPs and ETPs installed by these uaits, (fany.
(0. The Chairman diczcted Department of Scizacz and Uechnology o undertak=  (he

monitortag of stack of the Bio-Medical incineratoc installed at GB Pant Hospital agd

submit the ceport withia 15 days.

The next meeting will be coavened on 24.04.2019 at 3:00 pm.

Meeting ended with vote of thanks to the Membecs.

CMM

Secretary (Sc. & Tech.)
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~ MNEYA Tul FEET wSiEE
ANDAMAN & NICOBAR ADMINISTRATION
Buvr e ufifa
POLLUTION CONTROL COMNUITTELR
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/S WM2016)2016/72 59, Datzd 25-05-2 Q19
Lo

. The Priacipal Secretary (UD), A & N Administration.
2. The Priccipal 3ecrztacy(Environment and Eavironment), A & N Administation

5. The Otficzer on Spzeial Duty(E & £), A & N Administration
4. The Seceztary(Revenue), A & N Administration
5. The Secrztacy(Health), A & N Administration
6. The Seerztary (RD), A & N Admiaisteation
7. Thz Szerztary(PBMVIC), A ¢ N Admiisiration
3. The szecztacy(lndustries), A & N Administration
9. The Dirzctor, C2CB, Zonal Offic: Kolkata.
Copy to:

L. The 3c.PS o Chiel Secrstacy, Ad N Adminisication for information of the Chi=f

Secratary.
Tha PS o Secratacy (Sci. & Tach.) for information of the Sec stary (Sci. & Tzch).

b

N
4 Vo) c =

- =g

Secretary (3T, & Tach.)
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Miautes of the third meeting of State Level Advisory Committee for UT of Andamaun
~ Nicobar Islands held under the Chaicmaaship of
o & N Administration on 24-04-2019 1t 03.30 P.ivL.

and
Shri Chetan B Sanghi, Chief S ecretary, A

The following officers attended the meeting:

LT S & L N

DO COP R P

Shri. Tacun Coormer, PCCF/Pr. Secretary(En. & Forest).

Shri. Vikram Dev Durt, Principal Secretary(Finance/Rzvenue).
M. Madhu K. Garg, OSD (Enviroament & Forest).

- Nitika Pawar, Secretary(Sciznce and Tzchnology)

Ms. Krin Garg Secretary( Hzalth)

Shri. Sunil Anchipaka, Szerstary, PBMC.

shri. Lrishan Kumar, Szerziary (Rural Oevelopment)

Shrt. [.S Mlisra, Seceztary(industries/Rzvenue)

shei. UK Siagh, 3.E(PRI)

s
7

The meeting was chaiced by the Chiel’ Secretary, Chairman ot the Statz Lave] Advisory

Commutzz (SLAC).

Szeretary (Sc. & Tech.) welcomed the Chaicmman, Members and other Dacticipants.

Szeczracy (Se. & Tzch.) oresentzd the status of action takzn on the minutzs of the 3220 nd mezting
neld on 14-03-2019.

[

—a

Seeretary, PBMC informed that the PBMC has ragistzced 31 wastz dealzrs and they hav:
bezn assigned the responsibility for collection of searzyated drv wasta includ i g olastics
which have bezn stactzd from 22-04-2019 (n ditferent municipal waeds.

[he Chaimman diczctzd thz PBMC o undenake 1 study oa the impact of the sysem
itroduczd by PBMC fur plastic wastz zollection ufiac upward c2vision of thie s for

purchasz of wastz plastic and submit the repoct in the azxt SLAC meeting.

Secretary, PBMC wniormed the commities that onz ceverse vanding machine wil| be madz2
operational by 05-05-2019 n ccllaboration with Lion's Club under CSR. The Chatrmaan
dirzeted that once this Reverse Vending Machine t5 installed and if it g LS posilive

response, ANIIDCO wo should rake up the installation of one such machine.

Seceetacy, PBMC informed that 15 Mos. of water ATMs will be installed and madz=

operational in diffzcznt high footfall aceas by 15" June, 2019,

Secretary, RD&P (nformed that O water A TN at Radhanagar beach in Swaraj Dweep has
been made operational and 14 water ATMS will be iastalled by 31-09-2019 ar different

cural locations.

Secretary, RD&P informed that the work of segregation of waste, plastic and glass bottles

will enmmence bv 13-05-2019 and comoosting units and shredding units will be made

U
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- Minutes of the third meeting of State Level Advisory Committee for UT of A xnidamuan .md
fa ~ Nicobar Islands held under the Chairmaanship of Shri Chetan B Sanghi, Chief S ecret tary, A
o & N Admiaistration on 24-04-2019 1t 03.30 P.vL

The following officers attended the meeting:

L. Shri. Tacun Coomer, PCCF/Pr. Secretary(En. & Forest).
' 1 Shri Vikram Dev Dutt, Principal Seeretacy(Finance/Revenue),

J. M5 Madhu K. Garg, OSD (Euviroament & Forest).

4. Ms. Nitika Pawar, Secretary(Sciznce and Tzchnology)
3. M Kl Garg | Secretary( Hzalth)

5. Shri Sunil Anchipaka, Szceetacy, PBMIC.

7. 3hri. Krishan Kumac, Secretary (Rural Dzvelopment)
3. Shet LS Misca, Secrztary (industrizs/Ravenue)

9. Sho. U.X Siagh, S.E(PRI)

The meeting was chaiced by the Chiet Secratary, Chaicman of the Stare Level advisory

Comauutrzz (SLAC).

Seceretary (Se. & Tzch. welcomed the Chatrman, Membars and other Pacticipants.
Szecztary (Sc. & Tacho) oczseatzd the status of action taksn on the muautzs ol the s2co nd mezling

aeld on 14-03-2019.

L. Secretary, PBMC informed that the PBMIC has c2gistered 31 waste dealzcs and they hav:
bezn assigned the respoasibility for collection of segregated dry waste includiag plasiics
which have bezn stactad from 22-04-2019 in different mualcipal wards.

Che Chairman directzd the PBMC © wndenake 1 study o the impact of the system
atroduced by PBMC fur olusue wastz zollection afi=c upward czvision ot thie qaie; for

purchasz of waste plustic and submit the regoct ta the next SLAC meztng.

L Secratary, PBMC infocined the zommittee thal ons reverse vznding machine will e mad=
operational by 05-05-2019 ia celiaboration with Lion's Club under CSR. The Chaimaan
diczeted that orce this Reverse Vending Machine is installed and if it 9=ts positivz
rzsponse, ANIIDCO too should 1ake up the installation of one such machine.

. Seceetary, PBMC wnformed that 15 MNos. of water ATMs will be installed and mad=

operational in diffeczut high footlall aceas by 13" June, 2019.

4. Secretary, RD&P informed that 01 water ATM ar Radhanagar beach in Swaraj Dweep has

been made operational and |4 water ATMS will be iastalled by 51-09-2019 ar different

rural locations.

3. Secretary, RD&P informed that the wock of segregation of waste, plastic and glass Loules

will commence hv 13-05-2019 and comoostine units and shredding units will be made
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6. Secretary, PBMC informed that an amount of Rs. 2685410.00 has I?e:[: collected as sp-
fines as per the provisions made under the PBMC Solid Waste Management Byc-[.u\l
2017.

7. The Chairman directed Secretary (Health) to prepare a coadmap on effective isposal of
Bio-medical waste in all three districts in consultation with concerned DCs. "The action
olan should include strategy for seamless collection, transpoctation and scientl fre disposal
of biomeadical waste in accordance with the rules by urilizing existing incine cators/dezp

Surial facilitizs. The action plan should be placzd before the SLAC ducing next crezting.

3. Seerztacy Sc. & Tzch infocmed the CPCB has czlzased an amount of Rs. Onve Crore 1o
setun one Continuous Ambizat Awr Quality Mowitoring Station (CAAQMIS) at 2 o ¢t Blaic.
[he Chatrman directed Dezparumeznt of Scicncz ind Techoology to submit thie oroposal
befors the scrzzeing comumuttzz to obtain MCC clzarancz ¢ wutiating o urchase of
CAAQMS.

9. The Chaicman diczetad Depacument of 3cizncz and Tzchnology to organizz I =xhibitions
displaying altematives to singls use plastic availabls in thz markezt with the colla boration of

manutacturzs/nroduczrs during the month ot May 2019 and July 2019 o sprzad  awarznzss

among public & businesses.

10. The Chairman, SLAC directzd to convene the me=tiags of ditfersat commuittzzs constitutzd
oy the Administration under the provisions of SWa Rule, 2016, Wl Rule, 2016 and
MW Rules 2016 (list annzxed) and place the minuczs of the mzetiags deldcs the SLAC
during nzxt mzeting. The Chairman also dirzcted that the mezstings Of various cCoaunitie=;

should be convensd at regulac intecvals o rzvizw the status of unplementation ol the sz

cules at their level and proczedings be cepocted w0 SLAC from time 1o tine
The next meeting will be convznzd on 29.05.2019 at 1500 fus

Mezting znded with vote of thanks to the Mlembers.

Cfdosdoc
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The tollowing officers attended the meeting:

Shri. Tarun Coomer, PCCE/Pr. Secretary (En. & Forzst).

2. Ms. Madhu Garg, OSD (Eavironment).

3. Shei Udit Prakash, Deputy Commissionze, South Andainan
i M. Nitika Pawar, Secretary (Science and Technology)

5. Mis. Kritt Garg ,Szcerztacy (Haalth)

6.  Shri. Sunzzl Anchipaka, Secretary, PBWVIC

7. Shei. Deepak Virmani, Szcretary (Finance)

3. Shri. Navlender Singh, Dirzctor (R.D)

9. Shri. Ajit Avand, Dirzctor (Industries)

10, Shri. U.X Singh, 3.2(PR[)

The meeting was chaiced by the Chisf Seccstary Chaicman of the Statz Lavzi Adv isory

Committzz (SLAC).

The Member Szcrztary (Sc. & Tech.) welcomed the Chairman, members and Other

participants. The Member Seccztary (Sc. & Tech.) orzsznted the status of action taken o the

minut2s ot the third mezting hald on 24-04-2019.

The Secretary, PBMC informed that the PBMC aas issued (D cards o 31 waste dzalecs for
effzctive collection of plastic wastz and 1ts utilization in road coastruction.

The Chairman dicected the PBMC to submit a monthly status cepoct showing the ditfzrence
in collection and purchase of plastic waste after upward revision of the rates and submit the
repoct in the next SLAC meeting,

The Secretary, PBMC informed the committes that oue reverse vending machina s
tnstalled at Marina Pack but the machine at present is undac inaintenance.

The Chatrman directed that the reverse vending machire should be made functional by 6"
June 2019.

The Secretary, PBMC informed that 13 Nos. of water ATMs will be installed in diffzrent
high footfall areas by June 2019.

The Chairman directed to install the water ATMs at such locations which ace casily
accessible by the public and water is provided at cheaper cates. He also dicected to provide
eco- friendly alternatives like paper cups and trash cans -instead of PET bottles at warer

ATMs which ace frequently visited by tourists.

i o

Minutes of the fourth meeting of State Level Advisory Committee for UT of Andane zan and
Nicobar [slands held under the Chairmaunship of ‘Shri Chetan B Saaghi, Chief Secre tary, A
& N Adnuinistration on 03-06-2019 at [1.30 A.vL
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The Secretary, RD&P informed that one (01) water ATM at Radhanagar beach in Swaraj
Dwezp has been made operational and 14 water ATMSs will be installed by 31-07-201 9 at

different rural locations. The Chairman dirgcted the RD&P to complete the installationy by

3lst July 2019.

The Chatrman directed RD&P to submit an action plan based on Rule 22 of the S'\NM
Rules of 2016 on thz same day by 5.00 p.m.

The Chaitrman dirzcted RD&P to salect 3 villages in zach district to be dzclared as m odel
villages as per point 45(ii) of the Ordar dated 06.05.2019 in O.A No. 608 of 2013.

The Chairman directed Szeratary (Health), o dispose the Bio-medical wastz as per s
BMW rules, 2016 by the 30™ Junz 2019

The Secrstary (Sei. & Tzch) informad that CPCB has sant technical specifications for
Continuous Ambiznt Air Quality Monitoring Station (CAAQMS) and 2 tender bid ding
document. The Chaimman directed AMPCC to sand thz tendec bidding document to the
finance departmant for further neszssary action.

Tha Szcratacy Sei. & Tech informad that an 2xhibition was conductzd on 29"™ and 307 Nay
of 2019 displaying altzrnatives of singlz use plastic and that the second exhibition will be
nald in July 2019. Tha Chairman directed to conduct the sacond exhibition in a similar
manner.

The Chairman directad DC (SA). DC (N&M Andaman) and DC (Nicobar) to hold
meatings of the Stearing committss and to monitor the status of complianca of
environmental norms and submit a compliance report to ANPCC as par point 46{v} o F tha

Order datad 06.05.2019 in O0.A No. 606 of 2018.

- The Chairman directed the Sseretary Sc. & Tech to take up the performance audit marnar

with CPCB as per point 46(viil) of the Ordar dated 06.05.2019 in O.A No. 606 0f 2018
The Chainnan directad that CPCB member should also be called for the meeting. He also
directed that the next revizw meefing to be zonvenad betwesn 16 to 20" June 019 0
review the progress of status of Compliance of all rules (SWM Rules, 2016, P WM Rules,
2016 & BMW Rules, 2016).

Meeting ended with vate of thanks to the Members. %ﬁf

Secretary (Sci. & Tech)
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ANDAMAN & NICOBAR ADMINISTRATION
vestur fRavr qfufa
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/ISWM(2016)/2016/ #& Dated 06 -06-2019
To:

. . . - e - (e

The Principal Secretacy (UD), A & N Admunusteanon. " yv:/q"’\ -

The Principal Secrztary(Enviconment 2nd Focest), A & N ﬂxdmmisi{auon

The Officer on Special Duty(E & £). A & N Aduuuistration — D’T‘[‘”
SV \ S

The Secretacy(Revenue), A & N Administeation Cﬁ&\\ﬁ\\

/)ﬁhc Secretacy(Health), A & N Adminsiraton

//O The Secretary (RD), A & N Aduinistration —

/

e

=

1/0”/" !
/<\‘o The Seccetary(PBMC), A & N Admunistcatioa EO (A

The Secrztary(lndustries), A & & Admiatstaiion —J\\.L% s
\'\ 5. The Dirzctor, C2CB, Zonal Oftice Kolkata. e
?Q LO- Th" Chizf Exzcutive Qfficer, Ziila Parishad, South Andaman.

'1c Dirzctor (RD & Panchayat) A & M Adminusteation

\\\/ 6\@ ( 8 e,
/t7 Th_ Deputy Commissioner, South Andaman __ -, “F

-
1|6 ]tels

Copy to:
,/Thc $c.PS to Chief Secretary, A& N Adauaistration for nformaton of the Chier
.1\ Secretary
f (~O\, 2. The PS 1o Szcretacy (Sci. & Tech.) tor mtoananon of the Secretary (Sel. & Teehy,
J\b{{ﬂ-'—

Seceatacy (Sc. & Tezn)
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Minutes ol the [ifth meeting of State Level Advisory Committee for UT of Aucdsnman and
Nicobar [slands held uader the Chatrmanship ofChiel Secretary, A & N Adwinistration on
19-06-2019 at 05.00 P.vL

The following officars attended the meeting:

I~
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Stri. Tacun Coomer, PCCE/Pr. Secretary (En. & Forzsr).

Shri. Vikram Dev Dutt, Prncipal Seccetary (Finance/Revenusz)
Shci. Udit Prakash, Deputy Commissioner, South Andaman
Shei. Crishan Lumar, Secrztary (RD&P)

(s, Nitika Pawar, Secratacv(Sciencz and Tachoology)

Ms. Kritt Garg Seceztary (Health)

Shei. Sunzzl Anchipaka, Szccetary, PBMC/UD

Shei. Navizndra Singh, Diczctor (RD&P)

Sari. L3 wlishea, Secrztary (Industrizs)

M. Anamika, Mezmoer Seccztary, ANPCC

Shr. Abhijit Chattonadhyay, Regonal Diczetor (CPCB). Kolkara
Dr. 5.2 Bucma, Dirzctor Flealth 3

Shet. UL Sinzh, SE(PRL)

V. Ganima Poonta, CSR-5WM Consultaat

pot o €3
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The mezzting was chaired by the Chuzi Seceetacy, Chaicman ol the Stz Lavel Advisocs

Commuttez (SLAC).

Thz &ember Secretacy, Andaman & Nicobar Pollutton Control Committze (ANPCC)

wzlcomead the Chairman. Vembers and other participants. The Member Secrztacy ( ANPCCH

presznted the provisions made under SWM Rules. 2016, PWiM Rulzs, 2016 and BNV W Rules,

3016 bringing out thz actionadble points foc stakeholder deparuments a5 pec the dirsctio ns ssusd

during the fourth mezting held on 05-06-2019. After detailed deliberation on zach ot the

provisions of the Rules the following decistons werz taken.

L.

(L)

The Chaicman advised the departments of PMBC, RD&P. UD and Health to submic an
anaual calendar outlining theic detatled action plan for znsuring the implementation of
Rulzs in accordance with the dirzctions of Hon'ble NGT in letter and spicit ovar naxg |2
months. The annual calendar shall indicate area wise, activity wise rargeis with timelines
tle further dicected depactments to break up the annual calendar into quactecly segments
focussing on doing quality work over a liniied avea during the next three moaths and
covering more areas in subsequent quarters. Uhe aunual calendar should be preseated by
concerned.depactmezats betore the SLAC ducing next meating.

The Chairman advisad the Towa planing division, APWD 1o ensure that guidelines for
solid waste processing & disposal are incocporated in all existing/upcomuing Master Plans
in accordance with provisions of Rule [1(e) and Rule LI(h) of SWM Rules 2016, pPBVIC,

RD&P were directed to identify land(s) for setting up the solid waste processing and

4\3'3
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disposal facilities in their respective jurisdictions and place the saime before the Commirttee
in the next meeting.

The Chairman advised Department of ludustries to cacmack 5 % of the total plots of Special
Economic Zone, [ndustrial Estate, and [ndustrial Pack foc storage. recycling, reco very from
solid and other waste generated in these areas steictly as per provisions of Rule 1((i) of
SWM Rules. 2016.

The Chairman advised depactment of Ucban Devzlopment o take up capacity building
zxzreise for all the local bodies, PBMC, Health depactment and other stakznold e=cs during
the month of July 2019 ia consultation with CPCB. Kolkata in accordance with Eule LI of
SW Rules 2014,

The Chaicman adviszd PBWIC o immediately ootity the arza acound Brookshabad
dumpsite 2; butfer zone tn accordance with SWM Rules 2016. The zarmacking of buffzr
rone. wherzvear {2asible, should also e 2xplored for othar kev habitations such as Swacy]

Dwezp. Shaheed Dwszp by the concemed local bedizs.

The Chaicman adviszad the department of RD& 2 to {facilitate registration of waste pickars/
waslz dealers o cural aczas, The depactment was also advisad to 2xpeditz notiCication of
their bye laws.

The Chaieman advisad ?MBC and RD&P 0 amend theic bye-laws 0 include spot fine;

against e violator and zntorce the byz-laws as per peovisions of Rulz 1), L3(f) and

[3(g) of SWl Rules, 2016. The Dirzctor (Se. & Uzch) may examune and give cepoct

regarding delegation of powers 0 DFO, SHOs 2tc. foc imposition and collzction of spot

fine against the violators for wide coverage and zttzetive tmplementztion o0 bye lavs.

The Chatrman advised RDE&P to issue an 2xzcutive order empowering the local Panchayar;

to levy and collect user fze from bulk waste genecators. The sandard antf slabs foc

shops/hotels/Bacs/rzsorts 2te should also be aotified thecein. Simulac executive order should

also be issued for imposing tines foc littzring in cucal arzas. The Chaicman advised ANPCC

to issue Challan/receipt books centrally.

The Chairman advised AMPCC to submit a report 1o the next meeting cecarding number of

wasle processing uaits duly authocised by ANPCC as well as assess the need for more

processing units cequiced for the pumpose.

. The Chairman advised ANPCC to send the Notification No. 202 dates 02.08.2010 ontile to

PBMC and RD&P tor re-examining the provisions made therein with regard to cowmplete
ban on use, storage, impoct, manufacture, transport, distribution or sale and disposal of

plastic carry bags irrespective of thickness, size, coloc and nature in the UT of AN PBMC,

,\g’
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RD&P, being implementing departments should work to firm up the provisionis of the
notification for eftective implementation.

Ll The Chairman advised CSR-SWM Consultant ANUDCO, 10 vet a list of COmpanies
supplying products 1 plastic and to zxamine the mechanism to take back the wa s e plastic
by the tespective compaanies undec EPR. He advised ANPCC to providz a cop v of last
Annual rzport in /o SWNV Rules, PWNM Rules and BMWM Rules, 2016 10 her and asked
her to ceview the same and submit her fzzdback during the next mezting,.

L 2. The Chairman advised Szcestacy (Sc. & Tzch) to obtain data from APWD. RDE&EP znd Zilla
Parishad and other road construction depactments revacding the amount of p!astlic: used in

coad construction 2longwith locations therzof

L5, The Chawman advised Seecetacy {Health) to coordinatz with the CPCB Zonal QOrfics
Kolkaa {or nsoection of the & lacinecators already (nstalled at vacious ho spuals to
asczctain whether these incinzratocrs ace meszting the standacd sfnocms prascrlbed by the
CPCB New Delhi. [n casz they acz not up to the standards. submic an aclo v planfor
upgradation/rzplaczmznt of th2se inciazrators. The Chairman requezstad the Dirzcio o, CPCB
Zooval Otfice Kolkata o 2xtend their technical guidance to health dzpartment and ochas
stakzholdzes in implzmznting the Rules.

4. The Chairman adviszd depactmzat of Sc. & Tech. (o tie up with depactmznt ot Tounsm o
cxploce the possidility of dovzitathng their plastic variant sxhibition alongwith Flea Markes
and other tourtst 2vanis 50 45 (0 g2t maximurn publicity amony locals/tourises.

[5. The Chairman advised PBMC, RD&P. Zilla Pacishad. UD. DC ~SA. N&MA a0d Nicobar.
Health, © submit the Annual Repocts in rzspect of SWMRules, 2016, PWM Rules 2016
and BWW Rules, 2016 to ANPCC oy 30" June of ¢very vear. The Chairman further
dirzcted ANPCC 0 2nsure the submission of Annual cepoct to CPCB within the 5 tipulated
fime 2vary vear.

L6. The Chairman advised UD, DC - SA, M&MA aad Nicobac. Health, PBMC and RD&P 1o
send the report of action taken on dicections issued by Hon'ble NGTU Order in O.A No. 606
of 2018 dated 06.05.2019 to ANPCC immediately.

[ 7. The Chairman advised ANPCC to submit a ceport on cemedial measures peoposed o be
taken on the pownts of the Report submiitted by the Performance Audit team.

(8. The Chairman advised the CSR-SWM Consultant to check the unpact of upward cevision
of the rates for purchase of waste and procassed plastic on actual collection and purcchase of
plastic waste.

9. The Chairman advised the depactiuent of S&T 1o expedite the notification of ban on

manufactucing, use, storage of single use plastics.
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20. The Chairman advised Secretacy, S&T to formulate a comumittee under the chaitrrvanship of

Seccetary, RD&P with Secretacy PBMC, Secretacy S&T, Dicector S&T as mercu bers. The

’ Committee shall review the major brands dominating the unpoct of single use p Lastc such
as wrappers, packaging of processed food zic. which cannot be banned. The CC ommittea

shall ask these producecs to submit 20 action plan on how they will buy back/talkce back thz

waste 50 produced as a cesult of consumption of their products. The Committee  shall also

wock out 2 mechanism o have check points in placz at ports, hacboucs, and awpocTs o filtzr

such shipments. [n casz these manufacturing companies fail to submit 2 plan foc cowpletz

buv back of these single usz plastic itzms, thair shipmeats shall not be allowed into the

istands.

). The Chairman adviszd the ANPCC o organise 2 one day wockshop at Poct Blatc within 61
days in consultation with CPCB for all sznioc officzrs ot the admiaustration onv zffzctiv e
implamzntation of thes2 rules.

33 The Chaicman advissd Director CPCB Kolkata to assist ANPCC in idenrnifving a suitabiz
agzncy {or aking up the sstimation wock for zaviconmental degradation and cost of
cestocation in accordance with paca 46(vii) of the Order of Hoa'dble NG T dated 06.05.2019
in O.A MNo. 506 of 2018.

13. The Chairman inquiczd about actwon that maybe taken asainst 3 tocal body 10 e fails o

comoly with the cules. The Membzr Secretacy ANPCC formed that i cases of

contravention oc deceliction, the administration may act against the local body
accordance with the orovisions of Eaviconment Protection Act.
4 The Chairman advised the depactment ¢f S&T to work out 2 policy tor inceativising
iadividuals. localities. institutions (¢ tn consultation with PBWVC and RD&P as dicected by
Hon'ble NGT in O.A No. 606 of 2018 vide order dated 05.03.2019.
_The Secretary (Sc. & Tech) intormed the Chairman that the Copies ot Hoa'ble NGT Qrder
tin O.A No. 606 of 2013 dated 06.05.2019 and SWwl Rules, 2016, PWNl Rules, 2016 and

()
Lol

MW Rules, 2016 has besn provided to all the members for their reference and wking
necessacy action accordingly on their part.

"The Chairman advised ANPCC to coordinate with the department of Art & Culture 1o

i~
Loa

spread awareness on Solid and other waste management macking the celebratwons of 150%

Birth anniversacy of Mahatma Gaadhi.



27. The Chairman advised Member Seccetary (ANPCC) to invite DC- N&MA annd Nicobar
districts, Tribal Council Sectetary in the next SLAC Meeting.
The 6 Meeting of SLAC will be convened on 01.08.2019 at 04.00pmu.

Meeting ended with vote of thanks to the Members.

/ PO
; ({f/‘%{\
Membcrr'ﬁ etary ( ANPCC)

HTATTIAICTIw™O AeT 700
ANDAMAN & NICOBAR ADMINISTRATION
SIS T I arafy
POLLLTION CONTROL COMMITTEE
DEPARIMENT OF 3CIENCE AND [ECHNOLOGY
g

No. 2-L3/PCC/SWNM(2016)2016/ G4 Dated ,E”f -06-2019
To:
L. The Principal Seceetacy (UD). A & N Administration.
The Principal Seeretary(Eaviconment and Focest). A & N Admiaistcation

?

5. The Otficzr on Special Duty(E & £). A & N Administeation
4. The Seseztacy(Revzaue). A & N Administcation

3. The Ocputy Commissioner. South Andaman

5. The Secrztary (APWD), A & N Administeation

7. The Secretacy (RDj. A & N Adminsication

8. The Chiel Executive Ofticzr. ZillaParishad. South Aadaman

9. The Seccetary(Hzalth), A & N Administeation

LO. The Dzputy Comimissioner, North & Middle Andaman
Ll The Deputy Commissioaer, Nicobar

[ 2. The Director (RD & Panchayat) A & N Admiaistration

L5, The Secrztary(PBVC), A & N Administeation

t4. The Secretacy(lodusteizs), A & N Administration

t3. The Director, CPCB, Zonal Office Kolkata.

L6. V(3. Garima Poonia, CSR-SWM Consultant

I 7. All local Panchayat Secretaries & Tribal Secretacies through  respective Depucy

Commissioners.

Copy to:
l. The Sc.PS to Chief Secretary, A& N Adwministration for kind information of the Chiet
Secretary.
2. The PS to Secretary(Sci. & Tech.) for kind infocmation of the Secretary(Sci. & Tech).

] o\c\

Hi t‘ i
Member bccf"éky(/\ NPCC)
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7 OFFICE OF THE NODAL OFFICER
BIO- MEDICAL WASTE MANAGEMENT (BMWM)
Andaman and Nicobar Administration

Directorate of Health Services _ =

ﬁNO. BMWNM/DHS/BMWM Action Plan /2019/ 73 Date : 220ctober, 2019

Pl ‘,,'.‘,/\ ‘)
J O
o_-
f'jl/ The Member Secretary (ANPCC)

'M/ . Pollution Control Committee
=¥ Dept. of Science & Technology < =
Dollygunj, Port Blair. . o
L_‘ O ; (Through Proper Channel)
Sir,
Kindly refer letter no 7-43/PCC/NGT(O.A 606/2018)/2019/380 dated 4/10/2019
received from the Member Secretary, ANPCCC and a note. No. PA/Secy.
(Health)/2019/468 dt. 20/09/2019 received from Secretary (Health), A & N Admn. regarding

update of action taken report in compliance to the Hon'ble NGT under dated 12.9.2019 in
OA NO. 606/2018 (Main), accordingly, point wise compliance report is submitted below.

1) The Bio-Medical Waste are treated and disposed of as per the BMWM, Rules 2016,

at all Govt. as well as Private HCFs, - -

2) Incinerators installed in the following health Institutions are presently functional.

5. Name and type of health Capacity of the
No. institutions incinerator
1. | GB Pant Hospital, Port Blair. 100 kg per hour
2 Dr. R.P. Hospital, Mayabunder | 50 kg per hour
(Dislrict. Hospital) _ .
CHC, Diglipur 50 kg per hour

3,

4, | CHC, Rangat 50 kg per hour

5, CHC, Bambooflat 50 kg per hour - -
6. CHC, Nancowry 50 kg per hour

3) Out of the total 57 Private Institutions in South Andaman, 33 health institutions have
deposited Bio medical waste o incinerator at GB Pant Hospital.. All the private

HCFEs are- asked to avail services of incinerators of the Govt. HCFs within their

jurisdiction/Localities.
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3.

4) The details of private HCFs of N & M Andaman. o

a) CHC Diglipur- Pvt. HCFs being identified by the CMO I/C CHC Diglipur
b)R.P .Hospital- No private HCFs under its jurisdiction.
¢) CHC Rangat- 1) Chakrobarty Hospital
2) Pillar Health Centre
d) There are no Private HCFs in the Nicobar group of Islands.

Two private HCFs have been issued notices to deposit bio medical waste at the
incinerator in CHC Rangat,

5) 6 Autoclaves and 7 Bio-medical Shredders have been purchased and
transported to the following HCFs. Which shall be installed shortly.

S.No | Name of the HCFs
1. - | PHC Garacharma
¢ | PHC Tushnabad
__|.PHC Wimberlygunj

__|PHC Campbellbay
"PHC Havelock (Swaraj Dweep)

~—|-PHC Billiground S & Shredders
GB Pant Hospital — - fomange

B6) Letter has been originated to Chjef Engineer, APWD for direction to Executive

Engineers for early facilitation of installafian of Autoclaves & Shredgfe_rs.
7). The process of procurement of

Allocation & Installation
AUEOCI_&!LE_S & Shredders
Autoclaves & Shredders
Autoclaves & Shredders
Autoclaves & Shredders
Autoclaves & Shredders

—

5 Nos, Incinerators are under process, which shall
be installed in the following HCFs before March 2020,

Health
Institutions
.| PHC Garacharma | South 100 kg!hr] The provision  of

e S e
location Remarks Present status

Incinerator s
available in the - construction of
proposed District Hospital
50 kg/hr | Renovation of existing” incinerator
capacity room including of IE| at BJR Complex
Car Nicobar. Vide letter No-1729 on
; an estimation of 4,80, 262/- L e
50 kg/hr | Division of APWD . Campbell Bay sent
capacity the estimate to SEg “for  obtaining
approval B
Construction of Shed/Room and Ash
pit for Installation of incinerator at
Health institutions at PHC Hut bay
under SD-1l, MID, APWD. "Vide letter
e -z | N0-1942 on estimate of 27,32,480/-
PHC Construction of incinerator..
Havelock/Swaraj PHC, Swaraj Dweep un
Dweep ; :

Andaman capacity

| BJR Hosf:ital, Car
Nicobar
(District Hospital)

Nicobar

.| PHC ™ Campbeil
bay

50
capacity

Andaman

) . on est
i _ T
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8) The process of implementation of Bar-Code system is at preliminary stage.
_* . The same was sent to CMO (Store) for implementation of Bar Code system.-In response
to which 'CMO store has returned the proposal of implementation of Bar-code system for
bio medical waste management in bedded and non bedded hospitals stating that there is
no availability of IT Technical staff vide letter No. CMS/2-1/Estt/2019-20/803 dt, 27/09/19.
» Following which, the Director of Health Services has directed to Nodal Officer (IT), DHS
for implementation of Bar code system dt. 09/10/2019.

9) The DHS/Nodal Officer (BMWM) shall ensure compliance to provisions under statutes through

following officer incharges.

A) For BMWM activities where incinerators already exist.
8. Name and type of health Name Designation
| No. institutions i,
GB Pant Hospital, Port Blair, Dr. Khodanda Ram Sanitation -
N Incharge
2. Dr. R.P. Hospital, Mayabunder | Dr . Palit Medical
(District Hospital) Superintendent
3. CHC, Diglipur Dr.Siddaraju Chief Medical
. Officer
4, CHC, Rangat Dr.R.K Halder Chief _Medical
Officer _
5. CHC, Bambooflat Dr.C. Jameela Banu | Chief Medical
Officer
‘6. | CHC, Nancowry Dr. Rubecna Yousul | Chief - Medical
Officer

B) For Autoclaves and Shredders.

S.No | Name of the HCFs Name Designation
1 PHC Garacharma DR. Purnima Burma M/S I/IC
2 ' PHC Tushnabad Dr. Rubi Thomas MO I/IC - =
3, | PHC Wimberlygunj Dr, Tamanna Sengupta MO I/C
| 4. PHC Campbellbay Dr. Sarika Ratnam MO I/C o
5. | PHC  Havelock  (Swaraj | Dr. Ravindra Pahari MO I/C
Dweep) ,,
6. PHC Billiground Dr. Ajit Kumar MO I/C
7. | GB Pant Hospital Dr. Khodanda Ram CMO, Sanitation
Incharge _ _




, s
proval competent authority

This is issued with the ap
yours faithfully

Dr. M. Joy
Nodal Officer (BMWM)

Secretary

Copy to: . _
1 The PA to the Secretary (Health). A & N Admn. for kind information of
(Health).
f Health Services, A & N Admn. Port Blair for kind information.

2. The Director 0

Nodal Officer (BMWM)
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No.2-15/PCC/BMW(2016)/2016/1%5

agwry aur fAIwI«1v 2 ErTHA - =
ANDAMAN & NICOBAR ADMINISTRATION

gesur fagwur wfafa

POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph. No.250370 Tel. Fax 251395

Dated 30-07-2019
To _ =
The Member Secretary,
CPCRB, Parivesh Bhawan.
CBD cum Complex.
East Arjun Nagar,
Delhi 110032

Subject: Annual Report on Bio- Medical Waste Management for the year 2018-19 as per Bio-
Medical Waste vanagement Rules, 2016- regd

Sir.
[n accordance with the Bio-Medical Waste Management Rules, 2016, kindly find enclosed

Annual Report for the year 2018-19 in the prescribed formals of Andaman and Nicobar [slands

for information and necessary action.

Yours taithfully.

Encl: As above ' / (A
é S
Member Secietary



PR ATty mARTM IR AN SR ey A e st mr e i MR Y VAL T I fbicr,
o N
\—"\
‘ s
No.2-[5/PCC/BMW(2016)/2016 i 5
Hegmra wur fawtary gyrrEs
ANDAMAN & NICOBAR ADMINISTRATION
gasor fagsur wfafa
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY - = =
Dolly Gunj, Port Blair Ph. No.250370
Form [V A
[See rule 13(2)]
Part-1 (Summary of [nformation)
L. Name of the Organization Andaman Nicobar-  Pollution
Control Committee
2. Name of the Nodal Officer with contact telephone | Shri. Rishikesh,
number and e-mail: Mab: 9434270824

E-mail: dstandamans@gmail.com

3. Total no. of Health Care Facilitics/ Occupiers:
i) Bedded Hospitals and Nursing Homes (bedded): 48 Nos.
i) Clinics, dispensaries 42 Nos.
i) Veterinary institutions 24 Nos.
iv) Animal houses -
v) Pathological laboratories 3 Nos.
vi) Blood banks -
vii) Clinical establishment
viil) Rescarch Institutions 01 No.
ix) AYUSH 01 Na.
Total: s 119 Nos.
4, Total no. of beds: 1269
3. Status of authorisation B
i) Total number of Occupiers applied for authorisation | 59 Nos.
i) Total number of Occupiers granted authorisation 51 Nos.
iii) Total number of application under consideration
iv) Total number of applications rejected 08 Nos.
v) Total number of Ocecupiers in operation without | 60

applying for authorisation

6. Quantity of Bio-medical Waste Generation (in kg/day) | 199.3 Kgs _
(please cnclose district wise Bio-medical Waste
Generation as per Part-2)

i) Bio-medical Waste Generation by bedded hospitals | 174 Kgs
(in kg/day)

i) Bio-medical Waste Generation by non-bedded | 25.3 Kgs
hospitals (in kg/day)

gk L
Mem :
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wenE i
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iii) Any other

7 Bio-medical waste treatment and disposal

a) By Captive bio-medical waste treatment and disposal | Enclosed _"
by Health Care Facilities (please enclose details as per = =
Part-3) ' )

i) | Number of Health Care Facilities having captive
treatment and Disposal facilities:

ii) | Total bio-medical waste treated and disposed by
captive treatment facilities in kg/day:

b) Bio-medical waste treatment and disposal by Comumon | At present, there is No CBWTE
Bio-medical Waste Treatment Facilities (please | operating in ANL. :
enclose details as per Part-4)

i) | Number of Common Bio-medical Waste Treatment | Does not arise in view o € above.,
Facilities in operation
ii) | Number of Common Bio-medical Waste Treatment | Nil. T
! Facilities under construction: i
| iti) | Total bio-medical waste treated in kg/day Does not arise in view o F above.
iv) | Total treated bio-medical waste disposed through | Does not arise in view o F above.
authorised recyclers (in Kg/day):
8. Total no. of violation by Nil o
i) | Health Care Facilities (bedded and non-bedded)
i) Common Bio-medical Waste Treatment Facilities
iii) Others pleasz specify E
9. | Show cause notices/directions issued to defaulters tNil
i) Health Care Facilities (bedded and non-bedded)
i) Common Bio-medical Waste Treatment Facilities
R Others
| 10. | Any other relevant information:
i)' Number of workshops/ trainings conducted during = =
! the year
i) Number of occupiers installed liquid waste | 19 {Chemical disinfection)
treatment facility .
iii) MNumber of captive incinerators complying to the ! Ol
norims
iv) Number of occupicrs organised trainings 09
v) Number of occupiers constituted Biomedical Waste | 02
Managenient Committees
vi) Number of occupiers submitted Annual Report for | 12 - -
the previous calendar year

vit) Number of occupiers practising pre-treaunent of lab | [nformation not available
microbiology and Bio-technology wuste

viil) Number of Common Bio-medical Waste Treatment | Nil
Facilities that have installed Continuous Online
Emission Monitoring Systems
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Part 2: District-wise Bio Medical waste generation (for

- the previous calendar year 2018)

S. | Name of the State/| Name of the | Bio Medical | Existing Total bio-medical waste
No. | Union Territory District waste treatment capacity (both captive
generation and CBMWTF) in kg/day _
(in Kp/day)
0l | Andaman and Nicobar | South 194 Equipment Total
[slands Andaman [ncinerator: | 02
Autoclave: 26
Deep Burial:; | 31
Any other: . Microwave: 03
2. Shredder: 104
3. blydroclave: 02
4. Needle” Tip Cutter:
43
02 North & | 4.735 Equipment Total
Middle lncinerator; | 02
Andaman Autoclave: 0l
Deep Burial:: | 01
Any other: l. Needle Tip Cutter:
3 I
03 Nicobar Information | Equipment Total
not available | Incinerator: 02
Autoclave: -
Deep Burial:; | 01
| Any other:
Part 3: [nformation on Heaith Care Facilities huving captive treatinent facilities (foi the |
previous calendarc year 2018
S, Nume of | Quuntity of Bio Medical wuste ;;cnuruti:m[iu Kg/duy) Tutul [ustulled Treatment | Totul  big-medicsl wuste
No. | the cupucity in Kg/day treated und disposed by
sddress of Health Cure Fucilities in
the Health Kku/du v
Cure Yellow Red Blue White Totul BN | [ncine | Autoe | Deep | Any
Fucility generated  (ln | rator | luve Burial | Other
Ky/Duy)
01 | Directorat | §1 84 < 0.633 | 133.6 100 |- ?LSOU' - Incinerator: 199
[3 ol ke/h ‘g K
m o o
Health § ¢ kxh -
Services, per Autoclave: -
G. B Pant duy DCC}J‘, L kg
Hospital, Burial:
Port Blair Any other:
L0
—~ '“F'Ta/.
Member Secretaty
gt ST i
g'q“TCP atrol Commtie
pPollution Cont™ Grd
Rrgiret et ST ,
Science & Te:hmi'ﬂ." rm

g en g uonen

A% adnumatfuht cott dlad



Note: At present, there is No CBWTF operating in ANL.

Part 4: [nformation on Common Bio-Medical Waste Treatment and Disposal Facilities (for the previous calendar year2018-19.)

S Name and | GPS Coverage | Name of Total Total | Total Capacity of Treatment Total Method of
No | Address of | Coordinates | Area in the number | numb | number | equipments installed by Bio- Disposal of
the KMS cities/areas | of Health | erof | of Bio- Common Bio-Medical Waste Medical | wastes

Common covered by | Care beds | Medical | Treatment Facilities Waste (Incincration
Bio- Common Facilities | cover | Waste Treated | Ash/Sharps/Pl

Medical Bio- being ed collected in astics)
Waste Medical covered from ku/day
Treatment Waste member

Facilities Treaunent Health

with Facilities Care

contact Facilities

person, (in

name and kg/day)

telephone

number

Equipment | Numbers | Total
install
ed
capaci
ty(kg/
day)
[ncinerator Incineration
Plasma Ash:
Pyrolysis Quantity
Disposed by:
i Auleclave Sharps:
Hydroclave Quantity
‘ : ‘ Dispoged by:

)
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Microwave Plastics:
Shredder Quantity
Sharps Disposed by:
encapsuladi
on or
concrele pit

Deep burial ETP Sludge:
pits Quantity
Any other Disposed by:
equipnient i
Eftuent
Treatment
Plants

_J Sub-total

(a) Total number of transportation vchicles used for collection of Bio-medical Waste on daily basis by the Common Bio-Medical Waste

Treatment Facilitics:

(b) List of Health:Care Facilities not having membership with the Cnmmon Bio-Medical Waste Treatment Facilities and neither having
captive treatment (acilitics:

(c) Number of trainings organised by the Common Bio-Medical Waste Treatment Facility operators:

(d) Number of Accidents reported by the Common Bio-Medical Waste Treatment Facilities:

* J (1 G
: i 2307 ﬁ':ra
Membor Secretary
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Minutes of the seventh meeting of State Level Advisory Committee for UT of Andaman and

Nicobar Islands held under the Chairmanship of Chief Secretary, A & N Administration on
19-09-2019 at 04.00 P.M.

The following officers attended the meeting:

P - o\_u._.l;:.ua{u—

= o — O

Shri. Tarun Coomer. PCCF/Pr. Secretary (En. & Forest)
Shri. V.Candavelou, Commissioner-cum-Secretary, APWD
Ms. Madhu K Garg, OSD (Environment & Forest)

Ms. Nitika Pawar, Secretary (Science and Technology)
Ms. Kriti Garg, Secretary (Health)

Shri. Sanjeev Mittal, Secretary (RD)

Shri. .S Mishra, Secretary (Industries)

Shri. Krishnan Kumar, CEO, Zilla Parishad (SA)

Shri. Ajay K Gupta, Secretary, UD

Shri. Vinay Kumar Jindal, Director RD/PRIs

Shri. D.Balaji. Chief Engineer, APWD

Shri. U.K Singh, SE(PRI)

Shri. Ramesh Kumar, ACC(HQ) Nicobar

Shri. H.M Lingaraju, SE PBMC

The meeting was chaired by the Chief Secretary, Chairman of the State Level Advisory

Committee (SLAC).

The Member Secretary, Andaman & Nicobar Pollution Control Committee (ANPCC)

welcomed the Chairman, Members and other participants and apprised the Committee about the
progress made on decisions taken in the 6" SLAC meetihg. Thereafter, all stakeholder departments
viz. PBMC, RD&P, Health also apprised the Committee about the pfogress made on decisions
taken in the 6" SLAC. The following decisions were taken:

. The Chairman advised ANPCC to immediately initiate the process for engagement of

technical staff on short term contractual basis. The budget to meet the salary component
of these staffs will be provided for which proposal may be submitted for approval.

. The Chairman, SLAC expressed his displeasure on delay in the estimation work for

environmental degradation to be carried out by National Environment Engineering
Research in Nagpur(NEERI). He advised ANPCC to immediately obtain the proposal
from NEERI and complete the process for taking up the estimation work for
environmental degradation and cost of restoration in accordance with para 46(vii) of

the Order of Honble NGT dated 06.05.2019 in O.A No. 606 of 2018. - -

. The Member Secretary, ANPCC informed the Committee that the ban on single use

plastic items has been published in the Andaman and Nicobar Gazette and also in the
newspaper on 13.09.2019. The Chairman advised ANPCC to take prompt steps to
implement the provisions of the notification so that minimum plastic waste is
generated.
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The Member Secretary, ANPCC informed the Committee that 3 meetings of the
Committee constituted to put in place EPR mechanism to check inbound single use
plastic items have been convened. The action plan submitted by Manufacturers of
plastic was found to be general in nature, hence an Order for submission of a detailed
action plan for management of plastic waste in ANI to be prepared within 15 days
failing which action against the defaulters will be taken as per the provisions made
under Rule 15 of EPA, 1986. The Secretary (S&T) informed that Order has been
prepared and is under submission for obtaining the views of law department.

The Member Secretary, ANPCC informed the Committee that a policy for rewarding
positive environment actions of individuals, localities and institutions in accordance
with para 46(ix) of the Order of Hon'ble NGT dated 06.05.2019 in O.A No. 606 of
2018 has been framed and is under submission to competent authority for approval.
The Chairman SLAC, advised Secretary (S&T) to revisit the. proposal and make the
same on the lines of the framework of the administration which is already in place.
The Secretary (Health) informed that the sites for installation of 5 BMW incinerators
have been identified and APWD is to take up construction work. The BMW
incinerators installation work is expected to be completed by March 2020. The
Chairman advised APWD to send the Estimate for installation of incinerators to Health
Department immediately and advised Secretary (Health) and Secretary (S&T) to
review the progress of the installation and commissioning work on regular basis to
ensure the operation of these incinerators by March 2020.

Representatives from PBMC informed that the 2™ Plastic Waste shredding unit will
start functioning from 15.10.2019. The Chairman advised PBMC to strive to cover all
24 wards for door-to-door collection of segregated waste within 02 months and put all
the mechanism for disposal for these segregated waste. The Chairman advised PBMC
to ensure that by February 2020, no plastic waste should be transported to the landfill
site.

The Chairman advised RD&P that regular performance monitoring of Panchayats
should be put in place and their performance may be linked with release of GIAs/Funds.
The Panchayats where littering/poor waste management is observed must be penalized
by way of withholding financial support through GIAs. The Chairman advised RD&P
and S&T to send team separately for verification of the work undertaken by Panchayats
to deal with the waste management and submit the report before the SLAC in the next
meeting.

The Chairman advised ANPCC to submit a report on the amount of annual plastic waste
generated in ANI along with its types of plastic and their proposed disposal system
within 30 days.

. The Chairman desired that RD&P, PBMC and Health should focus on proper

collection, segregation and disposal of waste to achieve the target of zero landfill. In
this regard, The Chairman advised RD&P, PBMC and Health to submit a timeframe to
implement these plans to S&T within 30 days.

. The Chairman advised RD&P to install all the proposed 14 Water ATMs within 2

months positively and submit the progress report in the next SLAC meeting.
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12. The Chairman advised RD&P and DC-SA, N&MA and Nicobar to make the identified
model villages in accordance with para 46(ii) of the Order of Hon’ble NGT dated
06.05.2019 in O.A No. 606 of 2018, fully compliant with environmental norms by
31.10.2019 and submit the compliance report to S&T by 05.11.2019 so as to include
the same in the affidavit.

13. The Chairman advised ANPCC to issue an order for monitoring of effective
implementation of the provisions made under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 as per the directions of
Hon'ble NGT in the matter of O.A No. 804 of 2017 dated 26.08.2019.

The next meeting will be convened on 28.10.2019 at 1600 hrs

Meeting ended with vote of thanks to the Members.
; \
,g)’aw
Member Sectetdry, ANPCC
HueHH Td frER YemEd

ANDAMAN & NICOBAR ADMINISTRATION
yqwu frEr wfEf
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/SWM(2016)/2016/ }557: Dated: 25-09-2019
To: o

The Principal Secretary (UD/Finance). A & N Administration.
The Principal Secretary (Environment and Forest), A & N Administration
The Officer on Special Duty (E & F), A & N Administration
The Secretary(Revenue), A & N Administration
The Deputy Commissioner, South Andaman
The Secretary (APWD), A & N Administration
The Secretary (RD), A & N Administration
The Chief Executive Officer, Zilla Parishad, South Andaman
The Secretary(Health), A & N Administration
. The Deputy Commissioner, North & Middle Andaman
. The Deputy Commissioner, Nicobar
. The Director (RD & Panchayat) A & N Administration
. The Secretary(PBMC), A & N Administration - =
. The Secretary(Industries), A & N Administration
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15. The Director, CPCB, Zonal Office Kolkata.
16. Ms. Garima Poonia, CSR-SWM Consultant
Copy to:
|. The Sr.PS to Chief Secretary, A& N Administration for information of the Chief Secretary.
2o\t
Member Secretary. ANPCC
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Minutes of the eighth meeting of State Level Advisory Committee for UT of Andaman and
Nicobar Islands held under the Chairmanship of Chief Secretary, A & N Administration
on07-11-2019 at 03.30 P.M.

The following officers attended the meeting:

Shri. Tarun Coomer, PCCF/Pr. Secretary (En. & Forest)

Shri. V.Candavelou, Commissioner-cum-Secretary, APWD s
Shri. Sudhir Maharjan, Secretary (Shipping), OSD (E&F) (I/c)

Shri. Abhishek Dev, Deputy Comrmssmner SA

Shri. Ajay K Gupta, Secretary, UD

Ms. Nitika Pawar, Secretary (Science and Technology)

Shri. Suneel Anchipaka, Secretary, PBMC

Shri. Deepak Virmani, Secretary (Revenue)

Shri. Vinay Kumar Jindal, Director (RD/PRISs)

10. Dr Utpal Sharma, Member Secretary (I/C), ANPCC

11. Dr. Omkar Singh, Director (Health) T
12. Shri. Yash Chowdhary, AC (HQ), Nicobar

13. Ms. Garima Poonia, CSR-SWM Consultant

SO900 X (O% Ly B, (i

The meeting was chaired by the Chief Secretary, Chairman of the State Level Advisory
Committee (SLAC).
The Secretary, S&T, Andaman & Nicobar Administration welcomed the Chairman,

. Members of SLAC and other participants and with the permission of the Chair, requested all

stakeholder departments to submit a Consolidated report on progress made in implementation
of SWM, PWM and BMWM Rules, 2016 after the submission of previous Affidavit dated
10.08.2019 to ANPCC by 18.11.2019 to update the present status in the Affidavit to be filed
before Hon'ble NGT.

Thereafter, Secretary S&T as well as other stakeholder departments viz. ANPCC,
PBMC, RD&P, Health apprised the Committee about the progress made on decisions taken in
the 7" SLAC. After detailed deliberation, the following decisions were taken: :

1. The Chairnan, SLAC advised ANPCC to complete the'process for engagement of
technical staff on short term contractual basis immediately. The fund required for
meeting the salary of the staff should be projected to finance department for
additional fund allocation at RE stage.

2. The Chairman advised ANPCC to obtain the proposal from NEERI and coordinate
to complete the estimation work for environmental degradation and cost of
restoration in accordance with para 46(vii) of the Order of Hon’ble NGT dated
06.05. 2019 in O.A No. 606 of 2018 without any further delay.

!



. The Chairman desired that an analysis of amount and types of waste generated in'
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. It was decided that Secretary S&T will convene a meeting with all the enforcem

agencies authorized to take cognizance against the violators of the Notification
banning plastic carry bags znd single use plastic items. The enforcing agencies shall
submit monthly report to ANPCC in the following format:

No. of Inspections | No. of fines | Quantity of | No. of license

carried out since | imposed and | materials seized | suspended/case

01.08.2019 amount collected registered against
the violators

. The Chairman informed the Committee that no relaxation will be given to companies

producing single use plastic items until a concerted action plan specific to these
islands as per the provisions of Rule 9 of the PWM Rules, 2016 under EPR is
submitted by manufacturers/importers and approved/endorsed by the local bodies
(PBMC, UD and RD&P).

. The Chairman advised Secretary S&T to convene a meeting/seminar with concerned

stakeholder departments and manufacturers/importers to finalize an EPR Plan for
effective management and control of plastic waste.

. The Director (Health) informed that the sites for installation of 5 BMW incinerators

have been identified and the sanction for construction of shed for installation of
BMW incinerators has been conveyed to APWD. The BMW incinerators
installation work is expected to be completed by March 2020. The. Chairman
advised Secretary (Health) and Secretary (S&T) to review the progress of the
installation and commissioning work on regular basis to ensure the completion of
the work in a time bound manner.

. The Chairman advised PBMC to strive to cover all 24 wards for door-to-door

collection of segregated waste by February 2020 and enhance capacity for
composting of bio-degradable waste, shredding of segregated plastic waste, and
scientific disposal of all other recyclable waste to achieve the target of zero landfill .
site. N
the islands per month viz-a-viz the amount and types of waste effectively
disposed/transported out the islands per month shall be placed before the committee
by concerned local bodies in the next meeting. He further desired to know the
amount of glass and plastic being transported out to mainland by PBMC as well as
the amount of waste converted to compost by PBMC. This data shall be placed
before the committee in the next SLAC meeting.

I
1
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Vo " 9. The Chairman advised Secretary, RD&P to issue directions to all Panchayats for
collection of certain quantum of user fee/conservation charges from all shops,
households and other commercial establishments in their jurisdiction as.is being
done in Swaraj and Shaheed Dweep. He further stressed that the GIAs released to
each panchayat shall be pre adjusted against the expected revenue they may earn
from the collection of user fee in order to ensure compliance by all. ~ _

10. The Chairman desired that as directed in the previous SLAC meeting, PBMC,
RD&P and Health should focus on proper source segregation, collection,
transportation and disposal of waste generated to achieve the target of zero landfill
and should submit a plan with timelines by the next SLAC meeting. :

11. The Chairman advised Secretary, RD&P to provide timelines for installation of all
the proposed Water ATMs in rural areas and to ensure utilization of waste plastic
in rural road construction works in accordance with Notification No. 07 dated
10.01.2019 that have been involuntarily delayed. - =

12. The Chairman advised the department of RD&P and all Deputy Commissioners to
make the identified model villages in accordance with para 46(ii) of the Order of
Hon’ble NGT dated 06.05.2019 in O.A No. 606 of 2018, fully compliant with
environmental norms by December 2019 and the progress may be submitted to
Secretary S&T on monthly basis for onward submission to Hon’ble NGT.

13. The Chairman advised District Commissioners of all the 3 Districts for regular
monitoring of status of compliance in accordance with para 46(v) of the directions
issued by Hon’ble NGT order dated 06.05.2019 in O.A No. 606 of 2018 and submit
the report to Secretary S&T for compilation and onward submission to Hon’ble
NGT. ‘

The next meeting will be convened on 10.12.2019 at 04.00 pm.
Meeting ended with vote of thanks to the Members.

)
Member Secretary, Aﬂgb") ‘

L] | | I | I
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ANDAMAN & NICOBAR ADMINISTRATION
wgyor frdsor wfifer
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY

No. 2-13/PCC/SWM(2016)/2016/ Dat?d: 20-11-2019
To:

The Principal Secretary (UD/Finance), A & N Administration.

The Principal Secretary (Environment and Forest), A & N Administration
The Officer on Special Duty (E & F), A & N Administration

The Secretary(Revenue), A & N Administration

The Deputy Commissioner, South Andaman

The Secretary (APWD), A & N Administration = =
The Secretary (RD), A & N Administration

The Chief Executive Officer, Zilla Parishad, South Andaman

9. The Secretary(Health), A & N Administration

10. The Deputy Commissioner, North & Middle Andaman

11. The Deputy Commissioner, Nicobar

12. The Director (RD & Panchayat) A & N Administration

13. The Secretary(PBMC), A & N Administration

14. The Secretary(Industries), A & N Administration

15. The Director, CPCB, Zonal Office Kolkata.

16. Ms. Garima Poonia, CSR-SWM Consultant

00 5N 1A L (e R e s

Copy to:

1. The Sr.PS to Chief Secretary, A& N Administration for information of the Chief
Secretary. : -

Member Secretary,

?ﬂu‘”’)
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Brief Report on Visit made to Andaman and Nicobar Islands
Island and Shaheed Island)

(Port Blair, Swaraj

(14" to 18" October 2019) ==

[ntroduction: Andaman is 2 Union Territory of the Republic of India. Andaman and Nicobar
group of islands are situated in the Bay of Bengal in South East direction from the Chennai city
of India at a distance of nearly 1200 Km. Port Blair is the biggest city and capital of this Union
Territory. The total population of the Andaman and Nicobar group of islands is 3.81 Lakhs and
the literacy rate is 86.6% (201 | Census). The population of Port Blair city is 108058 out of
which 57,761 afc male and 50,297 are female with an average literacy rate of 90.3% (2011

Census).

The present visit of Andaman from 14% to 18" October 2019 was intended to see the present
status of solid waste disposal facilities in Port Blair city, Swaraj Island (prcvious\y Havelock
Island) and Shaheed Island (previously Neil Island). A team of CSIR-NEERI including Er.
Hemant Bherwani and Dr. Deepanjan Majumdaar visited three dump yards situated at Port

Blair, Swaraj {sland and Shaheed [sland.

Visit to Port Blair: Port Blair Municipal Council is responsible for providing civic amenities
in the city including sanitation facilities. At present solid waste gencrated from the city is being
disposed at Brookshabad dumpsite. Figure 1 shows the site photographs of-Brookshabad

dumpsite.

The Administration, years ago. allotted a parcel of land at Brookshabad for disposal of garbage.
{lowever, as the location falls under the (CRZ) Coastal Regulatory 7Zone, the dump yard could

not be further atilized for this purpose.

0
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Figure 1: Site Photographs of Brookshabad Dumpsite at Port Blair

Segregation of solid waste has started in Port Blair with a dedicated facility for composting,
recycling of bottles and recycling of plastics. Currently generated waste in a segregated manner
is sorted at this facility. Brookshabad dumpsite, however, has a lot of legacy-waste and needs
a system for management. Some of the major drains of the region were also explored to see the

source of contamination.

Visit to Swaraj Island: Swaraj Island also known as Favelock Island is a rural area in
Andaman. It comes under the South Andaman Islands. Figure 2 shows the site photographs

of the dumpsite in Swaraj Island.




. NEERI
Visit to Shaheed Island; Shaheed Island also known as Neil Island is a rural area in Andaman.

It comes under the South Andaman Islands. Figure 3 shows the site photographs of dumpsite

in Shahecd Island.

Figure 3: Site Photographs of Dumpsite at Shaheed Island (Neil Island)

Approach for Sustainable Environment in the Islands:

While the segregation facilities along with composting units are being planned at Andémans,
the sustainable solution is to be planned for all the islands. At present, there is hardly any
longterm strategy regarding solid waste management in these areas. To prepare an effective
strategy for this purpose the civic administration of thesc areas has requested CSIR-NEERI to
get expert advice and to prepare an effective solid waste management plan. The feam of CSIR-
NEERI has suggested three-phase plan after visiting the sites and as per the discussion with
concerned officials including representatives of gram panchayals of Swaraj Island, Shaheed

Island and municipal council of Port Blair. -

Phase(1): Portblair

«  Environmental damage cost assessment due to drains and dumpsite in Post Blair. This
will cover the NGT case matter and determine the damages done to the environment in
monetary terms.

e Assessment of environmental damages to coastal water quality. Mix of primary and

secondary data shall be used for this assessment.

- 30/10/2019, U
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Phase (I1): Portblair

* Preparation of Environmental Status Report (ESR) of Port Blair: Environmental status
report will cover all the aspects of environment like air, water soil, biodiversity, land
use land classification change and will suggest action plan for curtailing the pollution

along with long term sustainable measures for reducing the impact on environment.
Phase (I11): Swaraj and Shaheed Island .

* Preparation of Environmental Status Report of Swaraj [sland (previously Havelock
[sland) and Shaheed [sland (previously Neil [sland): Similar to Port Blair, the islands

will be covered for their environmental status report for overall sustainahility.

CSIR-NEERI understands that tourism is one of the major focus areas of the islands economy.
Tourism industry will be looked in detail during the course of study. ESR study will also focus

on long term strategies along with immediate action sleps.

For the above mentioned phase-wise work CSIR-NEERI will submit a proposal to the

“Andaman & Nicobar Pollution Control Committee (ANPCC).

CSIR-NEERI is thankful to Secretary, Ms. Nitika Pawar, for guiding us through the visit,
Administration of ANPCC and Department of Science and Technology (DST) for all the
necessary arrangements and making us understand the nitty-gritty of the regional aspects

related to environment.
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BASELINE DATA
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-y

Name of the SPCB / PCC Andaman & N

icobar Islands Pollution Control Committee

Date of Establishment

16.01.1992

No. of Regional Offices / District Offices

Nil

alwln

No, of Staff

Technical and Scientific

(i)

Engineers

(ify

Scienlists

(iii)

Project Staff -

(iv)

Administrative staff

olo|o|—

4.2

" |Other Streams (Supporting)

(0]

Legal

(i)

Training Cell

(iii) |-

I.T.

liv)

Public Relalion

Q= |O|—=

4.3

Office and Laboratory Nelwork

(i

Cantral

(i)

Zonal

(i)

Regional

(iv)

Sub-Regional

Qoo |—

4.4

Transport

]

General Vehicles

(i)

Vehicle for sampling / monitoring

(iii)

Mobile Laboratories

olo

Category Wise No. of Industries

(i)

17 category

(ii)

Rad

13

(i)

Orange

252

(iv)

Green

199

(v)

White

(vi)

GPI

Mo. of Common Facilities

(i

STP

(i)

CETP

(iii)

TSDF

(iv)

CBMWTF

v

MSW Dumpsites

—=lo|lolo|la

Water/Air Quality Monitoring
Stations/Locations

®

Air

w

MAMP/SAMP

o
—
w

CAAQMS

(in)

Waler

NWMP | SWMP

RTWQMS

olo|lo|o

Associated Facilities (Infrastructure) Yes /
No

(i

Library

No

(i)

Training Hall

No

(i)

Conference Hall

No

Budget

(i

Annual 2017-18

Rs. 44,50,000/-

2018-19

Rs. 59,50,000/-

M

Source of Funds

(a)

Own

Nil ==

(b)

Slate

Rs. 59,50,000/-

()

Cenlral

Nil

(d)

Other sources

Nil

(iii)

Reserve Funds available

(a)

FDs

Nil

(b)

Funds provided as loans

Nil

(c)

Others, if any

Rs. 1,00,00,000/-

(iv)

Expendilure (Plan)

(a)

FY 2017-18

Nil

(b)

FY 2018-19

Nil

Expenditure (Non-Plan) : Eslablishmen! +
Salary

(a)

FY 2017-18

Rs. 44,50,000/-

(b)

FY 2018-19

Rs. 59,50,000/-

e
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Performance Audit of SPCBs and PCCs

State Pollution Control Board / Pollution Control Committee
Andaman & Nicobar Islands Pollution Control Committee

Performance Audit of SPCBs and PCC_S'-:{‘"- ¢ lsEntriesi | 'Score_ |- . N
‘ HENVIRONMENTALZMON B R

A |Air Quality Monitoring e O AT Ak e 0T HiE g

1 Percentage of Districts covered with Air Quality Monitoring iag : 2
Stations. o J

2 |Percentage of Stations having PM, 5 monitoring facility, b Te 0
Does SPCB/PCC have its own network of Air Quality e

3 . o No- 0
Monitoring Stalions? A
Has SPCB/PCC shared Air Qualily Data with CPCB? (for 2 i iy -

4 Y uYes ..y 1 -
years upto 31 March 2019) : R
Percentage decrease in Average PM, 5 concentration value in

5 |stale in 2018-19 over 2017-18 (For increase Zero points to be 0 0
awarded). 1
Percentage Decrease in Avarage PM,, concentration value for

6 |slale in 2018-19 over 2017-18 (For increase Zero points to be 0 0
awarded).
Whether SPCB/PCC has reviewed the Air Qualily Data to )

(4 identify polluted areas in addition fo non alttainment cities and "“No 0
critically polluted areas (CPAs) identified by CPCB?

8 Percentage of these idenlified polluted areas for which action 0 0

plans have been prepared.
B |Water Quality Monitoring ‘ ’ 0
Has SPCB/PCC identified river segments as per suitability for

No | 0
4 designated best use?
10 Number of Water Quality Monitoring stations being operated / 0 0
1000 km length of major/medium rivers in the state?
11 Does SPCB/PCC have its own Water Qualily Monitoring No 0

Programme?

Percenlage increase in locations complying with Designated

12 |BestUsein 2018-19 over 2017-18 (For decrease Zero points lo | 0 0

be awarded).

Has SPCB/PCC shared Water Quality Data with CPCB? (for 2

years upto 31 March 2018)

Whether SPCB/PCC has reviewed the Water Quality Data to . )

14  |identify polluted stretches in addilion to polluted river siretches -No i 0
identified by CPCB? i

Percentage of these identified polluted strelches far which

13 No 0

'S aclion plans have been prepared. )
C |Laboratory 5 |
16 |'S SPCB/PCC Laboratory recognized by MoEFCC under E(P) No - 0
Act 19867 : ;
17 Does SPCB/PCC have valid NABL Accreditation for Core S --No ., 0

Parameters of Water Qualily for its Laboratories?

18 Does SPCB/PCC have valid NABL Accreditation for General g e 0
Parameters of Water Quality for its Laboratories? P e Y

Does SPCB/PCC have valid NABL Accreditation for Trace

s Metals in Water for its Laboratories? g

20 Does SPCB/PCC have valid NABL Accreditation for NAAQS 0 -
Parameters in-Ambient Air for ils Laboralories? B

21 Percentage of Regional / District Offices of SPCBs/PCCs e 0
having Laboratories, e et
Had SPCB/PCC carried out any Specific Monitering o

.22 |programmes (Waler / Air / Noise) during major festivals / social ~ Yes 5

evenls? : :

éﬁ"; } s R * /b
q J,_e 0649 \
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. Performance Audit of SPCBs and PCCs

State Pollution Control Board / Pollution Control Committee
Andaman & Nicobar Islands Pollution Control Committee

Performance Audit of SPCBs, and: PCCs
» [LHNE ] Regulatory DR 73533‘:_'.,,1%%*;’?5,“. R
A Industries IComman Facilities

23 [Whelher Inventory is available for Categories of Industries?

a|Red Category / 17 Calegories riYes . 1
b|Orange Category < v vYes .t 1
c|Green Category .-« Yes - 1
d[White Category “iNo M 0
e|Grossly Poliuting Industries (GPls) ‘ e Yeg 1

24 Whether SPCB/PCC has calegorised industries as per CPCB "‘Y‘

T i s Yes . 1
directions / guidelines? :

25 Whether SPCB/PCC have linked / updated India e-Track up la c g ' 0
31-03-20197? bl A0
Whether SPCB/PCC has developed its own standards / S e T

26 q g .:No - 1 0
guidelines? ‘

27 |Have inlet standards been specified for CETP? i - 0
Percentage of non-attainment cilies (CPCB identified) for which [ 5" -« = L.

28 |Action Plan has been approved (OA No. 681 of 2018 of i Gy 0
Hon'ble NGT Order dt. 08-10-2018). . ‘ )
Percentage of polluted river strelches (CPCB identified) for vl .

29 |which Action Plan has been approved (OA No. 673 of 2018 of |*~ + 0O - 0

Hon'ble NGT Order dt. 20-09-2018).
Percentage of ulilization of treated sewage for which Action T o &
30 |Plan has been approved (OA No. 148 of 2016 of Hon'ble NGT o 0
Order dt. 27-11-2018). ‘
Whether required information w.r.t Hazardous Wasta ge
31 |Management in NGT matter (OA No. 804 of 2017 of Hon'ble | . No 0
NGT Order dt, 30-07-2018) has been submitted. " .
Whether the Consents issued by SPCB/PCC contain essential
details about Production Capacity. Quantity and Quality of

32
Effluent,Quality of Emission, Fuel Type and Quantity and Na 2
Slandards?

13 Whether SPCB/PCC mainlains Consent register (compuler 3 Yes i FoH
based or otherwise) as required under Water Act and Air Act? Ty

34 [Percentage of industries having valid CTO. f 96 3

, Percentage of CTOs which have been issued within stipulated " ey,

35 ey -7 L. 0
period in 2018-19. I !

36 |[Is checklist for issuing CTO/CTE available in public domain? Yes! 2

37 Has Online System for Conseni Mechanism been adopted in ¥ e 2
the state?

18 Has SOP/protocol been developed for inspection of industries / 0
common facilities? y -

- Is the OCEMS dala generated by the industry utilized for ‘No ; 0
identification of industry for inspection? LR

40 Wheihgr timeline has been defined for action on non-complying | . . i:YéS' T 5
induslries? S

4 Percentage of actions taken against non-complying industries /
common facilities during last two years. .

42 Percentage compliance found in SPCB/PCC inspections during :

last two years.
a (a) Industries ;
(b) common treatment facilities such as STP, CETP, TSDF and |
BMW, i

st #e RITG i B el




Performance Audit of SPCBs and PCCs

-

State Pollution Control Board / Pollution Control Committee =
Andaman & Nicobar Islands Pollution Control Committee

Performance Audit of SPCBs and PCCs~ . " 'Entries | 'Score
. B |Sewage Management : ‘ 2t U R Al

43 Percentage of installed capacity of treatment (STP) against 3 '-._;'_10 0
sewage generalion, e
Percentage ulilization of installed sewage lretament capacity

44 0 0
(STP).

4 Percentage of complying treatment against operating capacily e

5 I o AP 0 -

(STP), : 3
Percentage of inspection conducted by SPCB/PCC of STPs to

46 |monitor the compliance of various provisions and conditions of |- o - 0
authorisation during last three years? ) 7y

C |BATTERY WASTE : 4 s
Percenlage of half yearly returns received by SPCB/PCC from

47  |all the stake holders during the period October-March and April- 0 0
September of last year,

D |HAZARDOUS WASTE ‘ 0
Whether SPCB/PCC has conducted inventory of Hazardous | . -t

48  |waste generation. collection and disposal (SLF & incinerated) No - 0
during last three years, '

49 Percentage of HW generators having valid authorization 0 0
granted by SPCB/PCC,

50 Percentage of autharisation which have been issued within 0' 0
stipulated period in 2018-19,
Percentage of common HW secured landfills are maintaining ;

51 |ESCROW Account in tripartite agreement as per the 0~ 0
MoEF&CC.,

52 Percentage of occupiers randomly verified by SPCB/PCC wi.r.t. 0 0 _

annual returns (Form 4) filled by them,

Percentage of inspection of CHWTSDFs to monilor the
53 |complianca of various provisions and conditions of 0 0
authorisalion during last year?

Is there any process/protocol developed for indentifying

54 contaminated sites? Ho 0
Whether identification of contaminaled sites / illegal dumps has e

55 ; No . 0
been completed?

56 Percentage of idenlified cantaminated siles for which action 0 0
plans prepared.

E |BIO-MEDICAL WASTE 4 i
Whether SPCB/PCC has conducted inventory on no. of health ‘

57 |care facililies (HCFs) and bio-medical waste generation, Yes 2
treatment & disposal during last three years?

58 Whelher SPCB/PCC submilted the Annual Report for the year Y’es“'." ‘ >

2017-18 within the deadline i.e. 31.07.2018?

Percantage of application disposed by SPCB/PCC for iy
59 |authorisation especially for non-bedded Health Care Facilities 0x e 0
(HCFs) such as Clinics, etc, within stipulated days? : i

Percentage of inspection conducted by SPCB/PCC of CBWTFs| Vo

60  |lo monilor the compliance of various provisions and conditions |- 0 V4. 0
of authorisation during last three years? ;
61 Percentage of. third parly audits of the CBWTFs conducted by o ;
SPCB/PCC. v oo
m
s 2 EL St Ve
" 12)os| 49 N Ff:*{f’“" A s \W
b e\ \

O\M’Q/ \‘)‘
14/ b



usy

Performance Audit of SPCBs and PCCs

-

State Pollution Control Board / Pollution Control Committee
Andaman & Nicobar Islands Pollution Control Committee

Performance Audit of SPCBs and PCCs | Entries ‘| Score
. F__|SOLID WASTE , o 6

Whether SPCB/PCC has compiled inventory data carried out :

62 |by ULBs on MSW generation, collection, trealment and vYes zZ _ Lk
disposal during last year? i
Percentage of inspection conducted by SPCB/PCC of MSW ‘

63 Disposal and processing facilities to monitor the compliance of [ ";_-,_67. 4
various provisions and conditions of authorisation during last ; !
year?

64 Whether SPCB/PCC submitted the Annual Report for the year " No 0
2017-2018 within the deadline i.e. 31.07.2018? )

G |E-WASTE 2

65 Whether SPCB/IPCC has conducted or compieted inventory of L s y 2
E-Waste in the State/UT during last year? _

66 Whether SPCB/PCC has submitted the Annual Reports for the No s 0
year 2017-18 within the deadline i.e. 30.06.2018 3
Percentage of valid authorisation from SPCB/PCC of

67 |manufaclurers, dismantlers, recyclers and refurbisher including 0 0
EEE code wise. ;

H |PLASTIC WASTE 4
Whether SPCB/PCC has conducted inventory on plastic waste

68 |generation, collection, recycled! treatment & disposal during Yes . 2
last year?
Whether any additional measures have been taken to stop | i (-

69 o Yes 2
usage of plastic in the State?

70 Whether SPCB/PCC has submitted Annual Report for the year -No 0
2017-2018 within the deadline i.e. 31.07.2018

| Legal 1

71 Percentage of legal cases filed in courts against non- 0 0
compliance of directions issued under Water, Air and EP Acts.

72 |Whether SPCB/PCC has system for empanelling Advocates? Yes 1

73 Whether SPCB/PCC has any IT based system for monitoring of No 0 -
legal cases? : : i

74 Percentage of court cases been decided in favour of the 0 0
SPCB/PCC

75 Whether prosecutions have been launched against non- “No 0

complying Local bodies?
"Il DataiManagement &P UblicIOGtreagh L ik
Does SPCB/PCC has public grievance registralion and

7. 2
6 redressal system?

77 Percentage of public complaints addressed in stipulated time " 100 . 5
by SPCB/PCC. Y~ _
Does the SPCB/PCC have an online complaint management i

78 No 0
system?
Are the Directions issued by SPCB/PCC displayed on their : s

78 ; Yes 1
website? . & |

80  |Are the Environmental Quality Dala displayed on their website? | . SN 0

‘|Are the industrial CEMS Data (17 Categories, common facilities :

81 |and GPlin Ganga River Basin) System connecled to 0. 0
SPCB/PCC Data Server? ™
g2 |Are the technical reports prepared by SPCB/PCC displayed on | - 0 g
their websile?
83 Is the Annual Report prepared by SPCB/PCC displayed on their| = No: 0
websile? ¥ ‘ W
84 |Has Slate Environmental Stalus Report been prepared? 1 NG 0

ly{g’“f e g Ej’féj‘r;ﬁ% Tagao byl o\
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Performanéa Audit of SPCBs and PCC

.

State Pollution Control Board / Pollution Control Committee
Andaman & Nicobar Islands Pollutlon Control Committee

: Performance Audit of SPCBs and PCCs | ‘Entries | ‘Score
85 Are the Public Hearing Proceedings by SPCB/PCC displayed % ;

on their website?

Whether SPCB/PCC has organised stakeholder Nonslg t00 0T

86 |meeling/Awareness for new environmental Rules/Standards | i Xes® |, 2
amended from time to time in your state?

87 |Whether SPCB/PCC has provided citizen's charter?

Whether there are any success stories displayed on public i ;

88  |domain on technologies (BAT) or practices (BEP) by industries |:- ' No 0
/ municipalities? i

Whether SPCB/PCC has been compiling anvironmental

" No .. 0

No

ae statement aubmutled by industries every year’-‘
AV | Advisory¥forDecision'Making i v St

90 |Whether State/UT has Environmental Palicy? No 0
Whether SPCB/PCC has advised State Govt. on Policy Issues - i I

91 MYty 0
on Environment? . -

92 |Whether State has industrial siting policy/criteria? : “No R = |
Are there any State Level Monitoring Committee on AR S

93 ; i Yes 2
Environmental issues? i

94 Whether SPCB/PCC has prescribed / published any guideline .I;o' ' 0

for green belt development in industrial premises?

TR

“#Research'& Development-and Training . ;
Does SF’CBIPCC conduct orientation programme for nE:wly

i recruited staffs?
Whether SPCB/PCC organizes mass awareness/education "R W

96 ! Yes 5 2 _
programme? :
Whether SPCB/PCC has conducted any study on impact of 4

97 ; No . Y 0
pellution on human health/ecosystems?

98 |Whether SPCB/PCC has its own R&D aclivities? No : 0
Whether SPCB/PCC has lied up with any State or Central i

99 [institutes conducting R&D in the field of environmental No - . 0
poliution?

- VIE Spécific’Observationby Expert Team - ¥4 T 1 \tvw;:ﬁ“
Special measures taken by SPCB/PCC in functional areas bul not \ )
100  |coverad above (Mximum 5 Marks lo be awarded by the Expert oy 3
Team). - |-

\‘) Ay 1 oo 9
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Performance Audit of SPCBs/PCCs - qrﬁ

Andaman & Nicobar Islands Pollution Control. Committee '.

| - Category Weighted
S. No. Category Weightage Score
l Environmental Quality Monitoring 25 2.78
I Enforcement and Regulatory Functions 39 ‘ 7.16
Il Data Management and Public out-reach 20 8.28
IV Advisory for Decision making 10 1.54
V. Research & Development and Training 9.5 1.90
VI  Specific Observation by Expert Team 0.5 0.30
Total 100 21.96

RiBaers™  ~Tapae ¥5,37¢.19
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Report of the Expert T'eam

The Expert Team thoroughly audited the performance of Andaman and Nicobar Islands
Pollution Control Committee (A&NPCC) during June 18-19, 2019. The major weakness of
the PCC is availability of requisite man power, especially scientific and technical to carry out
required environmental monitoring and assessment. It is observed that air and water quality
monitoring are not being carried out in regular interval and thereby annual trend (increase or
decrease) of the pollutants could not be assessed. The PCC issues the consent to operate
(CTO) to the respective industries but relevant information as stipulated by CPCB are not
included in the format. Though online CTO management is in place, industries are not in a
position to utilize the advantage of the system due to poor connectivity. This area
undoubtedly needs proper attention. Complaint related to environmental pollution issues are
being lodged by the public through the “Portal for Citizen Grievance Filling & Redressal
maintained the office of Hon'ble Lieutenant Governor and these complaints are ultimately
forwarded to this PCC for redressal. The PCC does not have any vehicle for conducting
-environmental monitoring. As regard the public awareness and outreach programme, the
PCC is carrying out programmes satisfactorily even with limited resources. taboratory
needs to be developed by providing necessary infrastructure (instrument and human
resources) at the earliest for the sake of compliance monitoring of different industries. Last
but not the least the overall infrastructure of the PCC needs to be improved for the
betterment of services.

. )
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oo Al oot A/ “ﬁg'““ et AUNINE RURE R
3 FQ Pj/ b{;& 4T Port Blair dated the 14t November, 2019,

m

q . The CdmmandTh Chief, AN Command / DGP /PCCF, A & N Islands.

All Principal Secretaries/ Commissioner-cum-Secretaries/ Secretaries, A & N Admn.
Al Deputy Commissioners, A & N Islands.

The Hon'ble MP, A & N Islands, Port Blair

The Commandant, Coast Guard, A & N Islands, Port Blair

All Heads of Departments, A & N Administration.

All Heads of Central Govt. Departments, A & N |slands

All Heads of Autonomous Bodies, A & N Islands.

N WN

Sub: - Award of Lt. Governor's Commendation Certificate on Republic Day 2020~ regarding. - -
| “ Madam / Sir, -

| am directed to state that, the Administration has proposed to award Commendation Certificate to
be given away by the Hon'ble Lt. Governor on the occaslon of Republic Day, 2020 to those who have

distinguished themselves in the lllustrative list of fields which could be covered under this award are as
follows:

o At (such as Popular arts, Music, Painting, Architecture, Sculpture photography etc.)
Social work.

Public affairs (such as law and public life etc.)
Science, Engineering, Technology and other learned professions
Literature.and Education including Journalism.

Trade and Industry (such as Banking. Tourism and Handicrafts etc.)
Civil Service.

Sports, Athletics and Adventure sports. e G v s i
Protection of Human Right,

Protection of Environment.

Any other area considered fit by the Lt. Governor.

Boih officials and non-officials are eligible to be nominated for the award,

It Is, therefore, requested that recommendation (s) / nominations, if any, In accordeance to the
Guideline No. 1-2(RD)/CC/2020/512 dt. 15.10.2018 may be furnished In the enclosed Performa by 11%
December, 2019 for placing before the Screening Committee for screening. While making selection (s),
acute care may be taken to recommend the names of only those who have rendered exceptionally good

service meriting recognition. It may also be ensured that no one facing Vigilance/Departmental proceedings
is recommended.

A vigilance clearance certificate In respect of the person (s) nominated for the award may be -
furrished along with the recommendation of Head of the Department (without vigil

0 Il be ted for consider. and the officer/official being nominated Is not an Inquiry

Officer/Presenting Officer for more than 03 Months and Is not in violation of any order of the Disclplinary Authority In
conducting Inquiry as 1.O/P.O.

It is also requested, to kindly adhere to m‘g last date i.e. 11" December, 2019 for sending
nominations as the cases will be submitted before the Screening Committee immediately thereafter.

Yours faithfully,

sistant Secretary (CC)

Copy to: W
1. PSto Secretary to Lt. Governor, Ra] Niwas, Port Blair




ANDAMAN AND NICOBAR ADMINISTRATION
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F. No. 1-2(RD)/CC/2020/542 . Port Blair, dated the 14t Noweniber, 2019.

["APPLICATION INVITED FOR COMMENDATION BY THE HON'BLELT. GOVERNOR | .

i . Application are invited from bonafide citizens/organizations of A & N Islands for™ award of Lt

i - . Governor's Commendation Certificate on the occasion of 'Republic Day_ 2020, to persons who have
distinguished in the field of Arts, Commerce, Education, Sports, Games & Culture and Social Welfare etc. or
have rendered meritorious service of a high order, ' L '

Application in the prescribed proforma should reach the Confidential Cell, I’Sedremriét,,- A&N
Administration Jarest by II" T their Vigilance

D gy 2019 with a 3¢ Op /, Halion _agiorn Wi ¢ (17

inist “ Il an re - 0 eed v t

Guidelines for eligibility of Commendation Certificate

The illustrative list of fields which could be covered under this award are as follows:

" Art(such as Popular arts, Music, Painting, Architecture, Sculpture photography etc?)
Social work.

Public affairs (such as law and public life etc.)

Science, Engineering, Technology and other learned professions

Literature and Education including Journalism. ‘

Trade and Industry (such as Banking, Tourism and Handicrafts etc.)

Civil Service,

Sports, Athletics and Adventure Sports.

Protection of Human Right.

Protection of Environment. S % pndaaig
Any other area considered fit by the Lt. Governor. (i T

= e ol = o AR

Those who have excelled in any one of the above mentioned fields and contributed significantly will be
considered for award of Commendation Certificate.

If team is being nominated, role of each member of the team has to be clearly defined and only the one who
have shown exemplary work in the team should be sponsored.

Both, official and non-officials are eligible for the award,
Association, institution or organization which are exclusively concerned with a particular religion or cast or
creed or ethic group and whose services are exclusively confined to the activities thereof and whose

activities in anyway run counter to the noble objectives of national integration and understanding
fellowship and sense of solidarity should not be considered, :

PROFORMA

1. Full Name (Roman & Devnagri Script):
2. Father's/ Husband's name: - -
3. Date of Birth: .
4, Profession / occupation / designation:
5. Residential address (along with e-mail ID, Aadhaar No.,

Telephone / Mobile number :
6. Field of activity & achievement:
7. Name of Nominating authority & Telephone/ Mobile number.

8. Vigilance Clearance Certificate & Pay level (for Govt. Servants):
(without vigilance clearance certificate, nominations will not be accepted for consideration) -
9, Citation (in 150 words only) along with soft copy:
# All ficlds are compulsory / mandatory

- L WYt it A acidle mmddan
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Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 606/2018(Main)

(With Reports dated 09.08.2019 & 09.09.2019)

Compliance of Municipal Solid Waste Management Rules, 2016

Date of heanng 12.09.2019

com:. " HON’BLE MR. JUSTICE ADARSH KUMAR GOEL‘ CHAIRPERSON
. .’ HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JU
. *jj”“;* HON’BLE DR. NAGIN NANDA, EXPERT MEMBE

& g

For Appllcant(s) None
g ‘For Respondent (s): Mr. Rajkumar, Advocate for CPCB " :‘-"--,_

i
"

60Q/2019 dealingﬂwth the subject of gogphance of Mun1c1pal Solid

3 Lo
‘-'4‘, . 151 4

Waste Management Rules, 2016 and ‘other 1mp0rtant issues relating to

environment, CPCB haqs filed following reports
- ;

i. Report dated 09.09,2019 enclo.sing: Annual Environment Plan for
the country giving compliance of environment norms and gaps.

ii. Report dated 09.09.2019 annexing Preliminary Framework for
Imposing Environmental Damage Compensation.

iii. Report dated 09.09.2019 on the subject of Methodology of

Assessment of Environment Carrying Capacity. - -



iv. Gap Analysis report filed on 06.09.2019 on the subject of
compliance of solid waste, plastic waste, bio-medical waste
management, rejuvenation of identified polluted river stretches,

polluted industrial clusters, non-attainment cities.

v. Report dated 24.07.2019 on Framework on national environmental
training program.
vi. Status report dated 09.08.2019 on Information, Education &

Communication (IEC) activities.
) h

1'.3__1 i
‘Committee, on the subject of Solid Waste Management, apart from

[N

" -

. iJ
%’;@- abové;‘,:reports are iq&c}:y?il;té‘ f?r want of informa

w d furthﬁ directions requir?‘d 0;1 the above subjec

 Compliance to Solid Waste Rules wﬁl Legacy Waste.
.- | 3
+« Compliance t':ﬁ o-medical Waste Rules.

e Compliance to ‘(is}lé'f'rl}ctior;‘&' Demolition Waste.
+ Compliance to Hazardous Waste Rules.

+« Compliance to E-waste Rules.

e 351 Polluter Stretches in the country.

e 122 Non-attainment cities.
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i B ‘ﬁg

* 100 industrial clusters.

e Status of STPs and re-use of treated water.

* Status of CETPs/ETPs including performance.

* Ground water extraction/contamination and re-charge.

e Air pollution including noise pollution.

¢ Jllegal sand mining. -

» Rejuvenation of water bodies.

The infonnaiﬁron with regard to above themati
su mtted to CPCB by the Chief Secretaries of all

.

Terhtones in terms of following:

areas needs to be

States and Union

Current status
Des;::ab]e level of compliance in terms of statutes.
Ga@between current s?atu and desired levelsr
Prcﬁ%sal of attendiniilg‘gy time lines cr"'

am' and des gnatlo}} of demgnatedé(‘)fﬁce 4 for”. ensuring

comp]% to prov1s§lsﬁnder,statute ﬁ\}»
2

"‘r) é?i n xg‘}?q :\, p rﬁv
CPCB#_;s_ srmitted tofile reWSeltlLupdated repo%s on the subject after

15.11.2019,

L

ﬁrom concerned S__L_a,tggﬁUTs

In terms of earlie.l-"‘h' orders "-'of? this '—Tr‘ibunal, a Central Monitoring
Committee has been constituted to deliberate on vital environmental
issues. Opinion of the said Committee is expected by 31.10.2019. As per
earlier orders, the Chief Secretaries of all the States/UTs are scheduled
to appear before this Tribunal from 16.09.2019 onwards. Since such

opinion may need to be considered before appearance of the Chief



4¢3

Secretaries, it becomes necessary to reschedule appearance of the Chief
Secretaries. They need not appear on the earlier scheduled dates. Fresh
dates will be as per schedule to this order. However, they may also file
compliance reports in terms of earlier orders particularly whether any
model cities and villages have been made fully compliant with
environmental norms and other major achievements made as directed by
this Tribunal, within one month from today by e-mail at judicial-

ngtigmail.com. e

copy of-this order be sent to the Chief Secretaries of all

C A :E{ i ﬂ"x }
%ﬂbr fqéher consideratio 030 .12,20109.

Dr. Nagin Nancia,_ EM

September 12, 2019
Original Application No. 606/2018
DV



SCHEDULE
SL States Date of Time
No. appearance
I, Group - A 10.01.2020
Punjab, Haryana, Chandigarh, Delhi 00
and Uttar Pradesh il o
2 Group - B 17.01.2020
Bihar, Orissa, Jharkhand, West
Bengal and Andaman & Nicobar
3. Group - C 24.01.2020
Ve,
Gujarat,( Goa Daman and Diu, Dadar o
and agar - Haveli P E
T Yo, B = T
4. | f:.w Group - D 31.01.20205
% Madhya Pradesh, Rajasthan and %3
W C;hhattlsgarh b
5.8 Group - E 07.02.2020
. |'Tamil N&au Puducherry, Ker and 4
N Lakshadweep ' =
!f ; ﬁé e P = 5 L-*r:? B
6@ ’;&f \t.) Group - Fu f';:“"w# J 14.02.2020
l Te}angana,gr Andhra Pradesh and
\ Kamataka d B
& "af . Fg@%
‘ Sr——f
A B Gr'o"""f*' v "
Himachal = Pradesh, ™ J&K »~Lhdakz;f'
Uttarakhand and Sikkim
] Nl " B
8. Group - H L ' 28.02.2020
Arunachal Pradesh, Nagalancl
Manipur, Assam, Mizoram, Tnpura
and Meghalaya

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
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agmrawaifas @iry vIrEa
ANDAMAN & NICOBAR ADMINISTRATION
gruvifagsvr wiafa
POLLUTION CONTROL COMMITTEE o
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair
Ph. No.250370 Email:dstandamans@gmail.com
Dated: 06-11-2019

oRDER NO. \19

WHEREAS, The Hon’ble National Green Tribunal vide order dated 26.08.2019
in O.A No. 804 of 2017 in the maltcr of Rajiv Narayan & Anr. Versus Union of India
&Ors. has directed all States/UTs to comply with Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, a copy of which is enclosed
herewith for necessary action.

WHEREAS, all States/UTs are to take nccessary steps in terms of the
recommendations of the Committee as detailed in the aforesaid order within the timelines

specified failing which the State/UT shall be liable to pay environmental compensation of
Rs. 10 lakh per month w.e.f(01.01.2021.

WHEREAS, the first compliance reports in this regard, is to be submitted to
Central Pollution Control Board latest by 26.02.2020 and thereafter regular biannual
reports are to be submitted to CPCB.on behalf of the Administration.

NOW THEREFORE, the Andaman & Nicobar Pollution Control Committee
directs all concerned departments to take all necessary measures for timely compliance of
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
as well as submit the report thereof latest by 31% December 2019 to ANPCC

W
Secretafy (Sci. & Tech

(F.No.7-46/PCC/NGT/O.A(804/2017)/2019/

OFFICE ORDER BOOK

To:-

I. The Principal Chief Conservator of Forest, A&N Administration for information.

2. The Secretary (Shipping), A&N Administration for information.

3. The Secretary (Labour), A&N Administration for information.

4, The Secretary (RD&P), A&N Administration for information.

5. The DC, South Andaman, A&N Administration for information.

6. The Secretary (UD), A&N Administration for information.

7. The Chief Executive Officer, Zilla Parishad, SA, A&N Administration for
information.

8. The DC, North & Middle Andaman, A&N Administration for mformat:on

' 9. The DC, Nicobar, A&N Administration for information.

10. The Secretary (PBMC), A&N Administration for information.

I1.The Police Superintendent, Police Motor Transport, A&N Administration for
information. :

12. The Secretary (Industries), A&N Administration for information. = =
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&

13. The Chief Engineer, APWD, A&N Administration for information.
14. The Chief Port Administrative, PMB, A&N Administration for information.
15. The Superintendent Engineer, Electricity, A&N Administration.

16. The Director (Shipping), A&N Administration. .

17. The Director (RD), A&N Administration.

18. The Director (Transport), A&N Administration.

19. The Director (Health), A&N Administration.

20. The Manager, [OC, Port Blair,

Copy to:- Sr. PS to CS for kind information of Chief Secretary, A&N Administration.

¢ Cl.ml",
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